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LOE SABHA

Monday, September 5, 1966/Bhadre
14, 1888 (Saka)

The Lok Sabhag met at Eleven of
the Clock

[Mg. SpeakER in the Chair]

OBITUARY REFERENCHE

Mr. Speaker: 1 have to inform the
House of the sad demise of Shri
Murli Manohar who passed away at
New Delhi on the 4th September,
1986 at the age of T1.

Shri Murli Manohar was a sitting
Member of this House from the
Ballia constituency of Uttar Pradesh.
He was also a Member of the First
Lok Sabha during the years 1952 to
1957.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
%o the bereaved family.

The Leader of the House (Shri
Satya Narayan Sinha): Mr. Speaker,
Sir, I and Members of this
House learnt with great shock and
sorrow about the sad and sudden
demise of a Member of our House,
Shri Murli Manohar, Shri Murli
Manchar was cne of those persons
who had been drawn into the free-
dom struggle from the earliest times.
His holy pilgrimages to prison in the
cause of fight for freedom started in
1921. He participated in all other
freedom movements and went through
all the sufferings cheerfully. As you
know, Sir, he represented Ballia
Constituency in the Lok Sabha,
Ballia is normally regarded as one of
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the backward districts of Utlar Pra-
desh in matters of education etc.
However, during the struggle for
freedom in 1942-43, the anti-foreign
rule sentiments reached white heat
in the district. This was all mainly
because of the solid work donme by
Shri Murli Manohar and his other
patriot friends. Shri Murli Manobar
will be long remembered in his area
for his constructive work as Chairman
of the Municipal Board of Ballia and
in various other uplift activities. Sir,
I pay my respectful homage to the
memory of this stalwart fighter for
freedom and I hope the House will
join me in offering condolences te
the bereaved family.

Shri U. M. Trivedi (Mandsaur):
Mr. Speaker, Sir, yesterday morning
I heard the very sad news about the
demise of Shri Murli Manohar, a
very unassuming gentleman, an old
man of 72 years, who never made
himself very conspicuous in the
House but whose activities of a con-
structive nature were well known to
many. He leaves behind him a
mourning family of relatives. I and
my party join in the sentiments ex-
pressed by Shri Satya Narayan Sinha,
the Leader of the House, and I request
that our sentiments may be conveyed
to the bereaved family.

sl ®XW qred (THET) - wEAw
HEIgg, TG LA WAlge & fraA &1
HATATT §7 FT g0 AHY FRT FT AL
s guT &1 g gt f5 § wacaer-
wq F gy ¥, afer 7 qff sy
¥ UF 9g w58 IR W ¥ 77 I
oo T w1 F fewd # Tga T4
T ) @F gy @ q@ G a9
amarfas Fv & 7T IFA 79T FrE=-
1 ¥ % &w W 7y §7gd Tt |
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T AW TN TN & TIET F AT A
A aHT H W A FT AW T | A TF
Fafia Fa1 & AR FHE TR A e
it gegia fadifagt &1 gaam g@orer @&
AT IAF A1 THF a0 TEv | f
FYT HWIT F H 97 g AT TAT

gfaa of@ & sfa a q3zwr wwe
FETE I

Wt WA fag ( aroeEr ) -
WEH WFRd, W AT AART FTT
favafaaew & =0F 91 99% AR
| AFRT TR a9 AT AGRAT
MY A AR Arew fean, a1 e
AETL a9 & 9% @nr famn ag
1921, 1930, 1932, 193951 1942
¥ I T | FH Y FH AT 4T A TR
A T X ¥ A qHA FHE A
G o qlo F THAT &7 A WA
U A gt ¥ fEr o SR A1 g8
Wi fvar, ag /9 oo & faw 2 fear
IR WA g7 O FA7 WAL @ I
T WA 1921 ¥ T A a6 39 WiRT
| s 41, [ifs IFA AT I8 w6
fopar, ag 3w ¥ fag 3 faar | g wam
AT & afq saHT mgtetta wivg s
gl

sit fyq e ( wfegre ) o owemw
wgrag, & 39 wauT 9T g gnfeee
arEt T T ¥ AT AT AT F AT
qAY At =wfrm war § w7 I
gfzare & wfa wodt @371 gwe Ft
g1 S Arg AL qFaR AT 4T |
= A a9 F vy ¥ ago Y ¥ aga
At & 9oy ofvfaq av1 ag afear ¥
ox wiafesy Far &) SRR T8 T
g 14 § aga Tt avew faar
7z @2 &1 Frfafaifad afiw § A
QR SREaT § A agd T
[T AT 4 | IF T T /Y FrOAA
=T § | Y faer oT qat =Jwar @
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fFar et ot =1 % mEC
Tar) erurafm ygr faa &
fraT @ A1 IaF wwE afeawl s
GAFT IJTH! T F H 906 F@ X
# g Ffar ¥ oAl ow @ A6
M TWY FT % d IAR! HFAA
wiag @1 |

-

Shri Ranga (Chittoor): I associate
myself with the sentiments that have
been expressed by my colleagues, I
was told by my friends from Uttar
Pradesh that he was one of their best
comrades. He was a patriot. Though
he was not a very active member of
this House, he was one of the leaders
of the Bar where he was practising.
We are all extremely sorry that he
passed away so suddenly. 1 join
others in mourning the death of this
very dear friend.

| THAAE wEA - (AL
woT WEEA, w@1T aTq AT WAET
UF FHET WL GrATEAE FEAT 0|
34 ¥ fra & afegr 3 a0 w1 g9 vt
F1 agT wE ¥ AE AT TR
oAt arafas Rt & fam Adw Atz
fFdr SAR 1 T T T WA A O
Zrax 1 fag sz=at ¥ 97 & gfq a
sygiaeT nfaa &1 2, F W =9 F 9419
F & ot oow g wY AT H I F AAT
agiafe wfgs oo § AR fw7 ¥
XrqAT F7AT § fF ag 97 Fr wwar #
wife 21

Shri Nambiar (Tiruchirapalli):
1 associate myself with the sentiments
expressed here on the sad demise of
Shri Murli Manohar, He was one of
the oldest members of this House
and he had to his credit much saeri-
fice and suffering for the cause of the
freedom of this country. We all feel
very sad at his demise.
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Mr. SpeaKer: The House mmy
stand in silence for a short while to
express its sorrow,

The Members then stood
for a short while.

in silence

1111 hrs.

ORAL ANSWERS TO QUESTIONS
SHORT NOTICE QUESTIONS

Sale of Forged Railway Tickets

+
SN.Q. 21. Shri Vishwa Nath Pandey:
Shrji Ram Harkh Yadav:
Shri Brij Basi Lal:
Shri Tula Ram:

‘Will the Minister o! Railways be
pleased to state:

(a) whether it is-a fact that the
vigilance cell of the Railway Board
has unearthed a gang responsible for
selling forged railway tickets in the
various parts of the country; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) It is a fact that a gang
suspected of selling forged railway
tickets for various destinations in the
country, has been unearthed in Cal-
cutta. The entire operation connect-
ed therewith was undertaken by the
Detective Department of the Calcutta
Police with the assistance of the
Vigilance Cell of the Nailway Board.

{(b) The case is under investigation
by the Police,

ot fasgia qeiy: WA WY
v@w%a‘a‘m%fﬁ FIFTATAT G
gw ¥ fafaa wii & a3 & sy fove
Fa% arer frrg &7 931 Fmar 1 &
%@ & §aW § wnaar wrzw § fF o
FAGAT F CF TA-AHT qfem & 9 W
firkiz #1 wfas agaar 3@ § AR W
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s A amyIg @ §az @
ST |TzaT g £ 99 safem 1 Far A
g w1 %7 fde @ wfas agraEn 3
T

Mo TR GAN {AE : 48 A= & —
Fife wrEe fodd gfew &1 o= & e
wrt — i i mfas agmar §12

- O g% /X A for e 9 feine

A SIS &, ITHT AT THOFAR AT )
ag AY #HC w=fadl F A g g &

it Ferarre aeita & ST =T
% for 7ot v 3 e ¥ 9w
FT W qar Fwar @, gt ¥ et fawe .
B AT E 1

Mo T gvm fag : oF  Jare
fafer o, wride 99 &1 9w T @t
T foar mar | &gt 9X OF wew fae,
oF wRifeE Tgmior Wi s
HR T\ 9 o 99 fae § 0 o9
wTF g ot fas, aF g% @ e

=t TR qIEA: WT 4g TG qEGY
& fr aga w8 & oo e Y foomam
gL e #f a9 G fy 1 aga Fgw
SR F g § SR F FIX TA0G
T W TR agw 7 AR A
ffrFam i, A rERR I aTaFTH
Ta st fede & Ao &1 &9 9@r
St WK IuF fAQ < wr FHaR
@ E?

o T g Fe : 7T W 2 e
w9 g9 9T Q4T AT F G@T A
wTar § W gEwT fawqa &R § AT
¥ 2 wmm ) Afew 1w o o wedw
FT a1 =, At qgt a5 Fr qger v
=@ mrefwat #t fiewmfat gf & s
aﬁquﬁ‘aﬂhﬁﬁamaﬁm
@R
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Shri Brij Basi Lal;: May 1 know
whether some railway workers are
also connected with this gang?

Dr. Bam Subhag Singh: Yes, Sir,
the packer and khalasi respectively
of the Eastern Railway Printing
Works, Howrah. These two persons
were also arrested.

it FeTIET TRt © §9 fod wee
T, AUETaTE # 3T TR F frdig w1
AT HAT AT WL I FAT A7 A TATAT 4T
T ag S W 7T AT 2 W F5 Al
W 3 T &, &Y F I =awgan o
frdyg #1 qTaTaTR § qaT T 47, IR,
F1 7t £t T o wfaey § ag +4
qraTaTe & 4@ & W #, W A wF
AR A E AT ?

o W gaw fag &1 F AT
¥ arz H G W AAHTL I AT
© Iy 72 & i Tt T £ o

st wErE wreR . ag fafew
st ® gty L.l

WMo T ga fag . 1 af, 9T
a1 srwy K arg ¥

‘lﬁﬁoﬂ'loﬁﬁ'lﬂf fa-fe Ima
¥ @@ aw ¥ Al fovz I F q@w
o ¥ o Ty oy w99 & JEE
sAaEg e’

Fo T g fag 7% AT fewe
w1 s ¥, o o9 § A 9T q91 g
WY Twgm & 8t § v soo fewe fawr
* vt o fefires w7 F 7, 75 LS
fawe ot # ¥, 39 =w fode &, g9
fresT 800 fewe gragr & g,
WHAET AT Vg TE ¥ 4, 739 @
¥ 3 800 feve oo ot 9a% w=Tw
wrat 5 fraaT 39 Y smer S
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Shri Tridib Kumar Chaundhori: Is
it a fact that the Eastern Railway
Administration, particularly those
connected with the administration of
Howrah Station, turned a sort of
blind eye to the various reports that
were made available to them and then
it needed the open letter to be pub-
lished in several of the Calcutta dai-
lies to make the Vigilance Cell active
and that, so far as the Howrah Rail-
way Station administration i con-
cerned, they initially did nothing
much in this matter?

Dr. Ram Subhag Singh: There is
no question of turning a blind eye
because the Vigilance Cell has heen
working quite effectively even before
the time when this was detected. In
Howrah., much before this thing was
discovered, several other irregularities
were noticed regdrding illegal sale of
tickets. It has been vigorously trying
to detect all the involved persons,
including those of the railways, There
is constant watch and the Vigilance
Cell is trying to extend its activities
on all the railways throughout the
country.

Shri Tridib Eumar Chaudhuri: My
point is whether in this station, which
is one of the very big terminal stations
in the country, the station adminis-
tration as such has been more or less
inactive and it required the Vigilance
Cell to go there and find out the
irregularity. Is it a fact that, so far
as the station administration is con-
cerned, it did practically nothing in
this matter?

Dr. Ram Sabhag Singh: Actually,
nobody can expect the station staff
to go and detect Mr. Maiti, who was
staying in the house of a dancing girl,
Can any Station Superintendent go
there unless and until........

Shri Hem Barua: What is the harm?
Mr. Speaker: There may be harm

for some; there may not be any harm
for others.
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Shri Hem Barua: A Station Superin-

tendent cannot go to a dancing girl's

house? .

Shri A. P. Sharma: May I know
whether the Vigilance Cell of the
Railway Board is also investigating
at other places like Bombay, Madras
and other terminal stations of the
railways to find out whether such
things are going on in those places,

sls0?

Dr. Bam Subhag Siogh: I have
already said about Bombay. It is
operating everywhere on the Railways
but it will be known only when the

cases are detected.

Shri 5. M. Banerjee: I would like
to know whether it is a fact that this
particular gang which is having its
network throughout the country is
giving these tickets to some out-
.agencies and that certain out-agencies
who have been given contract by the
Railway administration are respon-
sible for selling these tickets to the
poor villagers who cannot distinguish
between a genuine ticket and a for-
ged ticket.

Dr. Bam Subhag Singh: There is
some doubt about this thing because
it may be that out-agencies also might

be at fault. The whole thing is being

gone into by the Vigilance Cell as
well as the Calcutta detective staff
and only after getting the report we
will take action.

ST ARTAA A VAT ¢ LA WEI-
&g, AAg 54T X T F gagaag
w ¥ gl & gar ww g, X
arT argat g R @R et & aar
T F arg w fafoera | 9 waw /5
& IS4 w7 gg a1 =%+ & fF a8 e
T THTE F 9 § F1 FQ § a7 T
sfasr w7 9T #1E g2ha &7
w|ETE ¢

Mo R gaw fag . @ A T
s e e g v S
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HTEHT 94T ¥ QU2 gU WX IS A0l Y
frraardy sfrcmge # g€ it awr o
€z I FT FH F@ &, ITH 11
"agd ®1 11 fewe fa=, &1 98 =em-
97 W1 gTEST & 919 2, AR FAT, TB.
avat ¥ foao, Tad w1 o & fr ag
W ag W A § wr A Wi sAW
from d=r 2 )

o o« EH gE W@ g, W
fewiz arw W & 7Y, Fafwrw Wit
¥ et feie @93 &7 qar &0 & oY 1w
FAFATATFGI AT ¢\
ot §z9 T ¥, = @@ ¥ oav 5
A ¥ a7 fagre § gg < faelt € 7

WMo T gwn fag: wEw @ o
ST AT IFET AT K famr

Shri Bade: In the question, it is
mentioned ‘in the various parts of the
country’.

eq WY WY AUA FATE A
T4t AT ATES & GHY Ay w7

Shrimati Savitrli Nigam; From time
to time, the Railways always had
clues that these sort of gangs are
functioning everywhere. I would
like to know what action has been
taken against those people who were
caught in Moradabad and other places
previously and how far it is correct
that because of the negligence of the
authorities, these gangs have been
prospering and why strong action has
not been taken against the culprits.

Dr. Ram Subhag Singh: Actually,
when the cases are detected, it is
the trying magistrate and other supe-
rior magistracies that take action.
In reply to hon. Member, Shri Pra-
kash Vir Shastri supplementary, I
said that I will place that information
regarding Moradabad on the Table
of the House later on. It is not with-
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in the competence of the Railways to
take action because the entire case
goes to the court and action is taken
there. ’

Shri D. €. Sharma: Obviously, it is
an all-India conspiracy and whatever
the Minister of State may say, there
is no doubt that the gang is to be
found everywhere. Therefore, may
I know if the trial of these persons
will b~ conducted like the trial of a
conspiracy case or the trial will be
conducted in a routine fashion so
that most of them get off?

Dr. Ram Subhag Singh: This will
be more than a routine trial

st g adm: § gy AT
g g o O ag e o F=9 T
AT AW W H §, AN q&qAT W I TS
R T W T gad W) & 9
v § ST W g & an

o Tx gan fag . @H T oA
AN F I, JAFaRAN TS
"ad F gear & 9K OF gz § I
Fereh FTCoRaT g, X9 O ¥ WK SRt
% X & ot fae €

)t TRAAE a0 AW WRred,
et wEeT I Farar fy 800 fewe ow
w2, & s wger g 5o g @
fere o ovg T, <Y faF TF & AR
foreT FErmTe AT Y quT 4 A wWeT-
A & @ F, T IOET a8 w0 g fF
@ TUEA # %9 ag & fearg o g
"t fr 3 TEgE F gl B a9 €
WX WK 9 atg § aUa< 9qgar
ST 1 @ & 99T TEe e & fod
w1 wrs fadiy Feg seA W1 @ E?

TMo T G Tag : AT HGH
q Sy fedr #1 difen Qo & Sl
Ot & & sy ardy givan el § f=
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AT W, T A T T 4L g
TR TF 199 TUTHT FT A0 g FEA
AT 4 ST HIAT AIATET | Y 11
qITHT HTOAg H oFE 1, T B\ &
fes7 & way a9 ove ™, Wi @
firgaTdr ¥ Aoy s faean afed
5 a7 winfem @ F-oafeaaa
e °r

=1 TR JI® TEF ;. AU AEE
FyaTT #t Fod gay =iy f e
W H9HT 39 § A fggema #
& Tar gaw difean A e w6 g,
Jifear £t Sl smewy 2

Xo Tm gan fag : =i, am
T SET w9 &, 47 & AR aHaT
(4]

WEIR R : QY AT AGT FT
Mg | Personal remarks need not
be made,

Shri Tyagi: May 1 know what was
the modus operandi of this conspiracy?®
Were these tickets sold regularly
through the booking window of the
booking office or were they privately
sold somewhere else? Was any rail-
way clerk or anybody in the booking
office in collusion with them or were
these tickets sold independently?

Dr. Ram Subhag Singh: At Patna it
was sold through the booking office
as far as the report goes, but still the
matter is being looked into.

In Rampur it was not sold at the
booking office; it was given to those
labourers outside the booking office.

In Bombay, perhaps, it might be,
as Mr. Banerjee said, that the out-
agency might have come into the
picture,

Shri Tyagi: There is one small
matter. I want to know whether
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those persons arrested were passen-
gers with fake tickets or whether they
were persons who were party to the
conspiracy of selling those tickets.

Dr. Ram Subhag Singh: They were
innocent passengers. 'The real cul-
prits also have been apprehended; the
clerk and others are there.

Prices of Rubber

+
SN.Q. 28. Shri Buta Singh:
Shri P. K. Deo:
Shri Gulshan:
Shri P. K. Ghosh:

Will the l\aﬁnis.ter of Commerce be
pleased to state:

(a) the minimum statutory prices
per ton of the natural rubber, and the
prices being actually charged from the
consumers by the Rubber Planters;

(b) whether the prices actually be-
ing charged from the consumers are
higher than the minimum statutory
prices and if so, the impact which the
charging of the exhorbitant prices is
having on the rubber industry as well
as in the country and whether this
has, in any way, affected our exports
and if so, the details thereof; and

(c) the action, if any, taken by
Government to stop this exploitation
on the part of the Planters?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) to (c). A statement is piaced on
the Table of the House.

Statement

(a) and (b). The statutory control
of prices of natural rubber nas been
abolished from 16th Decemler 1963.
However, the minimum orice for
Grade 1 rubber was retained at
Rs. 3230 per tonne. The present mar-
ket price at Kottayam is about Rs. 6500
per tonne. It has been estimaied that
an increase of Rs. 100 per tonne in
the price of natural rubber will in-
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crease the cost of iyres by about 0.5%.
Prices of other goods will be similarly
affccted in varying degree depending
on the proportiog of rubber used in
their manufacture.

The rise in prices of raw rubber
has had no adverse effect on exports.
The total value of exports of aubber
goods increased to EKs. 2.19 crores in
1965-66 from Rs. 1.68 creres in 1964-
65 and Rs. 80 lakhs in 1963-64.

(e) (i) For the lcensing period
April 1965—March, 1966, arrangements
have been made for importing a total
quantity of 12700 tonnes of rubber.

(ii) Tt is proposed to allow immedi-
ately import of 7500 tonnes of natural
rubber for the first six months of
1966-67 and an equa' quantity during
the second half of the year.

(iii) The rubber tyre manufactur-
ing industry, which accounts for about
two-thirds of all rubber consumed in
the country, has been included among
the priority industries entitled to the
benefit of the liberalised import policy
announced following devaluatiun.

The above measures will bring down
the prices of indigenous rubber to rea-
sonable levels.

Shri Buta Singh: I want to know
what is the lag between home produc-
tion and hcme consumption of rubber
in this country.

The Minister of Commerce (Shri
Manubhai Shah ): 17,000 tonnes.

Shri Buta Singh:
being taken by the
bridge this lag?

What steps are
Government to

Shri Manubhai Shah: 10,000 tonnes
are expected to be imported in the next
three months and another licence for
15.000 tonnes is being isued.

Sh+i Buta Singh: What special in-
centives 17e being given to the local
proc mwert!
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Shri 8hafi Qureshi: There will be
a payment of g replanting subsidy =
the rate of Rs. 1000/- per acre. There
will be grant of loans at the rate of
Rs. 750/- per acre to small growers to
increase their acreage. Maintenance
loans at the rate of Rs, 475/- per acre
are sanctioned to small growers. The
Rubber Board is rendering technical
assistance to the Plantation Corpora-
fion of Kerala set up by the Govern-
ment of Kerala. The Rubber Board is
maintaining regional nurseries which
will provide help to the new planters.
At the instance of the Rubber Board,
the Agricultural Refilnance Corporation
has agreed to advance loans through
the Scheduled Banks at the rate of
Rs, 2,100 to estates and Rs. 1,600 to
individuals for new-plantation of rub-
ber. The Rubber Board is exploring
the possibilities of utilisation of new
areas for rubber cultivation. An ad-
ditional  area of 85,000 acres will be
brought under rubber in the Fourth
Plan.

Shri Indrajit Gupta: 1 find from the
.statement that while the minimum
price of rubber is Rs, 3230 per tonne,
the actual market price is Rs. 6500 per
tonne. I want td know, in view of this
tremendous gap between the two, what
is the practical signifiance or real sig-
nificance at all in keeping this arti-
ficial minimwn price which has no
bearing on the actual market condi-
tions. .

- Shri Manubhai Shah: It is protec-
tion to the growers as a support price.
‘There is no ceiling price for natural
rubber. But the mechanism of import
or filling in the gap between the local
demand and the local supply is keeping
the price intact.

Shri Indrajit Gupta: Minimum price.

Shri Manobhai Shah: The mini-
mum price is to see that at no time
the planter or grower of rubber gets
a price less than that,

Shrimati Ramdulari Sinha: What
was the basis on which the statutory
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price of rubber was fixed and whal
percentage of return is ensured to the
manufacturers on their investment?

Shri Manubhai Shah: There are two
parts of the question. One 1is the
grower of the natural rubber and the
other, as the hon. lady Member says,
the manufacturer of rubber pro-
ducts. ...

Shrimati Ramdulari Sinha:
the percentage of return?

Shri Manubhai Shah: The percen-
tage of return to the planter should
be 10 to 12 per cent to be fair, and
the same to the manufacturer also.

What is

Shri S. Kandappan: May I know
whether there is any proposal with
Government to encourage rubber plan-
tations in the Andamans and whether
any action has been initiated on that,
and if so, the total acreage that is going
to be covered?

Shri Shafi Qureshi: The Depart-
ment of Rehabilitation are finalising
a project for rubber plantation in the
Andaman and Nicobar Islands, which
will provide employment to about 2000
people and will bring under cultiva-
tion abopt 6000 acres of land.

Shrimati Renuka Ray: From the
statement it appears that the only pos-
sible step that Government are visua-
lising to bring down the exorbitant
price of rubber is the liberalisation of
imports. In view of the devaluation,
may I know what the price of the im-
ported rubber would be and how much
higher it would be after devaluation
and whether that will have a sufficient
impact on the bringing down of the
price of indigenous rubber?

Shri Manubhai Shah: The landed
cost of rubber at the Indian port is
about Rs, 4500 a tonne. So, we do
believe that the difference between the
landed cost of imported rubber and
the local price is such that reasonably
the local price can be brought down.
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Shri P. Venkatasubbaiah: May I
know whether apart from a few selec-
ted places where rubber is grown,
Government are contemplating to make
a survey to find out the potentialities
for growing rubber in other parts of
the country so that we may not have
to spend more foreign exchange on im.-
ports?

Shri Shafi Qureshi: The Fourth
Plan proposals for development of rub-
ber envisage the bringing in of an
additional area of 85,000 acres under
rubber as shown below:—

Kerala—50,000 acres

Mysore—10,000 acres

Madras—5,000 acres

Assam & Tripura—>5,000 acres

The Andaman & Nicobar Islands—
15,000 acres.

Shri Ranga: What about Andhra
Pradesh? What about the Arakku val-
ley?

Shri Shafi Qureshi: If land is avail-
able, and the State Government make
it available to us, we shall look into
it,

Shri Vasudevan Nair: Large num-
bers of people have taken to rubber
cultivation in the rubber-growing.
States like my State of Kerala, for
instance, because they thought that
this cultivation would really benefit
them and they would get rasonable
prices. May I know whether now
there is a trend of thinking among
governmental circles that they should
bring down the prices and there should
be a slump in the price of natural rub-
ber. and for that purpose largescale
imports are necessary, and if so, whe-
ther Government will assure the in-
digenous cultivator of a reasonable and
fair price?

Shri Manabhai Shah: That was
exactly the point which I was trying
to explain in answer to a previous sup-
plementary question. The floor price
ig a price which is for the protection
of the planters.

Shri Bunga: It is too low.

BHADRA 14, 1888 (SAKA)

Oral Answers 9190

Shri Manubhai Shah: If the prices
are 8o high as they are now, I am sure
the hon. Member will agree that we
should bring it down to a reasonable
level. . )

Shri Maniyangadan: In view of the
abnormal increase in the cost of pro-
duction of natural rubber from what
it was at the time the minimum price
was fixed and also the fact that a vast
majority of the producers are small
holders owning only a few agres of
land, will Government revise the mini-
mum price so as to assure the agri-
culturists of a reasonable price?

Shri Manobhai Shah: That situa-
tion has not arisen, during the last
several years. I must congratulate the
natural planters of this country that
within three years the production has
gone up from 37,000 tonnes to about
50,000 tonnes.

Mr. Speaker: Next question.

Shri Joachim Alva: May I ask one
question?

Mr. Speaker: I am sorry. I have
passed on to the next question.

Shri Joachim Alva: The Opposition
gets away every time with the oppor-
tunity; we must also have a chance
to put some relevant questions, It is
but fair that you should please look
at this side also.

Mr. Speaker: SNQ No. 2. Sbri
Madhu Limaye.

ot 7y femd : WE Afem v o
29.
W fagdsae A : 9 oW & 91X

¥ A TF I FT A § T@ T &
we (w) ¥ foar & —

“if so, the legal pogition in the
matter?”.
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% ge ¥ aie ° o faw @ -
fraw go 41 (d1) — www foar g
g —

“it shall not ask for an ‘expres-

sion of opinion or the solutm" a1
an abstract legal question...

aﬁuﬁtﬁﬁmgﬁrma,a’rm
T Y &9 & fear n ?
weaw wgRw . AT A,
FREE T §
Restrictions on Members of Parlia-
ment

.!-

8.N.Q. 29. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri A. K. Gopalan:
Shrimati Renm
Chakaravartty:

Shri Umanath:

Shri Mohammed EKoya:
Shri Maurya:

Shri Sarjoo Pandey:
Shri Daji:

Shri Tridib Kumar
Chaudhuri:

Shri Bagri:

Shri S. Eandappan:

. Shri Indrajit Gupta:
Shri Narasimha Reddy:
Shri Surendranath
Dwivedi:

Dr. Ranen Sen:

Shri Kolla Venkaiah:
Shri Ram Sewak Yadaw:
Shri Imbichibava:

Shri J. B. Singh:

Smt. Vimla Devi:

Shri Kishen Pattnayak:

Will the Minister of Fiome Affairs be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the blatant
manner in. which the police are sha-

dowing Shri A. K. Gopalan and other,

Members -of Parliament, censoring
their letters and tapping their tele-
phones;

(b) if so, the.legal position in the
matter;

(¢) whether it is permissible to
carry thig shadowing/censoring/taping
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to the point of frightening away peo-
ple or constituents from meeting and
associating with the said Members of
Parliament and creating obstruction,
hindrance or impediment in the per-
formance by them of their parliamen-
tary duties; and

(d) if not the action taken or p:o-
posed to be taken by Government?

The Minister of Home Affairs (Shri
Nanda): (a) to (d). I have had de-
tailed inquiries made in this connec-
tion from the concerned authorities
and am in a position to say that zlle-
gations of harassment to Members or
their visitors. tapping of telephones
or shadowing are totally incorrect.
There are legal provisions in the
Indian Post Office Act empowering the
Central and State Governments to in-
tercept, detain or in any other manner
dispose of postal articles in the inte-
rests of public safety or tranquility.
In all cases of action under section 26
of the Indian Postal Act. the proce-
dure followed ensures expeditious
clearance of mail for delivery, and
this is normally done within two-
three hours.

Shri S. M. Banerjee: I rise on a
point of order.

werw WEWEW I FAVEA B
&

sitag femd: deft off & A
faeger gars gt faam & 9% faergw
TET aHH T | ST g aa fe ¥
I 17 faar O |

@ A qHA § ot 9g TG
o | ’
Shri Nanda: I will read the state-
ment again,

Shri S. M. Banerjee: I rise on a
point of order.
weTm wEE : WHT Tw
ﬂ"{ﬂnﬂ-‘loﬂﬁl a‘!-‘-@'\'.w
Y ATE g T |
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Previously a similar question was
asked of the Minister of Parliamenta-
ry Affairs and Communications 1 re-
member in the last session. and he
said that though there are provisions
under the Indian Postal Act. instruc-
tions are issued by the Home Ministry.
At that time also we demanded that
both the Ministers should reply. It
is shirking responsibility. 1 would
only ask you that the Minister of Par-
liamentary Affairs and Communica-
tions—Shri Jaganatha Rao is here—
should also throw some light. Other-
wise, again this question will be shift-
ed from the Home Ministry to Com=
munications.

Mr. Speaker: There is no point of
order. .

=t vy fomdy : oo wREw, WY
o1 1 A agar fgeAr qv 3w A ger
mr ar f& ¥@r Wy, dafor wiw
Fzd o o oY et 8 @ 2,
ar 73, & wAY W@ ¥ s g g
fFamsfmram g # ¥
feet #1 IR 20 fFar orar 2, o
e AT § AT I e ww ¥ gfew
ey w7

5 A . & F Ay St F J&@mw
fear g

fiagfemd : w0y BHeie &
TR * wgr 3 w@fE AU v faegw
fafraa & fF 9= % d9Ew o 0
g, Ifer ot 51 %  Afer wA A X IR
T T %7 T fad i Y aw =1
&

weam AglEm o wEET W ey
=% Sferr F fae o o w2

ot 7q ot : mawarag g frag
g, dafor ot #for fEdl & gar
g @ ?
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ot A ¢ qg qAT W, gafor
o 2w e Svwrs fedt o T
gt & 1 (mmEem)

ot AW 3 faegw g oA
4l

=t 77T ¢ AR 65 S #R
gﬁgﬂzﬂiﬁﬂaﬁﬂwﬁﬂ
I

Shri Indrajit Gupta: What is the
meaning of his reply?

st : 7z faogw gz aw @)

W WA ¢ WL g ®Y qg
war 48 & Fe w1 o A ¥ 3 v
THT AT § g Tu W FY arfve
q1

At Wd . gAR IR v gy
w® % wife gn awwr E A ew A
mwrifsan SEmeMrFan &
1§ ATED

Weqe WEIET 4 T qATA £ |

v : S R v @ A
Faga g

weae wgaw ;- A w1 § 6 AW
Frr azF=r W9T I weai #y Afum ;)

St WYl - IF T & @ AR
¥agage

weam wged - i wEr fowmw
wO e arfew e )

=t /i - ¥ w1 fF & gEw W
g wifF N IFAFTw@aw ¥
T[T R

weaw WEIed : EE F 0 o Srford
oY wer qGw arfew A
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Shri Namda: This should be with- hgmmq‘a&'mw
i T s o Fraw w9 Frdt
Shri Mauorya: He is not telling the  #f ¥&ar 22 (2) ®R 22 (3) F &
wruth. % wefr wRY<a 1 e famr SR
o TR A aee @ &
mmgﬁﬁaﬁmmmfl The Central Government may by

Shri llmry! He iz not supposed to
tell a lie in the House. He is doing it.

Mr. Speaker: Now I will ask him

%o withdraw that ward.

The Deputy Minister in the Minis-
(Shri Vidya
He must withdraw

try of Home Affairs
Charan Shukla):
that.

Mr. Speaker: I am asking him to

withdraw it.

ot @Vl grew & amR HET o
T wae AT wE

Mr. Speaker: I am_ask:ing him to

withdraw that word

stefi: W oagE T WRE
wafeg & s gewrs arfow Sav g

it 7y fom® - WO AT I Mz
Famii @ do% gt gwH R A A
qO% AT 98 0= fememy Sy i duv
T | o et e v R E v
R @ A w2

- s wgvew - fwder dvee s

@R ¥ uiagd 4g e mifewew w1
o wrfE S g

i wa femy : ST a7 e
Lo g f

ot 4 7 v

st wy femd: &1 oo §
TE W, |

general or special order either gene-
rally or with reference to any parti-
cular place within or without India
prohibit. regulate, restrict or impose
conditions upon the receipt or trans-
mission and/or despatch from India
of any postal article of any class or

* description.

-

RIUE-

Any order made uhder sub-rule (2)
may with a view to securing compli-
ance thereof provide for the intercep-
tion retention examination of the con-
tents of any postal articles by such

‘authorities in such circumstances as

may be specified in the order.

& s wmean g o g feew
FT 15 g Y forar mar @ g fam &
¥ ATaga, ofz & A | F T A W
a9 o @ F fag dae § 7

oA W IE @ W R R A
wae fean fr o wfea O & sdi=
R @ & SEF weTEn AR B A
g g e ma &)

AN WRRT ;. I IH 2a 9T TW-
Fxfaudacg?

st T §oww fe s W
wET TE &

st TH¥A® T § qw 9%
AT FT AT I AR A g
9T |19 ¥ AAT U AT | WA AQIEE
F gt ¥ v e Fferw Mores aga
qOH WIAY 9T WA § ar & o
ST ATET 56 T OF TIE W A
T FgaT § o s R § AR Sewr
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N 24 ar & Wk EA def
O 2 T www A w2
g 7 gl 7 W@ gt F.

weqw wgew & waw

it TRa® arew ¢ § W AFEHT
g T R AR 9F AL WAL
D & v w7y ¥ i g afewfa
¥ ST FEE Ay $H F fgmn A
@ §6 a@ ¥ Y FTH q9T ¢

e WY . TAH SqaeqT &
AT AE gE? WA s ar ag & %
FJHH ACHIEIT FT T gRIT AT TgH-
FA FCET FTGAT

Shri A, K. Gopalan: Mr. Speaker,
Sir, 1 am surprised at the answer
given by the Home Minister. Many
of the Members of this House have
actually seen half a dozen CIDs being
posted in front of my house at the
gate. Many of the journalists a'so
who have come there, parliamentary
reporters, also have not only seen them
but the number of their cars and other
things were noted and with cycles and
car posted with the CIDs they are
following me. I want to know whe-
ther he is denying this fact.

Shri Nanda: Knowing the impor-
tance of the hon. Member.... (Inter-
ruptions.) I took special care to
check up on my own and I paid four
visits to the hon. Member's house; I
did not enter it and I went there on
three separate days.and at different
hours. I can say that the hon. Mem-
ber in his innocence might be think-
ing that somé innocent passersby who
might be loitering roundabout there..
(Interruptions.) 1 can say that on the
first day when I visited the place, I
found that there was one person on
one side of the road,

'

Shri Vasudevan Nair: Did yvou give
previous notice?
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Shri Nanda: I did not go Ly the
staffecar; I did not go in my car, I
took a friends car so that nobody
might notice and I can say that no-
body knew at all, in my office also, as
to where I was going. I saw there one
person. I can give this informration.
There was nobody nearabout except a
machineman of the tubewell just in
front of the residence and an old man
across the road and on enquiry it was
found that the old man was the se-
warage man of the Municipzl Commit-
tee. Similarly, on another vccasion T
went at the back side and then alse
there was nobody there.

Shri A, K, Gopalan: I just want to
make one submission; please allow
me. FPlease permit me and then you
can see whether what I say is correct
or what the Home Minister says is
correct. The Home Minister goes there,
after the privilege notice was given
I know the policemen because when 1
had been coming here for the case
they had been following me. I know
personally who are the CIDs here, be-
cause several times when I came to
the Supreme Court here they were
following me. Not only that. When
the privilege motion was given here.
after that, instead of staving there,
they were just moving about. I want
to know whether the Home Minisier
has gone and seen afte- I gave the
notice of privilege motion. I want to
say that there are many hon. Members
who know it; Shri Dwivedy, for ex-
ample. I have shown to him in the
bus when 1 was coming. I had shown
them. (Interruption).

Mr, Speaker: Order, order. I can
tell you that he has gone after that
notice, because I had asked him to just
see. (Interruption). Order, order.
Shri Mukherjee.

Shri H. N. Mukherjee (Calcutta
Central): In view o the obvious con=
tradiction between what the Minister
says and what Shri Gopalan is appa-
rently in a position to establish as the
truth, one or the other Member is
misleading the House. This is.a point
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of fact which has got to be established.
May I know, in view of this contra-
diction having come up in the ~burse
of answers to supplementaries to this
question, if this matter would be refer-
red to a relevant agency, for example,
the Committee of Privileges, in order
to ascertain the facts, because we can-
not go out of this House with a feeling
that Shri Gopalan is in a position to
substantiate the allegation and other
Members are also in a position to do
0, and members of the press can be
"brought in to give evidence, while the
Minister’s information is exaectly con-
trary to that; we ought to know the
position.

Mr. Speaker: After the supplemen-
taries we will see.

ot WY g WA N X 7@l ¢
T fF g MATET ART & L L.

Teqw gAY . TGA Ag@TAT g
T W= A fosh gare w3

ol ®Yd : OF a1 A guw ¥ ¥
T | /T8 &R Y g o faae
FLAT GOF FQ AR @R AT Y
qATH Wt 7E @ faar ST

wen wEEw - 9=81 A fag
T AT FTAT AR § fewdry

st AYd : g At S ¥ gy W@
fear f ag @ & ot Mg 71 FEY
T2 17 & o agi S i w1 A
st 7E FEr | § Ty 6t S e
FT F1ET & gTHA J OF 2 I AG, TR
¥ O g T 9 q1E AL E,
S F AT et & 2w g, 7 dvo wre
o & S BT Y AT Z, e et Y
W1 AITATE, I AT g1 AE! At
T AT TgAT g | Y = A A
¥ @ § 5 w9 ¥ OF gy /Y T9r
gfe & & @3 gT ¥ "R w9
§ 3o AT @ 7 § 5 w17 T ik

17 fwa | & sraen alg fF g Sed
oY T & OF TRY B T4 7 a1 g1 AR
fer g A 7 | g A for wH
T U, OF g6 TE Ag T 8, at @
formr gfere & sl @1 & wo o X
aT §, W QA I AR AL, W AR
T Rt 8, g Fad g ¥ g T ¥
Shri Nanda: There may be some
other persons interested in the hon.
Member. My agency. and other or-
ganisations, have told me definitely
and specifically that they made no

such arrangements. There may be
other persons,

% AMAIT 59 ¢ Al WgRd X
T q1T &1 F41K Tol (a1 fs ag w9
)

=t 71T : W OTW OF A" 29

Tt A g, 0% 3 feam AT s o
W% fe & ForasT v W2 arw A 21

At a7 7 @TEe WE W

WETH FEIE . ATEE WI% W€ 9T
SATET AT A O F g9 fopam andy ar
wqERT BT g
Shri Priya Gupta: It is an

important point of order which arises
out of this.

Mr. Speaker: It may not arise out

of this; only the time of the House is
wasted.

st farara: ag &t o ¥ T e
gl o 1% W 7 forod @ §
falr T ;T T W= F I A A
F oy man | & s A g R W
FIE WEHT FAT TIEE F HRL AA
a1 FT gH IEE g9 A T fawrw
T {1

sreawt wgTw : § weetwe aEd ¥
zeaFa FEm 5 % % QHt 49 I
& ot & FareraT e TG O | ¥
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g W9T I % frge %) ame
W WIS G g ZTEH AT AT & |
g W A7 ¥ 9 fFa w1

Shrimgti Renu Chakravartty: All
of us know that there are from time
to time watches in front of our houses,
whatever the Minister may say. May
we take it that those who are kept
as watches—when there is anybody on
a cycle or in a car—they are there il-
legally and in an unauthorised man-
ner and that if we can get hold of
them, then the Home Minister -will
punish them and state in this Huuse
that he has punished them?’

Shri Nanda: If anybody commits
any illegal act and a comp’aint is
made certainly necessary puhishment
will follow. As I said. I have just
received reports from these organisa-
tions that theré is nobody being de-
puted or assignd any such duties. Re-

garding, Members of Parliament.
there are deﬁrute mstructmnq
(Interruptions).

Mr. Speaker;: Order, order. All the
Members shall sit down when I am
standing.

g fafae wmga 3 s 5 we
F§ |/ ST T &Y AT IR T A |
a4 AT grga md gfwede § ar
IF! Fae faar s fF gm fafeedt &
aTge F1§ W W g S I
g wd g

& 77ar : fodT =EE & S A
oI TE
I have enquired from all the agen-
cies concerned and they have stated
categorically and definitely that there
is nothing being done on their behalf.
(Interruptions).

sreTE WEiaw ;. 59 g 8 AT T4
QAT |

BHADRA 14, 1888 (SAKA)

Oral Answers 9202

U WAA "I maﬂw
(Interruptions). ***
R
wore wgian ¢ g e agrgem

(Imterruptions.)** -

Shri Nanda: The hon, 'nembﬂr stud
something.

FulL
Mr. Speaker: That has not gone“eni
record. (Interruptions).

-1

Shri P, Kunhan: It is a lie.

Mr. Speaker: This cannot he tble-
rated. He will have to withdraw. it
i |

Shri P. Kumthan: I vithdraw :t i

Shri J. B Kripalani: I hot‘»e it 'mll
not be out of place to say ¥hat twitei
or thrice in the days of our first Prime-
Minister of sacred meniory, I had”dsid-
in this House that my teléphone wds:
tapped and my letters were opened
and when I went to the station, ‘cten
if I had to travel a short distance, my’
tickets were examined. 1 made this:
complaint. I do not see why  ‘niy’
friends make such complaints. -Evéry
Government does these things. - We
have got to live with it, Mr. Gopalan.

Shri Daji: 1 would like to ask Mr.
Nanda. in the Western Court. where.
a number of M.Ps. are staying, there
are different CIDs—one Sardarj: for
myself and Mr, Indrajit Gupta and a
Punjabi for Mr. Kamath. They come
to the reception office regulariy: and
note down the names of all ur visi-
tors. They stand in the lawn after we
return from Parliament and even ac-
cost some of our visitors. - May 1-ask
Mr. Nanda, next time I find that Sar-
darji. because he is unauthorised, am
I entitled to beat him and bring him
to the house of the Minister? (Inter-
ruptions) .

Mr. Speaker: That is no ouestion.
He cannot do that. He is'seeking per-
mission ‘of the Home Mihister to beat
somebody. &

1641 (Ai) LSD—2
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Shri Daji: Should I bring him to
his house and show him?

Mr. Speaker: There ought
something plausible.
Shri Daji: This

(Interruptions) .
Shri Hari Vishnu Kamath (Hoshan-

gabad): If he has no orders to be
there, then he is an intr1.u:l|=.-ri

e
to be

is very plausible

Mr, Speaker: That is to be seen.

Shri Tyagi: Sir, at the time of the
Chinese invasion, it is in my know-
ledge, all those persons who were
either Communists or known to be
Communists, their houses were guard-
ed and security police was posted
there to see that nobody did any harm
to them. I want to know whether those
orders have been withdrawn or they
are still doing it

Shri Nanda: I will answer the limi-
ted question. I have given informa-
tion to the House with respect to the

* question that has been asked. and that
informhation, I repeat, I reiterate, is
absolutely correct. I must add. Sir.
that so far as the privileges of the
hon. Members are concerned they
should be preserved and protected to
the fullest extent but, beyond that.
where the interests of the security of
the nation are concerned, they tran-
cend all other considerations come.
(Interruptions.) **

Shri Daji: What does it -1ean. Sir?
If this is not being done. Sir, the latter
part becomes redundant.

Mr. Speaker: Order order. The
should allow me to proceed now (In-
terruptions).

Shrij Hari Vishnu Kamath: He has
already admitted it,

Shri 5. M. Banerjee: Sir from the
wvarious replies of the Home Minister,
it appears that the letters are not cen-
sored, telephones are not tapped, no-
body is shadowing anybody and all
is well under his regime. But in re-
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ply to the pointed question by Shri
Tyagi he has neither contradicted it
nor accepted it. I would like to know
whether it is a fact that there are
standing instructions, whether under
the Postal Act or under instructions
of the Ministry of Home Affairs, that
all letters where the postal depart-
ment has suspicion are to be upencd,
and sometimes even postal stamps are
not put on them just to give a feeling
that they do not know when those
letters came? I want to know whether
such instructions exist or not, and if
such instructions exist in the Postal
Department, may I know what are
those specific instructions, and how
many Members of Parliament are
there whose letters are censored and
telephones are tapped?

Shri Nanda: The hon. Member mis-
understood my answer. I never said
that letters are not being censored. I
only explained the procedure and that
is under the Act. I am not going te
give any information as to how the
postal authorities, under the provisions
of a certain Act, are carrying on their
duties.

Shri S, M. Banerjee: Sir, May I seek
one clarification from you? This is
not the first time that I have put this
question. When this question was ans-
wered by Shri Nanda, I immediately
rose on a point of order, because when
a similar question was put to Shri
Satya Naryan Sinha. he said that
under the Act they had to do certain
things, but the instructions, if I am
correct and if my memory is not fail-
ing me, came from the Mimnistry of
Home Affairs and they have been do-
ing it under instructions from the
Home Ministry. Otherwise, why
should the postal people censor our
letters, Not only that, I can tell you,
Sir, there are 16 Opposition Members
whose names are with the Intelle-
gence -people whose letters are regu-
larly censored. I can prove it. Let
him deny it.

Shri H. N. Mukherjee: Sir, I rise
to a point of privilege. ‘Under Rule
227....
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Mr. Speaker: That is a different
thing. He will have to give notice.

Shri H. N, Mukerjee: Sir, Rule 227
is very clear. Instead of asking for a
request in writing you are in a posi-
tion. in special circumstances, to have
a matter referred to a Committee of
Privileges, if you think it right,

It is in your discretion. My sub-
mission is—please consider it—that
the Home Minister has all but admitt-
ed that whatever his decision—that i3
a different matter—he does have a
check for reasons of, what he considers
to be paramount national security and
he does have an apparatus to check
the activities of some of us--right or
wrong, it is a’ different matter. This
requires investigation on a proper
level. There are statements which are
capable of being proved on one side
or the other. If during the pendency
of a session of Parliament Members
of Parliament of whichever party on
the ground that they are, according
1o the judgement of somebody in
the Home Ministry, acting against the
paramount interest of national secu-
rity. are having their liberties to func-
tion as Members of Parliament con-
sistently and persistently impeded. if
that is so—on the question of facts
it remains to be determined as t»
what exactly has been happeming and
the Minister’s reply. in so far as it is
a negative reply. refers it seemys to
things which happened after the inat-
ter of privilege was brought out—in
view of that, a very clear case having
been established, you can, if you
choose to exercise your discretion, re-
fer this matter immediately to ‘he
Committee of Privileges. I submit that,
it is a fit case to do that.

Shri S. M. Banerjee: If you want a

Mr. Speaker: Members
move a motion like this.

canrnot

Shri H. N. Mukerjee: If you tel!
me that you will consider this mat-
fer....
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Mr. Speaker: Now that he has told
me I will see if it is proper for me to
do that suo motu.

Shri 8. Kandappan : The Minister is
repeatedly asserting that no one from
his department is deputed or posted
at the residence of Shri Gopalan; on
the other hand, he says that it might
be somebody else or some other agency,
That means, it may be the CIA or
somebody else. Then it is more
serious. Shri Gopalan is talking om
some facts and has represented them
to the House. 1 think, he should be
given an opportunity to substantiate
the allegations or charges that he has
brought before the House. I would
like to know from the Government
whether the Government is prepared
to probe into this matter thoroughly.

Shri Nanda: I have said that we
have probed it thoroughly. No agency
connected with. the Government has
had anything to do with that. When
I said, “somebody”, it may be one party
as against another party.

Shri Hem Barua: The hon. Home
Minister has, by implication, rather
admitted that security arrangements
are made for certain Members. May
I submit in this connection that he will
like those Members to die rather than
provide for their security arrangements
and all that? Whatever that might be,
even letters are opened. Here is a
letter addressed to Shri A, K. Gopalan.

Mr. Speaker: He has shown that.
He might put the question.

Shri Hem Barua: I am putting the
question. During the British days also
letters were opened but they were
neatly opened and neatly gummed.
Now-a-days, what happens often is that
they send letters like that, without
gumming them... (Interruption). or
they put a lot of gum so that you can-
not open them ... (Interruption). On
the basis of what Shri Mukerjee has
said this matter, because of the contra-
diction in the statement of the Home
Minister, should go to the Privileges
Committee. Yol can do it because it
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was only last week that you invoxzed
rule 227 on your own. I think, you
will come forward ang invoke rule 227
and send this matter to the Privileges
Committee,

12 hrs.

Shri U. M. Trivedi: The Home Minis-
ter has agreed that letters of some
Members of Parliament are cpened in
the post office under the provisions of
the Post Offices Act. I have been a
victim of it for the last-16 or 17 years.
I would like to know what are the
criteria by which it is judged that the
letters of Members should be opened.
In my particular instance—I do not
know whether others also have suf-
fered—letters which pertain to my
professional work and engagements
are kept back and delivered only when
the date of the engagement is past.
This results in serious pecuniary loss
to me. I will, therefore, request that
some criteria may be indicated; or, we
may write on plain pestecards so that
they might be read and read very
clearly.

Shri Hem Barua: May I submit that
my letters from my wife are' also
censored ., . (Interruption).

=t T@ara fag : §qg ST A
g 5 e ol wlt @ oferits
FT §2g ¢ AT 39 a0 IFFT SO
& fopar s & s Fafeza @t ot
& W ag wewT fEdt qr e e w1 wiA
%<, d1 74T ag 27 (a1 e av 7€

WeTq ¥EAW . 4§ UF grANia-
feger e 1

st e fafaeet amga & g
arw 7t faar &1 9w gw

Shri Indrajit Gupta: Does the hon.
Minister remember that about two or
three months ago 1 had occasion to
write to him directly requesting him
o ask whoever is responsible to see
that all my letters, which were coming
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to me in an open condition without the
flap stuck down, are at least dealt with-
in a manner which is decent and uot
repugnant to the ordinary eye? A.ff_el;
that I find that al] the letters subse:'
quently came closed. Can I not de-
duce from this that as a result of the'
letter that I wrote to Shri Nanda angd’
the subseguent action that was taken,*
it is on the instructions of his autho-
rities and his Ministry that this thing
is being done? &

Shri Nanda: That has no bearing:
on it. ; ’ '

=it TR 4w M F A w@Ew
¥ ag s Aig N g g s
frowarr & a1z T A wgew W9 w7
A T foqr T @ W 3Ry
fafezat da< &Y s &1

wEqe TR AT AT

Wi TR AT% q1T . AT HEIEq, -
™ T &1 ware A wifgr ) ag
A g g &

of; aa Ay : swe1 @@ war
e | a8 I T ¥ F W40 (T)
¥ grafra &, foas =it oo &Fo wiares
ST T H9g A5G| F ATL H qO7 T
4

wonw WEIT: TF OF =T ¥
AT 3 g 8T AT FFAT ¢ | _

=} T ¥4® WAT O SO ¥ -
e v &

_ sivwg femd . EET SATE WIAT
arfee |

! & © AT WGHTL F 99 g 0F
S &, AU "ew WIW, IaT KW W
HETUR &, "Yo wrie Fo FT W ¥
e eEEiere C O o S foe
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- ot &, fora® wre T o o §, 9%
O AR I 19 me o’ TR
Y FEATT FT F1T I 23 THo Fro”
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g et wi g ?

A ART . (E IR WA AW H
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TE
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! TR ATE TET : WA AR,
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Fax A feur T & @ aw # faw
TeTC AT Mare W 7 [
¥ X ¥ quy m §, S A ¥ AT
Afafer " F qHT 59 F
X H T 1 3w Ao & T fa7r v

=fgq 1
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TE AT 1—slt Ty

N wiamFstagufs
3 =i sitarer F wT 9% T 9T WY g
w3 7, afw ae v g ¥
TR I gHFIms
frEi iR asr e e doa
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=it xmd : U faga o & v
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=Y T JTE T AGY IF W
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WA @E AT FamE
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=t Ry ford : wm gwed ?

werw ®EE © I I faa ¢
for I foad) ooveta &, 991 & I=iA
zaTes F<F TQ qETH FT 9974 faar g,
z7 fAg S e & 33 WX geET-
T AT HETERT & |

Shri H. N. Maokerjee: I want to
make a submission which arises out
of this. Are we to function in a par-
liamentary system or not? If it is
the former, then it is not permissible
to differentiate between party and
party and between Member and Mem-
ber and apply special administrative
processes to certain partieg or certain
Members during the pendency of
Parliament. I can understand the
law of the land operating so that cer-
tain parties are pushed out of the pic-
ture or certain Members are pushed
out from normal life.

Sir, it is most mortifying to hear
Government saying openly that there
are considerations of national security
—that is how they put it—which au-
thorise Government to differentiate
between' Member and Member and
between party and party and apply
certain wvery special administrative
processes against certain Members and
‘certain parties, If that is ro, certain
basic questions regarding the wvery
functioning of parliamentary system
arise. I beg of you to consider it. We
are at the fag end of the session and
in thig session, so many incidents have
taken place and pandemonium has
become the order of the day, largely
because of Government behaving in
a manner which suggests as if we do
not have an existence of parliamentary
system. The answers to the questions
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which have been given show that. In
so far as the possible continuation of
parliamentary system is concerned,
some of them may be behaving as if
we are not very much in favour of the
parliamentary system. But that is a
different matter. The parliamentary
system is being subverted by the kind
of action which the Government is ini-
tiating and it is openly stated in Par-
liament. Where do we stand? Mr.
Nanda says that on account of para-
mount national - consideration, certain
Members who are functioning here on
equal right with everybody, are being
subjected to certain administrative pro-
cesses, which Sir, is not dignified for
the parliamentary system. Where do
we stand? That would mean good-
bye to parliamentary system. 1 beg
of you, Sir, who are representing sym-
bolically the entire parliamentary sys-
tem of the country to consider it. We
should not be at the mercy of a majo-
rity that might be in Parliament at a
particular point of time.

Shri Nanda: I question the assump-
tions made by the hon. Member. He
attributes to me a statement as if some
distinction is being made or some dis-
crimination is being made between
Members of one party and another
party. It is not so. When I said that
national safety and security is para-
mount. I said first the privileges of the
Members, and then beyond that, I
made that distinction. So far as this

" question is concerned, nothing is done

which impedes the work of the hon.
Member and beyond that, whatever is
needed in the interest of the national
security, certainly it has to be done.

=T geR W= WAy : ST sge
HeVT INF §, IT A Aw AT A,
A AR T aF NI AT
AT I qaell AR FY qAAL L L
(=)

weaw WERE - A W §R
e gy fet T
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Shri Ranga: Are we to understand
from what the hon. Home MAlinister
has just now said that no distinction
is being made between one member
and another and between the ruling
party and the other parties? If that
is so, how is it that out of these 370
OIngress members... (Interruptions).

Oral Answers

An hon. Member: No one is arrest-
ed under D.ILR. 4

Shri Ranga: . .apart from the Coun-
«<il of Ministers, not even one-tenth of
them are being subjected to the kina
of indignities that we are subjected
t0? Let me say this in illustration of
ihat. In regard to postal mail, the
letters of no less a person than one
who is accepted here by them also as
a national leader and who was the
first Governor-General of this country
and who is my Leader todaf. Rajaji,
are being censored. My lelters are
also being censored. I am supposed to
be one of the few senior-most amongst
the whole lot of members here and I
have suffered just as much av many
of these members, if not rore. The
same is the case with my Deputy
Leader here. Every one of his letters
is censored so much so my hon. friend
has informed the House that the letters
even from his house are being censor-
ed. Letters from my house, from my
wife, have been censored for such a
long time that in the recent past be-
cause of the inefficiency or, what you
call, the idiotic behaviour of the postal
authorities, the letters were mangled
in such a manner that she has even
ceased writing to me; she only gets my
letters. All these things are happen-
jng. 1 can understand if my hon.
friend says that in the interest of se-
curity of this country, certain things
have got to be done; he regrets it,
yet they have got to be done. But so
far as Members of Parliament are con-
cerned, the privileges are there; there-
fore, they are not to be tackled in this
manner. So he owes an apology to
Parliament as well as to the country
for allowing that service to make this
distinetion between Congress members
and non-Congress members in Parlia-
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ment as well as outside. That 15 where
the question of privilege comes in.
So far as my question is concerned,
where is this? Is it or is it not a
fact that this distinction is being made
and if so, why?

I am prepared to make ones conces-
sion, There is a book called Kim’' by

Rudyarq Kipling. There is another
book, the report of Justice Warren
Commission on Kennedy’'s murder.

Therefore, the C.1.D. may be indepen-
dent of this Home Minister and the
Home Ministry. Let him make that
confession that C.I.D. has to carry on
its work.

Shri Hem Barua rose—

Shri U. M. Trivedi rose—

Mr. Speaker: We have had enough
on this subject, I will request the hon.
members to exercise restraint now.

So far as -discharge of duties by
Members of Parliament is concerneq,
I have to see that their duties are not
impeded. If there is some harassment
or impediment in the discharge
of their duties certainly I will help
every Member if any case is brought
to me. This as the case Mr. A. K.
Gopalan brought to me and ] inter-
vened in that immediately. If any
other Member has that difficulty, then
certainly I am prepared to help him.
(Interruptions).

Shri S. M. Banerjee: Why don't you
order an investigation into the matter?

Mr. Speaker: So far as the other
administrative action is concerned.
there I cannot interfere; it is not my
job.

Now, we take up the call-attention
notice. Mr. Ranga. (Interruptions).
Shri Hc-l:n Barua rose—

Mr, Speaker: Nothing further. I
am not calling lnybo:_!y.
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: in Rail transit
Shri Hukam Chand Xachhavaiya
Toge— '
Mr. Speaker: I am sorry, I cannot
Mr. Ranga:

it gFR W wgT - § AT AT
Q30T | WY qF qaTH 98 T 1 WA
Tt #1 agt wgeq &, fgdv i &1 we
T 2. (saam) w9 saeh arEi
F qgea 2A &, g aral #Y a4 gy
iy

=) THTICAR © W19 g7 AW AT
1 7 ey ? & i\l < e g,
IR WA AT ST RS Ay frar.
(=rasr) e

- wer R T : frwTdarn

1216 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE

REPORTED DAMAGE TO FOODGRAINS
WHILE IN RAIL TRANSIT

Shri Ranga (Chittoor): I call the
attention of the Minister of Railways
to the following matter of urgent pub-
lic importance and request that he
may make a statement thereon'—-

“The reported damage to food-
grains worth several lakhs of
rupees when being carried in open
railway wagons from Gunttakal
to various places in Cudapps and
Chittoor districts of Andhra Pra-
desh ™,

‘The Minister of State in the Minils-
try of Railways (Dr. Ram Sobhag
Singh): The statement is two page®
long. If you so like, 4 can place it
on the Table of the House, or if you
want, I can read it out.

Damage to Foodgrains SEPTEMBER 5, 1966
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Mr. Speaker: If it is a long state-
ment, I can have it placed on the
Table of the House and then I can
have it circulated to the Members and
then give hon. Members an opportuni-
ty to put questions latélr. .e i

Shri Hari Vishnno Kamath (Hoshan-
gabad): Tomorrow morning.

Dr. Ram Subhag Singh: I lay the
statement on the Table cf the Hcouse

[Placed in Library. See No. LT-

7020,66].

12.174 hrs.

RE: CALLING-AGITATION-NOTICE
(Query)

Shri Indrajit Gupta: (Calcutta

South West): We had given a calling-
attention-notice which you had disal-
lowed. But can a statemeni be iaade
on that, at any rate? That re'ates to
the incident of lathi-charge on the
gtudents. The Home Minister should
make a statement.

Shri 8. M. Banerjee (Kanpur):
About 150 students have Leen injured.
Why should there not be a statement?
1 rise on a point of order.....

Bhri Tyagi (Dehra Dun): There
should be nothing here beyond what is
contained in the Order Paper.

Mr. Speaker: If there is anything
that I have disallowed, I would not
have it discussed here....

Shri S. M. Baperjee: [
point of order....

rise on a
=t THTOET (FTATT)  Weas

st wemt (Fgam) : oo wgiem,
% I 0w fraz wre ga & |

weaw wla‘ru: : faeer i,
vy ww AAH g w0,
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(=mwaT) w34 q7g ¥ A T A0AA,
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Shri Indrajit Gupia: He can make
a statement.

weaq WERY . 4g a1 99 F1 AWl
qT §, AT WY g FIAT AE AT G K
&L |

R Ho Ao AT : w1 I78 yfem |
(sagm) gwra wif wfgs a8 2,
g® IAFY WAl qx =+ 7

WEqW WEET @ HI9RT AT g
¢ f& mw ww 9§ W el TE T
Z ? g wigsrransr ofemdz ar g ?
Tz |7 T4 &Y awar & 1 ¥ 9 90
fed off et | AY 90 FTIHY @F FFT
FTAT 9F a1 1 FHATET I EFAL
2?7

st ®o Yo WAWT : WKW WA,
JofE g ...
" wow e : feee e, #
ol w1 i & i oA 2 @i g

o TRENTAA ¢ WO WEYE,
Yoaaga ..

e qEE : &, wand o, e
THA@E. ..

o virary : gw gfag
gig aff ? w0 ww #} AT

BHADRA 14,1888 (SAKA)

Re. CA 9218.

w2 .. (swEwA). .. ¥ onF
SEENT AT A9 2 |

AR WEST © 5H AAG FIE AT

g AT 2

ol TRTETAE AT 376 (2)
HET qTE |

STeTet WART : 376 F15 wA A7 2
fs foma wreamsz Ame MET T3040
A AFATE | 376 ATAAF Y, T T
376 1 €T 4T 2 | I UF 376 AT
AT AT A E A AR § ) wET, 4%
T3 |

& TAATAA : 376 T@l, 276
(2) FwmaEaw. ..

W wgAg : v ¥ s 3 e
g, @ At =23 ¥ fav dare A
§ 1. .. (vmAmA) 5@ wiq §7 9N

ot OO ¥ aERar w0
VA &, W19 A GAAT A | F € YOSy
FaTe g 8, A fadem A A,

wers qEREY ;7 #1¢ fomr T@
argar @ faege 7 fomm ara oY Sa
ATt ®Y WY w37 A i 7 o

Sl TRATETAR : *+*

v wWiRW . w4 femn @
TG

st TRTOReY o Y

e wEied & wed wgw fE
WY &% WY

ot TR

wemg wgRy : 99 JrEy st
m&naf‘wml

T——



9219 Re. CA

st qRTrO R
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=t ¥ : wsgw wevew, ¥ fadT
2. .. (vwaew)

Mr. Speaker: In pursuance of this

decision of the House....

=t THATE g (TREAT) - F,
oeay WgRd, HTeN fAdee w1 Srgat
g, ¥ fadzw g &, e SwE qrAe
3YF g AT | qg Y A7 F S W
T @ SR wEAm @ gfw g
A TAT F¥Y § 1 TR gE IARY
fomft sTaFaz @ . . . (=rwam)
73 mrow wrdar & fF wg arome wr A
W, 10 faee & fol agw #Y FdamE)
wfa &1 | 3 fRTaam

e WEY : § = aHdEs aea
¥ Fgan & w1 @@ g ¥ FAad ° =
AFYT & | FIFTHT ST I9% U9 7Y, IF
WrEd ¥ IAW F, wAX IAERT w,
Ffemr S frdl £ ara &1 A2) 71T
Tafay Gar 78 g

st THAAE a9 ;. AT WA H

AT ZIET &, A= TAT g1 AT g | Faw
9iT frae %1 € ara 8, 99 " 3F
g smam 1 Wy v gan @, & S
fa<ta =€t a1 2, A9 AW w7 A
w§, #a Y Tdaey F 10 fAwe &
ford mofa #7311

The Minister of Parliamentary
Affairs and Communicationg (Shri
Satya Narayan Sinha: I beg to
move:—

“That Shri Rameghwarutiand, a
Member of the House, named by
the Speaker, be suspended from
the service of the House for the
remainder of the session.” mﬂﬂﬂﬂ' # o3 6% ¥ fm

Mr. Speaker: The question is: g3 &1 QFATH FL@rE 1

“That Shri Rameshwaranand, a
Member of the House, named by
the Speaker. be suspended from
the service of the House for the
remainder of the session”

1226 hrs.

(The Lok Sabha then adjourned till
fifty-five minutes past twelve of the

The motion was udlvpted. clock)

***Not recorded.



9221 Re. Question
(The House re-assembled at fifty-
five minutes past twelve of the clock)

[MR. SPEAKER in the Chair]
RE: QUESTION OF PRIVILEGE

Mr. Speaker: There was a notice of
‘breach of privilege against Shri Atulya
Ghosh given by Shrimati Renu Cha-
kravartty and Shri Madhu Limaye, I
had said that I would announge my
decision or ruling today. There have
been five points pinpointed by the hon.
Members. The first is that he had said
in his personal statement thet he
never knew this Mohit Chaudhuri and
had never seen him in his life; that
this is false. The second is that Shri
Sunil Das was only one among the
105 employees and by that he has
given the impression that this was an
ordinary man and not an important
member; that there was a proposal
to appoint him as office secretary.
Therefore, that also, what is alleged,
is not true. Thirdly, the hon. Mem-
ber has said that Shri Atulya Ghosh
has denied that he exerted any influ-
ence either on the West Bengal Gov-
ernment or the Central Government.
His assertion is that this also is wrong
because of the fact that the investiga-
tion was transferred from the Special
Bench to D.D., West Bengal and the
hon, Member affirms that this was due
mainly to the influence of Shri Atulya
Ghosh. Fourthly, Shri Atulya Ghosh
had said that when Sunil Dag's house
was searched, Shri Sunil Das ecame
and reported to him and now he says
that when interrogated this Sunil Das
came. The fifth is that it was report-
ed in the papers that jewellery and
gold and ornaments were found and
the allegation is that Shri Atulya
Ghosh asked the police not ty seize
that.

Shrimati Renn Chakravartty (Bar-
rackpore): The fourth point was a
little different. What Shri Atulya
Ghosh stated in the House was that
Shri Atulya Ghosh met him after
Shri Sunil Das’s house was searched.
This is the record. You had not per-
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mitted the correction. So, now, the
question of allowing the correction
through a statement does not arise at
all. That is the point

Shri Hari Vishnu Kamath (Hoshan-
gabad): You did not let him correct
the record?

Mr. Speaker: Yes; in his explana-
tion he has said— ‘

Shri Hem Barma (Gauhati): When
was the corection made? Would you
please ascertain from the relevant
sources- whether the correction was
made within the dates stipulated by
the Editor of Debates or after that.

Mr. Speaker: Within the date; just
the next day.

Shri Hari Vishnu Kamath: It was

sought to be made?

Mr. Speaker: Yes; that was not per-
mitted. I have made that clear earliec
also.

Shri §. M. Banerjee (Kanpur): Many
hon, Members have written to You
just to get a copy of the confeision
statement.

Mr. Speaker: I have got what they
have written.

=t vy fomd (FT) : WA ATEA
fafaeex & sy AR ?

W HEWE ¢ W W} AME-
FTE 3y P HY azat o Fr av fF oAy
AAFTY 7@ gy 5 oE @ Alw
sifaeter faar st O g9 0% F7 3
AT qra F = AH |

Mr. Speaker: This cannot be allowed.
As I said the other day, up to 10.30
also I have been getting communica-
tions and I have read them. This is
not the manner of raising such things.
When once a notice is given, when one
goes on adding to it—(Interruption).
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Shri 8. M. Banerjee: When you have
reserved your ruling -for tpday then—
(Imterruption). .

Mr. Speaker: Then nothi}ng” nﬂ\? ‘can
be brought. All those.poipts haye no
substance either., The only ‘nqu is
whether the hon. Member. utterp.d, a
deliberate lie before this House or mis-
led the House and whether -that, also
is deliberate. The point: is: in:ragerd
to the two statements, Omne is that he
never kmew: Mr. Mohif Chawdhuni the

secand #s that Shri Sunil Das eamesto

him -and he advised him to.consuit ‘the
lawyers - and that . .the Jdaw .shall
have its course.. These ape. the.only
two statements. In the'@rst statement
he said that Sunil Das came after the
search has been mide. theugh he'says
that he realises the mistdke and ‘that
he tried to correct it. But then, the
only relévant pertien iy’ whether
Shri Sunil Das camie to him and'“he
only said that he might consult the
lawyer or did anything® to " fust“help
him' or to get ‘him’ ouf of ‘the clitétibs
of the police. That is the only thihg
that is there. No proof has been
brought before me. I -have been -hsk-
ed that I should pet the conSessional
stafement before the police and - mbt

before the court, 1 cannot ' get
confessional statement.... .

Shri Daji (Indore): ..Before the
magistrate, not before the police.
13 hrs

Mr. Bpeaker: I have been told thaf
1 should get the confessonal statement
of Mr. Mohit Chaudhuri before the
police. Be it before the nolice or before
the court, it does not matter. The
veracity of a Member's statement is
not to be tested by the statement of
an accused person, be it before the
police or before the magistrate. I will
have to rely on the statement of the
Member first. Only this that the
aceused might have said - something—
which I, d6 not know—before the
police bringing in others also 'is not
enough here, for the breach of privi-
.Jege,: to . substantiate that the Member
‘has - sakd something ~wrong. deliberate-
ly...: Therefore. on both these things I

. Re. Question - ; SEPTEMBER3, 1966
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ybave no_ material hefore me to hold

that Mr. Atulya Ghosh  has told a
deliberate lie or misled the House.
Thereforey 1.¢lgse it there..

Shttimat] - Renw Chakravarity: Even

in the British times, if the opposition
Hiaskeld: tclr sore -do&am J‘Ehay were
] shﬂﬂ'n IR 1L v .

Mr SM:}'.._I have sand .that even
. if 1 h‘}"ﬁ it, tha} woulg pot matter.

_Pgngrs;tp ‘be "Taid ¢ on the Table.

Shrii Daji: What -dbout the Finance
M:msters statement to be made today,
~Sir? B

5 Ht. Speak_u; _Mr. Madhu Limaye
.had given another 12 questions and I
have again sent them to the Minister.
 He will be making that slatement
. after Question Hour day ofter to-
_MOTTOW.

Slll’i Daji: Sir, you were not in the
Chair the other day when a very im-
porta_nt matter came up before the
House. Under your direction, the
‘Government has either 1o accept or
refuse it or say that Government
does not take any stand. Some
stand must be ., taken. I am
referring to the verified copy of the:
letter produced in the House by Dr.
Lohia to the effect that Apeejay Lines
Ltd. .wrote to their captains how to-
smuggle rice, etc.. Shri Patil was the-
Food Minister at that time.....

Mr. Speaker: T will see what it is.
T TR AR Mg (FHEMETE )
WEIE REIEE, 98 6~ 7 fea { amAT ==

@Y & WYX I qg WA = I A o
& fer & oy it v Y wo femm g o

e AT T R e fifwd

< WTo W wAtET Wifgar : 3z W=
A A -7 femdaa w@re. ..

e e : o 2 Ao,
S faisid il 3
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get notice, mention of -'.I'ny name must

To T wigT Aifgar: az &=

fasga are 2. ., '

Weww AZ qq - A7 g aEA AT |
T q99 F IH AL G w7

Tre T wgT Al . & fad 2
fag =z w1 7 1% 6-7 fea & ag ann
| E L

wAag |gEw T oas
g |

HIHT

To T wAFT Aifgar : 77 W= w7
WTHAT § | W4T & I a4l 999 T
§7 w09 1 WS 97 40,000 ¥F FY
ST TR

TEIT TLHIA : BFTo ATEAHA WG
dzwmer A gaAA faar g

Tro TA KAET Tl | /19 T HAT
FioFr o o v

ot g fomi: @ a7 @@ dvw |
FTATT 4T S8 F96C FC |

Weqq HEIAA : U 9@ @4 af
difaa

Hl THATE ART  (TEET)
@ g Awg Afemr s aifeag. . . .

weaf wiizqg : 7 7y qAHX W
Fy afwg afFm e am EfFs T &
TAATEE

= ®y famd : waw  WERA,
fa® g3ar & faqga & f5 ag w7 T=r
AEEY § ) Hifw 98 § o &5 wfea
TgT FT q99 § A IW Fi FTH
awam g 1 & 74 faq g4 faar sy
The Minister of Railways (Shri 8. K.

Patil): I rise on a point of order, Sir.
Until you see the papers and until I

be expunged from thé proceedings.
(Inﬁer_m:pﬁons)'- ! ’

Shri Vasudevan Nair (Ambalapuzha)
Is he a super-Member? .

=t vy fomd @ 1 o @
ST AT T R

Mo TR #AgT Wifgar : may
EiRT ...

WEqW wEEq [ Mo Agg AT 45
R | A| 1@ dfed fE oaam S92
afem mg &1 & {5 a7 &7 3] a1
T

o T AAFT qifgar : 7T
F1 URHWEATT G @ T § WEH
AT R | T & FIT §TF W4T 7"
ALECERCEUEEEE 11 b S

T REie N 3@ {1t |

Mo T g Sifgat : 6 fam &
¥ qg wTHAT 9 R

s wiiew - & i g qgm
3

o TR AAEE Tifgan g7 ;=
oFL, T @ faq § AT = wr

WeIq qET : & Arar gr3Qmm

o T RAFT Fifgan : FFTH
%@ #1741 ALY q@r, W g wg A
a i

Shri S. K. Patil: Sir, what are your
orders on my point of order? Under
the rule, if any accusation is to be
made against any Member of the
Hcuse, he must get notice, you must
get notice and you must permit it to
be brought before the House. I do
not know anything and yet my name
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[Shri 5. K. Patil]
is being used here, it goes to the Press
and the damage is caused. Therefore,
I want your ruling that this must be
expunged, my name must be expung-
ed from the proceedings.

ot wg fama : a7 7T TE@w &
T IH §, T ART A AW FT 0
e ar

wo TR RAFY Aifgan : ag #G&X
®T HIHAT §, WA Gfed AEE w7
HTHEAT EE & | 4@ WTRET FTH AT
THTE | T FLHTTF a9 gg qTHar
o= B w faw 7 3 w5y arferw
T % fommar maT g | EFET, ..

~ Shrj 8. K. Patil: Whatever it is I
am talking for myself.

wETW WEEW C W4 W 4%
arEr | WY g "o & fewmar @,
I FT A TaOw ¢ a8 72 ¢ fw feeld
e &1, =18 fafee= & a1 g, A
fedt geomw § @ mmAT Tnfed = A=
IWFTIES W T AfmAadaEr

st wg fomd : 5w & F7¢ Ao
Y AT T | A IW A  waAv
q)

o T FAFT Sifgar : FgAar ¥
ST I @A Ay @ A
IA FT URH-GFHIT T A SO0T
wrfed i ag 0w T ET 39 7

WoTW AETT | WET, qE |

st gAm fag (IrawEr ) o
AIEW-FFATA AUIToaA arsi & §1 gFr
Mgy |

WEIW FERT T I A% X
/A ST AT 0 F AT AW Ay
w g | wfex Fo ar awe @
arfad arom # 0T Ty aRAF

Re. Question SEPTEMBER 5, 1966
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ot fadmr s
aTq wfer 2 iy |

(rr=T)

werw w@ew : Tw § En efa
IR T @i marn g %
FYE FTOT Y U AET |

IO taTdE wrw Wiel 3§ «[Er
fersargds v Wt g v fow
1< faeer 3w faat ¥ famey a& awg
FEFTREAA. ... ..

WeOW WERT . AR A BEd 1
(e

weaw g W W A6 X
AT TF FEL F FEA TE A1 qE 5%
T & vt f o @ w7 agn
@ ? 3w ¥ FrE wEr Agy
Aol

st wfest frmm ;oo aw &
quAT Qi a1 T FF I IF WY K
awg fe & ;v w7 @ g1 & @mgz
oF WET AG FereA, AfEw ww
Feaargifag

ot THAEE TEA ;. ¥ TH 9%
SHIEAT FT W JSAT ATGATE |

sirat wrfast fmy - far s
7 frew 3o fat ¥ 7o gt &
sfagrsr ... (soaam)

Shri Daji: Sir, she cannot cast re-
flection on us. These words rnust be
expunged. Point of urder cannot be
used for casting reflection on the
Opposition,
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weow wge ;X F w0 ¥ w7
f& = & orf s A § 0w
wiqe ¥ gAY fawma A w A
F1¥ wmar A8 R 1 W A owa
& A€o | =m0 gufteT AAT )

st TMEAE qEw ;o ¥O sgTEdr
FIIFAZ . . (swaAwm)

13.09 hbrs.
FPAPERS LAID ON THE TABLE

KERALA MUNICIPALITIES (CONSTRUCTION

OR ESTABLISHMENT OF FACTORIES OR

INSTALLATION OF PLANTS OR MACHINERY
RuLes, 1966

The Minister of Health ang Family
Planning (Dr, Sushila Nayar): Sir, I
beg to lay on the Table:—

(1) A copy of the Kerala Muni-
cipalities (Construction or
establishment of factories or
installation of plants or
machinery) Rules, 1966, pub-
blished in Notification S.R.O.
No. 176/66 in Kerala Gazette
dated the 26th April, 1966,
under sub-section (2) of sec-
tion 345 of the Kerala Muni-~
cipalities Act, 1960, read with
clause (c) (iv) of the pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President, discharging the
functions of the President, in
relation to the State of
Kerala,

(2) A statement showing reasons

for delay in laying the above

Notification.

[Placed in Library. See No, LT-
7021/66]
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(Minutes)

STATEMENT CORRECTING ANSWER TO Un-
STARRED QUESTION No. 7 re. DALIEs IN
KERALA

The Minister of Information and
Broadcasting (Shri Raj Bahadur): Sir,
1 beg to lay a statement correcting the
answer given on the 25th July, 1966 to
Unstarred Question No. 7 by Shri
V. Raghavan regarding dailies in
Kerala.

[Placed in Library. See No. LT-
T7022/66]

]

13.18 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES ’
Minutes

Shri Siddananjappa (Hassan): Sir, I
beg to lay on the Table the Minutes
of the Twenty-sixth and Twently-
seventh Sittings of the Committee on
Government Assurances held on the
Bth and 31st August, 1966.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I rise on a point of clarifi-
cation, on this item, minutes of the
meetings laid on the Table by the
Chairman of the Committee on Gov-
ernment Assurances. May I invite
your attention to the fact and remind
you on this occasion, that this subject
has been broached in this House,
mooted by me, on more than four
occasions in this session and =also, I
think, three or four times in the last
session. I am loath to mention it again
and again. The Minister of Parlia-
mentary Affairs is an amicable gentlle-
man, but we are concerned with him
here not as Leader of the House but
as Minister of Parliamentary Affairs.
I raised this matter last week and ycu
were pleased to say that you would
have a talk with him that afternocn.
The head and front of the offence or
of the matter is that the Committee
on Assurances in its last report has
said categorically, definitely and un-
equivocally that the Minister wrote a
letter to all ministries and depart-
ments—the Minister of Parliamentary
Affairs—asking them not to send—-1
repeat the word ‘not'—any material
that they ask for, in the interest of
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their work, directly, but channelise it
thrcugh the Department of Parliamen-
tary Affairs. The Committee, in the
interest of vparliamentary -efficiency,
under Rulé 210, which empowers cvery
parliamentary committee to send for
papers, persons or records—this is the
wording of the rule—demanded a copy
of the letter, which the Minister has
sent to all ministries and departments
forbidding them to send any communi-
caticn to the Committes on Govern-
ment Assurances direct, to be supplied
to the Committee. Six months have
elapsed since March and, as far as I
am aware, that letter is still regarded
as’ top secret—I hope it is not as tep
secret as the CBI Report on Orissa.
It has been withheld from the Com-
mittee even to date. Last time, when
1 raised the matter, the Minister of
Parliamentary Affairs said, if I heard
him aright: "“What is all this? Mem-
bers are bringing up things against m=
without knowing what I have done. 1
have laid all the papers on the Table”.
Sir. I looked into all the papers, but
this particular letter addressed by him
to all the ministries and departments,
which has resulted in making a parlia-
mentary committee almost defunct, has
been still withheld from the Committee
on Government Assurances. I will
read out only one sentence from the
report. This is the concluding para-
graph of their report. They have said:

“The Committee would alsc ob-
serve another thing, that the issue
of the letter by the Minister of
Parliamentary Affairs in contra-
vention of rule 270 tended to bar
the Committee from properly and
efficiently discharging its functions
ad a parliamentary committee as
envisaged in the Rules «f Pro-
cedure.”

Sir, vou promised to give your ruliag
on the matter after consulting the
Minister of Parliamentary Aifairs.
The House is vitally interested in this
matter. Lest parliamentary com-
mittees should become defunct, T re-
quest you to give your decision or your
ruling ¢n this matter as to whether he
behaved properly,

SEPTEMBER 5, 1966
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Mr. Speaker: There is nothing im-
proper.

Shri Daji (Indore) : Sir, I seek your
guidance on a particular point. Nor-
mally, when an assurance is given be-
fore the House, it goes to the Com-
mittee, and the reply comes Lo us with-
in a certain period, sometimes it takes
mcnths and sometimes it takes even
more than a year. I submit, Sir, there
are some assurances which, by the very
nature of them, require prompt replies.
In such cases, efther the Assurances
Committee would take up the mattar
immediately or you take it up to pro-
tect our interests. I recall, Sir, one
particular matter, the auestion onf
quotas of aluminium and stes] given to
Kashmir Ceramics, belonging to the
firm Aminchand Pyarelal. Two minis-
ters made their statements here durinzy
the Question Hour saying that. the
Kashmir Government had =ot replied.

Mr, Speaker: We are not concerned
with any new Aassurances ow . . |

Shri Daji: Sir, 1 am giving you an
example. I never take up the time of
the House like other hon. Members.
One Minister said that a telephonic call
had been made to the Sovernment of
Kashmir. When we shcuted from this
side, you intervened and said that as
soon as the information :s raceived
from the Kashmir Government it will
be laid before the House. It is a firm
of Aminchand Payarelal. They have
taken quotas and they have not used
them in Kashmir Ceramics. When
shall we get the report of the
Assurances Committee? - After six
months? The Minister said that a call
to Kashmir is pending. Does the
Minister say that a telephonic call to
Kashmir takes more than 15 days to
get through. Then the Minister of
Communications should repair his
telephone connection. If a reply has
been received the House must be told
before it disperses. What happened to
the quota for Kashmir Ceramics? If
facts have been suppresseq from the
House, why has it been suppressed? Is
it because Aminchand Pyarelal has
taken the quota and not used it for
Kashmir Ceramics? Sir, you must
protect us,
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Shri S. M. Banerjee (Kanpur) : Sir.
may I ...

Mr. Speaker: This is not the occa-
sion where assurances can bg raised.
Only the minutes are laid on the Table.
It is not that al] assurances that have
been made before can be taken up now.
This is not the occasion for that.

Shri 8. M. Banerjee: Sir, I want to
ask only one thing. We could bave
raised it if the Business of the House
was announced earlier. An assurance
was given in this House that a state.
ment wil] be made on the Bonus Act
and the Supreme Court Judgment. I
only want to know whether, as per
that assurance, some statement would
be made by the Labour Minister be-
fore the House adjourns.

Mr. Speaker: I would reqguest hon.
Members to be strict. so far as the
proceedings are concerned, They
=hould take up only what is before the
House and not other things. Now.
Shri Kamath has been rai-ing this
peint again and again,

M THATE mEw  (TOERT)
oA WERA, WA F HAFA § AT
AT JI9EATHA L L

woqe AHTD  TH A FB ARG

Y YT I ;. HIGA A1 FAT
ngreg A wrvaras fearar. |,

st 7T foad (gix): oo T
9 & KIFA F a1 H Far v fF 3w
«a ¥ 351 wrafasar € St w=
i fer grar @ § 1w WEAa
FT T GTHT ST, Fdf HTGT ¢

T AZ AT A ATA ARl & |

=t wy faad: mrowr faom &

wTo et ov f ga o aga gt
1641 (Ai) LS—3
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¥o T Afge difgm  (FEEE-
arz) : fawrfisTe 1 S avT W
qrarwe wgr qr fF @ 9w a@gw

wem wilRa X wEr ogOn o
T AT FE TFATE |

TMo TR AT A(EIw : W

¥ fq%A & " ¥ Hll AgiET A 91
T AT FEI &, 34T oAl FAIEAT ¢

Mr. Speaker : Shri Kamath has ruised
the question about that letter which
had not been produced by the Minisier
of Parliamentary Affairs. He has sent
it on to me. I have se=n that letter. I
have had talks with the Minisler as
well. He has nct intended to interfere
with the flow of papers {rom the
Ministries to the Committee. Because
he is responsible to the House and he
has to answer many queries here, there-
fore, he merzly wants that he should
also ....

Shri Ranga (Chittoor): How many
queries do we make every day?

Mr. Speaker: When he makes the
statement here, queries are made to
him.

Shri Ranga: Sir, if he sitting there,
abuses his position and it is permitted,
Sir, you canot regulate things from
our side. That is our difficulty.

Mr. Speaker: I do not know what
Shri Ranga is objecting to. I have
only said..... .

Shri Ranga: The Minister should be
taken to task for having issued that
letter.

Mr. Speaker: 1 was explaining that
I have seen the letter and it is with me.
I have gone through it. There is no
doybt that he has written to the
Ministries that the communications
should be routed through him, but he
says that his only intention is io emn-
sure that he knows everything, because
he is answerable to the House. Other-
wise, he might be unaware of what has
happended between the Ministry and
the Committee when questions are
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[Mr. Speaker]

asked here, when he lays statements
here, and he might make some mis-
takes. He had no intention of inter-
rupting the flow of papers from the
Ministries to the Committee and,
therefore, there would be 1o impedi-
ment to the working of the Commitiee,
so far as that letter is concerned.

Shri Ranga: Sir, I take very strong
exception to this procedure for tnis
reason. Routing is one thing and
communicating is another thing. If he
wants to be kept informed of what is
happening, between the Committee on
the one side and the departments con-
cerned on the other, all that he should
have asked for, all that he need have
to ask for, all that you can permit
him to ask for, is to send a copy of
that communication to him so that he
would know it. In fact, even there
also, it is unnecessary interference, as
far as I can see, because, after all, we
are not taking the Leader of the
House, or the Minister ¢f Parliamen-
tary Affairs, to task for each and
every thing that is being done bet-
ween the Committee and the Ministries,
But, since we wish to be charitable to
him, I am prepared to accept that. All
that he could have asked for all that
he would be justified in asking for is
to let copies of those communications
to be sent to him; not that they should
be routed through him. I am very un-

happy about it. That is my only
point,
The Minister of Parliamentary

Affairs and Communications
Satya Narayan Sinha): rose—

(Shri

Shri Ranga: Please resume your seat
while I am speaking. I am rot yield-
ing. After all, you are seeing how
difficult it is to maintain order and
you would be able to maintain order

and we would be  expected
to help you to maintain order
when you  create an  impression

in our minds that the scales are being
held absolutely even. You find fault
with us, when we go wrong. When
they go wrong, then also you must find
fault with them, so that an impression
would be created on our side ithat you
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are impartial. That is all that 1 can
say.

Shri Tyagi (Dehra Dun): Is it not
the duty of the Minister to ensure that
evasive answers, or answers which are
not satisfactory, are not ziven by the
Ministries? It is his duty fo do that.
How could he discharge that duty un-
less all the communications are routed
through him? '

Shri Satya Narayan Sinha: Sir, you
have already informed the House the
gist of the talk T had with you when
I placed the letter in your hand. I
may make it perfectly clear that for
the last ten or twelve years the
Department of Parliamentary Affairs.
under the Presidential Order, was
charged with the responsibility of im-
plementation of the assurances and
that we had been doing 1t in co-
ordination with all the WMinistries.
For the last 10 or 12 years this
has been the convention, this has been
the practice. Somehow, I do rot
know with what intention, the Cem-
mittee wrote a letter to all the Minis-
tries. On that, I requested the Minis-
tries, this practice which wou have
been following all these ten years of
sending letters to the Committee, let
that be through the proper channe]l of
the Department of Parliamentary
Affairs. I never challenged the right
of the Ministries to write jetters to
the Committee. It is their fundamen-
tal right. You have the right to walk
on the road. But that does not mean
that you can disregard the traffic rules
and drive or walk on the inlddle of
the road. You have to .bserve the
rules. Therefore, I wanted the Minis-
tries to write to the Committee through
the proper channel. [ have simply
stated that instead of sending leiters
direct, they should be sent through the
proper channel. The Department is
put on the mat in the Committee. I
am put on the mat in the Commitiee
and in the House. So, I wanted to
know what correspondence is taking
place between the Committee and the
Ministries. I wanted the proper chan-
nel to be observed in such correspon-
dence. Nothing wrong has been dore.

B e el
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Shri H. N. Mukerjce (Calcutita Cen-
tral): A Parliamentary Committee is
so affected by this order that il has
put it on record, guoting this letter.
The Minister has just now given an
impression which is different from
what you have conveyed to us, and
far from feeling any regret for having
trodden on the corns of a Committee
of Parliament, he now says that he
did the right thing, while the Com-
mittee complains to us in its report
that he did not do the right thing and
that he stopped the flow of communi-
cation. ... (Interruptions).

Mr. Speaker: I will see that the
Committee is not impeded in its work
voo. (Interruptions.)

Shri H. N. Muokerjee: What about
him? He is the Leader ¢f the House;
he is the Minister of Parliamentary
Affairs. If he talks in this fashion, if
he says he did the right thing when
the Parliamentary Committee says nc,
that he did not do the right thing, let
bim be reprimanded, let him be shown
the place which he deserves..  ....
(Interruptions).

Shri Tyagi: The Leader of the House
has not only to give answers but he
has also to see that the rights of the
House are maintained. It is for that
purpose that he ordered the Ministries
4o send the correspondence through him
so that he might see.....

Shri Ranga: What for?

Shri Tyagi: So that he might see
that evasive answers are not given and
that the requirements of the Committee
are satisfled. This letter is aimed to
see that no Ministry sends any replies
to the Committee which are evasive
in nature, so that a Parliamentary
Committee can function well. It was
the duty of the Leader of the House
to see that the requirements of the
Committee are met by every Ministry.
It was for that purpose that the
Leader of the House issued that letter.

Mr. Speaker: I will have consulta-
tion with the Chairman of the Com-
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mittee as well as the Leader c¢f the
House.

Shri Hari Vishnu Kamath: Ii the
working of a Parliamentary Comn-
mittee is impeded by the action of
any Minister, or anybody else, if it is
prevented from functioning in accor-
dance with the Rules of Procedure be-
cause of the action of somebody, then,
I submit in all humility, the action of
the Minister of Parliamentary Aflairs
amcunts to, is tantamount to a breach
of privilege. Rule 270 of the Rules of
Procedure says:

“A Committee shall have power
to send for persons, papers and
records.”

There is no proviso here which sug-
gests that these papers may be routed
through any channel.

Mr. Speaker: I will look inte it.

Shri Hari Vishou Kamath: If neces-
sary, copies of the letters addressed
to the Committee may go to him.

Mr. Speaker: I will see that the
Committee is not impeded in the dis-
charge of its functions..,, (Interrup-
tions).

Shri Ranga: You must show your
indulgence to us because I am not
satisfied with the way in which this
thing is being tackled. It must be stated
quite clearly. The Committee is within

its rights in writing  to
the ministries and obtaining
their  replies directly  without

having these replies routed through !he
Department of Parliamentary Affairs
which, according to me, is an anachro-
nism and is unnecessary. It was creat-
ed for some purpose known only to
the creater at that time. Anyhow, it
is there; but it can only be entitled to
receive a copy of these replies but they
should never be sent through the
Department of Parliament Affairs. If
you are not prepared lo agree with
us, for God's sake take some time for
yourself and assert the authority of
this House,
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Mr. Speaker: That is what I am say-
ing and still Shri Ranga is reminding
me. 1 will see that the work of the
Committee, its functioning, is not im-
peded in any manner. I will consult
the Chairman alsv as to what has
been done, as well as the Leader of
the House. They would be satisfied
by the action that is taken, that there
is nothing of the sort that impedes the
Committee’s work. . . . (Interruption).

Shri H. N. Mukerjee: The Minister
by making that statement is guilty of
contravention. You told us that the
Minister expressed gracefully his re-
gret, but the Minister now does exact-
ly the opposite......(Interruption).

Shrimati Renu Chakravartty (Bar-
rackpore): We want a ruling from you
whether the Minister hag done the
right thing by issuing that letter,

= THATE 99 © TqA ALY,
w9 F F1 e fear arfe g s A
WA T F a1 F q849 31 J1, 39
Farrd zw wfadza ¥ 39 A8 T
war 1 & 7w § f A g fw
frwaa ¥ Fawr &1 fam T @ 7T
&, A Far 34 31 fodl # wa & 34 weaT-
a1 #1 g g st

WeId WY : 4 /AN O
ST ISMAT AT AR § 1 TR ATET A
AT g5, ML YIA F o Favar 1 Fo
37 & a< f@m g, & wa W @
g & 1 s ag fawfaar deaas
AT S ?

S THATE qRE 0 W A A
sTsaree faar ar, 3a w1 gE ?

st vy fama . o9 7 wrEATEA
faa a1, 3a 1 % 0 far i 7

Y @ (@TTIA) . AEAE Wi,
¥ oF qra FgAT AgAT § | WY A A
wfemr fear

SEPTEMBER 5, 1966

Comm. (Minutes) 9240

WeUs TRy  qg AGl g1 Sl
t fr o AT AR &S g W WA
aTa Fgar o @y | wfew w1 g
g iR

1 THATE qUEE ;. AT A HT
It gt fear mw g 1 S S
it ST 8, 9T %1 g9 fasam sfgw)

Mr. Speaker: Let me pass on to the
next item. Endlessly it goes on. I
cannot allow that,

=t THETE a1 wEhw WA, . .
wa famgw =

W WEIT
ferat Sy

Interruptions®*

mq{]ﬂ'ﬂ:ﬁmﬂ!ﬁm}
fawFFaTias ? T
wefar femrd 1 fafmeee a7
Fg1 fr ag @99 2 | ¥ T AT
AT X #r [T &\ WA A
T & fr & 7 i o@ w1 v fo
Eicuul

ot e famd @@ W9 A @ A}
e F faar g ?

IR WEEY fagmFrusfue
scfmar

¥ TR wAET Aifga - 7w a1
& s W G # e fewra
FTre a1 foare &1 @ § | st
7g & fF wirfia &a &1 aga @3 fgem
FEEAA T g — AW T X
TeT g1 T | FAT IF 4 9T TR
a@w @Y A &, T FAAT HIT AW F

**No recorded.
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#Y 9a1 wW WX HE g ATANT
wmay Wit 7w T SAeE =@
Er AT @I

13.30 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 2nd September, 1966,
agreed without any amend-
ment to the Jayanti Shipping
Company (Taking over of
Management) Bill, 1966, which
was passed by the Lok Sabha
at its sitting held on the 23th
August, 1966.”

(li) “In accordance with the pro-
visions ¢f rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 3rd September, 1966,
agreed without any amend-
ment to the Essential Commo-
dities (Amendment) Bill, 1966,
which was passed by the Lok
Sabha at its sitting held on
the 31st August, 1966."

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I am seeking to raise a
point of order regarding the Jayanti
Shipping Company (Taking over of
Management) Bill, which has been
returned by Rajya Sabha.

You will be pleased to see that under
rule 128 this Bill is well on its way
to the Rastrapati Bhavan for the
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President’s assent. Now, Sir, please
have a look at rule 97 which says:—

“If a Bill other than a Money
Bill passed by the House and
transmitted to the Council is pass-
ed by the Council without amend-
ment the message received from
the Council to that effect shall be
reported by the Secretary to the
House.”

That has been done. But what has
happeneq in this is that the Bill, which
is being submitted to the President
for his assent and first of all present-
ed to you under rule 128, has not—I
repeat, not—been duly passed by this
House at all.

Here is the record, but before I take
the record please have a look at rules
93 and 94. You were not in the Chair
at that time; so, I would crave your
indulgence for a minute or so. Rules
93 and 94 deal with the last reading of
a Bill, the third reading, and rule %4
is quite categorical and very clear. It
saysi—

“The discussion on a motion
that the Bill or the Bill as amend-
ed, as the case may be, be passed
shall be confined to the submission
or arguments”—

I would not read the rest of it.
rule envisages that there shall
third reading,

The
be a

Now, what happened in the House
cn that day?

Mr. Speaker: Now that

taken up.

cannot be

Shri Hari Vishnu Eamath: Why not?
I would only read out to you one
single sentence. Myself, Shri Jaipal
Singh and Shri Samanta—we all pro-
tested and the Deputy-Speaker said,
“You can take whatever action you
like against me".

Mr. Speaker: If something irregular
has happened, that too cannot be twer
up now.
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Shri Priya Gupta
should be rectified.

(Katihar): It

Shri Hari Vishna Kamath: For future
guidance only I would like to know
this. Is it your ruling finally that the
Presiding Officer, whoever he may be,
may let or allow a Bill to be passed
even when Members are desirous of or
keen on participating in the third
reading and are not allowed, as my
hon. friends, Shri Samanta and Shri
Jaipal Singh, were on that occasion?
He disregarded the entire House and
said that day, “If you want to take
action against me, you can do so".
What is this attitude? Is it proper?
For future guidance 1 would like to
know., You have not done so, 1 know.
Even on the Appropriation Bill that
day you allowed Shri Baneriee io s&y
something.

Mr. Speaker: He need not aammer
it any further.

Shri Hari Vishnu Kamath: It is not
hammering, but for future guidance I
would like to know,

Mr. Speaker: Whenever the question
arises, 1 will have to decide....

Shri Hari Vishny Kamath: You were
rot in the Chair.

Mr. Speaker: I cannot sit in judge-
ment over what he has done, whether
he was right or wrong.

Shri Hari Vishnu Kamath: He should
be guided by you. Under protest is
was passed.

Mr. Speaker: It may be under pro-
test or without pretest, but :he House
has passed it,

Shri Tyagi (Dehra Dun): He did not
allow it because there was no time.

Shri Hari Vishnu Kamath: We can-
not be gagged in this fashion.

Mr. Speaker: I am not gagging.

Shri Harl Vishnu EKamath: Not you
but somebody else. You have never
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done it. But it is for you to guide the

House.
Mr. Speaker: Mr. Samnani.

Shri Hari Vishnu Kamath: What is
your ruling? What is your decision
in this matter? You have not given
your decision.

Mr, Speaker: Mr, Samnani,

13.34 hrs.

PETITION RE: CONSTITUTION
(AMENDMENT) BILL

Shri Samnani (Jammu & Kashmir):
Sir, I beg to present a petition signed
by eleven petitioners relating to the
Constitution (Amendment) Bill, 1966
(Amendment of the Eighth Schedule),
by Shri Abdul Ghani Goni,

13.341 hrs.
PUBLIC ACCOUNTS COMMITTEE
Frrry-seveNTH REpORT

Shri Morarka (Jhunjhunu): Sir, I
beg to present the Fifty-seventh Report
of the Public Accounts Committee on
the Expenditure incurred by the
External Publicity Division of the
Ministry of External Affairs,

13.35 hrs.

STATEMENT RE: FUTURE OF
MANAGING AGENCY SYSTEM

The Minister of Law (Shri (. ».
Pathak): Mr. Speaker, Sir, . . .

Mr. Speaker: He might lay it on the
Table of the House,

Shri G. S. Pathak: I lay it on the
Table of the House.

[Placed in Library. See No. LT-
7024(66].

Shri S. M. Banerjee (Kanpur): I
wait to say something about this,
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Mr. Speaker: After it has been cir-
culated, I will allow it.

Shri S. M. Banerjee: I want to say
something general on it

Mr. Speaker: Not now. First I should
allow the general thing and then again
the special thing. No. After il has
peen circulated, I wil] allow an oppor-
tunity,

Shri §. M. Banerjee: Kidly tell us
when, tomorrow or the day after?

Mr. Speaker: If it is circulated to-
moriow, then I will allow it the day
after.

13.36 hrs.

STATEMENT RE: ACCIDENT TO
IAC CARAVELLE NEAR SANTA
CRUZ

The Minister of State in the Ministry
of Transport and Aviation (Shri C. M.
Poonacha): I deeply regret to repurt
that a Caravelle jet aircraft VT-DSB
of the Indian Airlines Corporation,
while on a training flight, with three
pilots and a flight Engineer on buard,
crashed on a hill about 8} iniles from
Thana, resulting in the total destruc.
ticn of the aireraft and the death of
all the crew. The plane took off en
the training flight from Santa Cruz at
11.15 a.m. with Captain Jung, 3 very
able, competent and Senior Pilot as
Insiructor. The last message received
from the aircraft by the Flying Con-
trol at 11.25 a.M. was to the effect that
it was coming in to land with one
engine off, as part of the training pro-
gramme. It was asked by the Flying
Control to hold on and to follow a
Viscount aircraft, operating a schedul-
ed service from Calcutta and which
was about to land. Thereafter, there
was no further contact with the air-
craft. The aircraft was seen on the
Radar screen at 11.26 aA.M. three miles
south of the outer marker, 8 miles
south-east of the airfleld, on a bearing
of 115 degree*s Thersafter it was lost
‘to view.
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Search action was initiated imme-
diately. At about 1330 hours, on
receipt of information that an aircraft
was seen burning on Thana Belapur
Road, 9 miles from Thana, Civil Avia-
tion Department and Indian Airlines
Corporation Rescue parties immediate-
ly left for the site of the accident.
The D.S.P, and Civil Surgeon, Thana,
also proceeded to the site of the
accident.

Late in the afternoon, a helicopter
belonging to the Cambatta Aviation
Ltd. landed near the site of the acci-
dent and located the wreckage and
three dead bodies.

The Rescue Party reached the scene
of the accident late in the evening and
brought back three badly-mutilated
bodies. The fourth body could not be
located. The aircraft was found io
have split up into three parts.

The Director of Air Safety of the
Civil Aviation Department left for
Bombay yesterday evening and is pro-
ceeding to the scene cf the accident
this morning. I am awaiting his pre-
liminary report on reeceipt of which
we shall consider whether in the cir-
cumstances of the case a judical in-
guiry will be necessary under Rule 75
of the Aircraft Rules.

I am sure the House would like its
condolences and sympathies to be con-
veyed to the Corporaticn which has
suffered such a grievous loss within
seven months of two fatal accidents
earlier in the year and to the bereaved
families. The aircraft was fully in-
sured for replacement value. It was
the fourth Caravells aircraft that the
Corporation had puschased and which
arrived in November, 1964. The loss
of this aircraft will up-set the schedule
of services but immediate action is
being taken to ensure that there is a
smooth changeover to the new schedule
until a Caravelle is delivered in Nov-
ember and another in Decemher pext.

Shrimati Renu Chakravartty (Barra-
ckpore): Sir, may I ask one questuon?
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{Shrimati Renu Chakravartty]

The papers say that the weather was
wvery bad over that hillock. I would
tike to know, when it is a training alr-
craft, whether the trainers take the
frouble to see that new trainees are
not taken out when the weather is so
bad. Are any such precautions taken?

Shri C. M. Poonacha: Yesterday,
weather in Bombay was cloudy and
it was raining but it was not too bad
for landing. Here, the training is not
imparted to new pilots. These are
pilots with considerable experience
who are co-pilots of Caravelle planes.
They are being converted to command
Caravezlle planes which we are expect-
ing. This is a conversion training
glven to our regular pilots who have
long years of service to be converted
fo ccmmand the aircraft. They are
glven training in various tynes of jandi-
ing and operation. This is a particular
type of training so that they get the
experience to meet situations under
difficult conditions: This {raining is a
regular feature that is being given 1o
our pilots by the test pilots periodi-
cally and whenever they are required
to be comverted to command the air-
craft. These are special exercises that
are being undertaken. It is not a
trainer airdraft. It is one of our re-
gular aircraft.

Shri Joachim Alva (Kanara): May I
remind the hon, Minister about two
important impediments that came in
the way in the past? One was in 1948
when the KLM plane Jisaster took
place, when 50 valuable American lives
of journalists, both men and women
were lost, when the plane crashed on
the hill around the Bombay airport.
It is only three or four years back that
the hill was levelled down.

Secondly, Mr. JRD Tata repeatedly
warned us in the Estimates Committee
and outside about the Kamani tower
right at the Bombay airport which was
removed only last year because this
magnate thought that it was a prestige
to keep the tower going and would not
yield until a substantial amount of

—~compensation was given to him.
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I want to know from the hon. Minis-
ter whether a survey of about 200 miles
around the Bombay airport ‘o find
whether there are moderate sized hil-
locks which are a positive danger Lo
the jets and the fast landing aircraft has
been undertaken so that these billocks
can be levelled down and that there
can be no danger for the public and
the crew,

Shri C. M. Poonacha: As rar as the
difficulty that is presented roundabout
Bombay for the faster type of aircraft
landing is concerned. I would respect-
fully submit that with the modern
landing facilities that we thave the
approach rader, the I.R.S. systein and
the other electronic devices, the diffi-
culty is no more there. Here, there
was a special practice for a spemal
type of training with a single-engin2
operation landing. It is not as if the
other engine failed. It was a delibe-
rate single-engine operation landing.
This was a special training. We are
scrry that this accident has occurred.
But this does nct mean that the condi-
tions of landing aids available in Santa
Cruz airport are inadequate and the
surroundings are not conducive tc
the high-speed jet landing. It is per
fectly all right. It is scientfically test-
ed that there is no such impedimen.s
as have been mentioned by the hcn
Member.

Shri Daji (Indore): If it was only a
bad weather landing taining, we could
have understood it. But it was a ore-
engine landing training, the ofiher
engine being cut offf Why such a
training was risked at a time whnen
visibility was absolutely blurred? Why
this double risk of training one-engine
landing when the visibility is bad?
That is why this accident occurred.
That is the main question which has
not been clarified.

Shri C. M. Poonacha: On this, w2 are
awaiting further particulars and in-
formation. Our officers have gone to
the spot to find out as to what was
the wisibility, what was the contrd
advice and the advice from the ground
and the authorities concerned. These
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particulars are being awaited. As soon
as they are received, we will certainly
take action,

Shri Ranga (Chittoor): Are you to
depend merely on departmental re-
ports? Should you not immediately
appoint a commission of inquiry to go
into the causes of the accident? Why
should; you have the privilege of decid-
ing to appoint it or not?

Shri C M. Poonacha: On the face of
it, it calls for a formal inguiry because
there is total loss of the aircraft and
the loss of lives. It immediately calls
for a formal inguiry. It think that
will be ordered,

Shri Narendra Singh Mahida (An-
and): As one of the oldest surviving
pilots in India, I consider Bombay as

one of the most treacherous landing
grounds during monsoon. | reyuest

the Ministry to consider Bombay ss a
hazardous landing ground in monsvon
We have had so many accidents. I,
therefore, urge upon the Ministry to
examine the question as to whetiher a
new aerodrome near Bombay can be
built and the Santa Cruz Airport be
scrapped.

Shri Shivaji Rao S. Deshmukh (Par-
bhani): My quesiion arisss out of the
plea raised by the hon. Members here
because I am also informed tha: theie
are a series of technical opiniors on
record drawing particular atlention of
the IA.T.A. authorities esbout air
hazards both in landing and take-off
stages at Santa Cruz Airport. Some
air hazards have been removed on
objection by certain authorities. Is the
Minister in a position to make a defi-
nite statement that all that is possihle
to do to remove any removable air
hazards to normal air traffic and jet
traffic which will be taking off and
landing at Santa Cruz Airport has
been done and is complete, taking inio
account the inflow, radar control and
other safety instrument facilities and
certain modern equipment which only
help for a technically sound landing
but do not physically remove the air
hazards?
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Shri C. M. Poonacha: The pcints
raised by my hon, friend are matters
which are continuously engaging the
attention of the Governments and the
authorities concerned. Not only we,
but even the international service
operators are also very much con-
cerned about the safety equipment and
other facilities that are available at
the Santa Cruz Airport becauss we
are not the single operator there, (here
are also g number of other foreign line
operators using this Airport. From
their point of view, and the stipula-
tions under the ICAO, experts periodi-
cally visit and conduct the inspection
thus it is being cleared for the ope-
ration of fast jet-type of aircratt. But
here and there mishaps do happen.
As my hon. friend has pointed cut, we
shall further look into the matter and
shall try to take the best advice frem
the experts concerned.

Shri Nambiar (Tiruchirapalli): In
view of the fact that we lost two Carc-
velles recently, may I know whether
the Caravelle service with Madras,
Delhi, Bombay and Calcutta wiil con-
tinue or whether there will be any
serious dislocation arising cut of these
losses?

Shri C. M. Poonacha : We shall have
to re-schedule the Caravelle service
which will be done. In that we shall
try to see that as far as possible the
convenience of the travelling public is
met. We have Viscounts also which
may be pressed into service in the
place of Caravelles. So far as Cara-
velles are concerned, we shall have to
re-schedule Caravelle Service accord-
ing to the availability of the aireraft.

Shri A. P. Sharma (Buxar): It is
reported that the plane took off at
11-18 a.m. and lost contact at 11-20 a.m,
It is also reported that in spite of the
way-long search carried out by the
rescue party, the bodies of only three
crew could be fourd. On the face of
that, how does the houa, Minister say
that the weather was not too bad.
They were able to locate the bodies of
three persons after a day-long search
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[Shri A. P. Sharma)

because the weather was bad. But how
does the Minister say that the weather
was not bad?

Shri C. M. Poonacha : This was be-
cause of the delay in reaching the
place. The rescue party could reach
the place only in the late hours of the
evening. At 1330 hrs, the helicopter
could land alongside and locate them;
the wreckage was there and three
bodies were immediately located; one
‘body was under the debris.

=t HiwT W dTEr (FrET)
& ag smam agm & 9 /% § A0
FFTHA AT AT A € § T
FTATE H 7
Shri C. M. Poonacha : For the fami-
lies of the Pilots and the Fit. Engiteer,
the compensation and other things as
laid down under the rules will be im-
mediately arranged to be paid as snon
as the formalities under the vrescribed
rules are complieq with.
=7t HigTT FF dvay o § awrEE
vt & T as <gr § 1 S0 sma
SHRN T T FT T | AeATAT
FuT TgTaaT 37 T, TAET warE AEr
orar |
SETH WEIT © F A FATAT AT
AT FT TFAT E |

13.49 hrs.

CORRECTION OF ANSWER TO 5. Q
NQ. 361 RE. VIGYAN MANDIRS

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran: I rise to correct a
small error that crept into my reply
to the supplementary guestion put by
Shrimati Savitri Nigam arising outl of
Starred Question No, 361 auswered on
10th August, 1966,

A statement correcting the Answer
1s laid on the Table of the House.
"Placed in Library, See No. LT-T025|
-68].

I had stated then that “Then, this
-was glven to eartain private instituticr s
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also working in the rural areas having
the rural 4raining centres, etc.” The
correct position, however, is that it was
considered to give Vijnan Mandirs to
szlected Rural Institutes—but this is
still under consideration.

I regret that this correctior could
not be made earlier,

13.50 hrs.

RE: STATEMENT BY MEMBER UN-

DER DIRECTION 115 AND STATE-

MENT CORRECTION OF ANSWER

TO S. Q. NO. 634 Re: DAS COMMIS-
~ SION REPORT

WA AEET 0 Mo UW HARET
wrfgar |

Tle W wAGT Aifgmw - (FhET-
qE) : WEAR WEIEW, HH FE &g
TG ®TAT g 1 afew gFArT ar wiqar
FFT 12 ATG BIT & AT T AN
Y arg 3218 91, &fFT 97 217 747 4
T g A 2, Wit ag ag
TEY ATd &\

Y

HqE@T ®IHTT AT HTLI-ATT
&, B WTTEI A1 FT gATAT L7 |

To TW AA@T ifgm : & F
IR TATAET 5T 3T 41, §4 32 75
FAT & | AT

qeqat WEITT | AT ATHT F fow
w7 fafar

¥lo TR AAEL Hifgn : 7gf a%
fagy =1 wea &, wewer wEma, W
aray & fFaq a9y 17 a@ ¥ 9wy
BIE

ooy qgAy ¢ HfEd 59 aw ¥
F ATIRT ANAT WE T

o W AAET Aifgar : oF A
¥ qg, oY wrew foy oy ¥ ok fedr
W gl &g ¢ fe S sl sud
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arafrad gl, § 39 0 7= qeg M7
X qg A g g% ¥ 1 a7
HTEHT AT 12 AT ¥90 F {1 K1 A
F ford forsirere &, 9% 9 957 AT
TR A GEem 2 famm o L.
wemR wEEW c TF A ¥ TA
A& FSTAT AT GwAT |

¥te M wAgT Mg w6
T aeg & goran sg | F w7 qWE
fF oz wmo grasr &

AR WA ¥ a4 §
ISTIT AT TFAT |

¥ro TR AAET Aifgan | g7 wTEA
H IS Fvarerd &1 hIeAT g1 TH & |

WeIA AW - STET AIEE, 9
ATE 7 7 T %A1 § 1| AT H9 god
¥ AE, IT I 39 A9 ¥ 7 1A ¥
ATTE |

To T ;ART Fifenr WU
WA g, frr g A w@E  mw
wTIT g1 gF7 2 Afwa few o w9

FTTATEY 74T 31 @FAl | 10-15 fa7
dry an §, A ag v 2, fF 9
areAT {67 TG 4% WY AT 21

Mr. Speaker: Mr. Madhu Limaye.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order. If 1
understand aright, I think the only
inference- on this is that there was
some error in the answer given by the
Minister to a supplementary question
on the Starred Question concerning the
Das Commission's report. It is ob-
~ious, as otherwise you would not have
allowed this to appear on the order
paper. An error has been made, a
-nistake has been committed, by the
Minister in answer to the supplement-
ary question. I do not know why
Dr. Iohia has chosen not to make that
statement under Direction 115 Baut
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by Member
does it mean that the error which you
have recognised after consulting both
the Member and the Minister remaivs
on the record? The Minister is not
making any statement . . .

Mr. Speaker: If he wants to make
a statement, he can.

Shri Harl Vishng Eamath: But you
called Mr, Limaye. It is there on the
order paper that Shri Jai Sukh Lal
Hathi is to make a statement in reply
thereto.

Mr. Speaker: Yes.

The Deputy Minister in the Miuistry
of Home Affairs (Shri Vidya Charan
Shukla) : On behalf of Shri Jai Sukh
Lal Hathi, I beg to lay on the Table
of the House g statement correcting the
answer given in reply to a supple-
mentary question arising out of Starred
Question No. 634 answered iu the Lok
Sabha on 24th August, 1966. [Placed
in Library. See No, LT-T026/66].

13.54 hrs.

PERSONAL EXPLANATION BY
MEMBER UNDER RULE 357 Re. RE-
FERENCE TO A SPEECH OF THE
MINISTER OF PARLIAMENTARY
AFFAIRS
st ®e fema (777) LA
HEYed, HA% T4 WAl F 25 WAFT &1
Teq ¥ 21 f a9t § gi9g 90
e § gaw grr a7 a% W §
¥ a1 g faar ag w4 @,
9w # ¥ ge feem e foor
o7 | Wdl mWERT § Az 41 g fw
A1 wy fork & swwr TEE we
AT FT IHIZ 4T |

WAt WEIRT FT  FgAT TFAH FAEA
2 fr w7 fait safm Frcqgo som gy
ar 3 avg T =rfgy, dr wdw
T 75t 1 & W7 gren g 7 afew
AT #Y 4g gAaw SRy 0
foaa wre qeat 1 9 o) &1
gARTAm G qar A FQA 1



9255 Detention SEPTEMBER 5, 1966
[y o)
t foad # ag wwee w47 g E

& 25 7 §1 3797 77 wror rAa d
¥ AT FT A KT FoAW A AT
93 9% a8 /4 0C A @ w9y,
TR A faw A mw
afeT 9 a= g1 fF 39 1 Seor fawr-
qifgFTe FHET F) 999 wWe 7 AR
g7 fay ag e &7 FmEr #R sEw
8 & A« g 9g7 fvl ) wEA A
Fr% W fgear #% 7€ oot 91 | w=
qar ag1 41 {5 fafmm s s sw &
FIEAT F FAWT F ST IGO0 AW E R
T TG E0TE, A AT &, AT §
IAY IETOT AT @A |

zafad ga wme & ¥ 1§ 7
A& & 1 o it qfs dag 7 At #
femr % fafeesr w92 ¥ 91 W= &
337 o quat ¥ qrow @& dar 7m
%, # 39% fau awarm wwe w0 g

HTq §1 WTq AEAT "gRa, § W
F w7 S99 fam 368 & wWiaed
winFar g 5 gfF o7 wom A
&AW 7 T fgeET 07 w7 g g,
F ST fa= af wag W quT a=9aw
HOUEA F G 93T FT AEEL F
for BT g TEA FI W EHIF

QT wIT T EATC WAL (=Y W™
areraw fag) : F AT T A Far
TR § WOAT Wiew ;A Y qF 9T
=T g |
I beg to lay on the Table s copy of
the Presidential Address by me at the
Fifth All-India Whips Conference,
Bangalore, on the 4th January, 1966.

[Placed in Library. See No, LT-7027/
66].
13-57 hrs.

DETENTION OF MEMBERS
(Shri Dasaratha Deb and Shri Biren
Dutta)

Mr. Speaker: I have 1o inform the
House that I have received the follow-
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ing telegrams dated the 3rd September,
1966 from the Sub-divisionil Magist-
rate, Saddar, Agartala :—

(1) “I have the honour ‘o ininrm
you that I have found it my duty
in exercise of my power under
Section 167, Code of Criminal Pro-
cedure, to direct that Shri Dasa-
ratha Deb, Member, Lok Sabha.
arrested by the Kotwali Poiuce
Station under sections 147/149/
364 read with 120B of the Indian
Penal Code be detained in Agar-
tala Central Jail till the 12th
September, 1966 as he is alleged to
have taken active part in abeiting
the Commission of offence of cons-
piring and inciting the mob in a
planned way to resort to vivlence
to dc away with the life ci the
Chief Minister, Tripura.”.

(2) *I have the honour to in-
form you that I have ound it my
duty in exercise of my power
under section 167, Code of Criminal
Procedure, to direct that Shri Biren
Dutta, Member, Lok Sabha, arrest-
ed by Kotwali Police Slaticn un-
der sections 147/149/364 read with
120B of Indian Penal Code ke
detained in Agartala Central Jail
till] 12th September, 1566, as he is
alleged to have taken active pait
in abetting the commission of
offence of conspiring and inciting
the mob in a planned way to resort
to wviolence to do away with the
life of the Chief Minister, Tripura.”.
Bhrimati RBenn Chakravartity (Bar-
rackpore): That means that the charg-
es under the DIR have been removed?
I do not know what the correct posi-
tion is.

Mr. Speaker: This is the information
that I have got, and I could nct add
anything.

Shrimati Benu Chakravarity : These
people were arrested under thc DIR.
Then, the question was raised in this
House that when it was a question of
manhandling, as was stateq by the
Home Ministry, it was a criminal
offence, and as such criminal charges
should have been framed. 'We wunt to
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know what this statement today means.
What is the situation there? We were
told first that they were arrested under
the DIR . . .

a—

Mr, Speaker: If the hon. Minister has
got any information, he mnay give it.

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla) : As far as my infermation
goes, he was arrested under DIR and
all those sections of the Criminal Pro-
cedure Code which you have just nuw
read out,

Shrimati Renun Chakravarity: That
means that you have been misinform-
ed ...

Mr. Speaker: I nave onaly to read
out the telegram . . .

Shrimati Renm Chakravarity: You
have been misinformed. Tha: means
that what he says now is

Mr. Speaker: I shall find out whether
the orignal arrest was under all those
sections,

Shrimati Renu Chakravarity: You
will only go by what you have been
informed of. You had read out to us
the other day that they wrere arrested
under the DIR. Then, because we
challenged the arrest under the DIR,
much was said in this House. We want
to know whether you were misinform-
ed by the police or the Agartaia Ad-
ministration or else what the position
is. They are-trying to mislead us....

Mr. Speaker: I have read out both
the telegrams .that I had reccived the
other day and also today....

Shri S. M. Banerjee (Kanpur): Kindly
hear my submission. The other day
when you read out the telegram.
we got the clear idea that these
two Members, namely Shri Dasa-
ratha Deb and Shri Biren Dutta were
arrested under the DIR, and then on
the short notice questicn or the calling-
attention notice whirh was replied to
to by Shri Vidya Charan Shukia, a
number of questions were asked, and
he was asked particularly whether. ..
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14 hrs.

Shrimati Renu Chakravarity : Why
were they arrested under the DIR
first?

Shri S. M. Banerjee: ...he was
going by the report of the police ad-
ministration or he had his own infor-
mation. If you would kindly read the
telegram once again you will find that
the charges which have been levelled by
Shri Vidya Charan Shukla against
these two Members to justity their
arrest have been repeated in this.
What I am afraid of is this thu! after
this question was raised here and after
Shri Vidya Charan Shukla was sub.
jected to a barrage of questions here
by the Opposition, these charges are
now being made against these two
Members that they entered tha Assem-
bly Hall, they manhandled the Chizf
Minister and so on. . .

The Deputy Minister in the Ministry
of Home Affairs (Shri P. 5. Naskar) :
That is correct.

Shri S, M. Banerjee : My submission
is only this that this telegram is only
to justity that statement here which
was resentsd by the House and in
regard to which it was said that a
question of breach of privilege df the
Member had arisen and so on. This
is a simply telegram intimating you
about the remand and nothing else, but
it is only to justify that statement here
that so many sections of the code of
Criminal Procedure have been men-
tioned there, only beczuse of that. I
should, therefore, like to reguest that
there should be a thorough probe into
this matter.

Shri Kapur Singh (Ludhiana) : All
of us seem to remember it very clearly
that, the other day when this matier
came up before the House, you read
out a communication to us in which it
was mentioned that these hon, Mem-
bers had been arrested under the DIR,
and the hon. Deputy Minister of Home
Affairs also made a statement which
concurred with that and which said
that, they had been arrested vnder the



9259 Detention

[Shri Kapur Singh]

DIR, for they had dore this, that etc.
Then, there was a reaction from this
side of the House, and a strong except-
ion was taken 10 the use or abuse of
the DIR. On that occasion, there was
no mention whats>ever of the other
sections of the IPC under which they
might have been arrested. But row
the hon. Minister changes the position
basically and fundamentallyr and he
says that even then it was the case
that they were arrested under these
other sections . . |

Mr. Speaker: He doec not say that
it was stated here; he cnly says that
they had been charged with these of-
fences alsn at that time.

Shri Kapur Singh: In that case, this
House would like to know whether the
other offences, namely the offences
other than those mentioned under the
DIR, were applied to their cas2 already
or they have been applied subsequent
to the proceedings in this Hnuse.

14 hrs.

Shri H. N. Mukerjee (Calcutta
Central) : All this trouble arises be-
cause of this discrepan-y appearing in
the report to you, which is a very im-
portant matter. In substance, it may
not be too terribly important, but in
form it is absolutely important that the
report to you is a truthiul repcrt. The
report was that they were arested un-
der the DIR, Whether it was right or
wrong is a different matter. We pro-
tested strongly. But that is z different
matter,

Then,
other observations which made many
of us protest that it appearcd that the
DIR had been used very wrongly, be-
cause if one wanted to arrest a man for
assault and battery one did it ciher-
wise. Now, the charges given there in
the further communication lo you are
these other charges. The hon, Minister
now says that the DIR charges as well
as the other charges under the Crimi-
nal Procedure Code have been formu-
lated against them. We want to know
whether these charegs were also made
simultaneously or whether it is an after
thought that these sections of the
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Criminal Procedure Code uare being
applied. That is a matter which causes
us suspicion. What happens is that
after the discussion in Parliament.
some fresh charges are brought against
the Members of Parliament. Members
of Parliament are held up under the
DIR for God knows what reasor. Then,
certain other criminal charges are
brought against them, and the hon.
Minister says something whicn does not
correspond with the report seni by the
officer concerned to you. The officer
concerned will never have the daring
to send you a wrong report; so, what
the Minister says now dces aot saem
to be correct. This is the most unfor-
tunate position.

Shri Bade (Khargone): It is not a
question of the Communists or the Jan
Sangh Members, but it is a question of
the rights of Members of Parliament.
The questicn is whather th: police or
the magistrate has informed you that
the offences under these section were
involved or not. If thay have not been
mentioned, then I would submit that
the Deputy Minister has made a grea-
ter mess of the whole thing.

Shri Vidya Charan Shukla: There
was no quesiion of quoting all these
sections and imposing these charges on
the two hon. Members after this matter
was discussed in this House. Thig was
done, to begin with. These Members
were charged with these offences under
the IPC that you have just mentioned
here, at the time they were arrested.
and this was alsp stated in the message
that you received from ths Govern-
ment of Triwura that the Members
had been arrested under this provision
of the DIR plus these sections.

Shrimati Remu Chakravartty: The
other sections which you have men-
tioned now, I do not think werc men-
tioned earlier.

Shri Vidya Charan Shukla: I want
to strongly repudiate the suggestion
that anything was done subsequent ta
any discussion in this Icuse.
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Shri U. M. Trivedi (Mandsaur). I
want to make a submission because this
is a very serious thing.

Mr. Speaker: It is not a question of
any dispute or debate. It is a matter
of record. We can see the original
thing also and see whether these other
sections have been mentioned there.

Shri Hari Vishnu Kamath (Heshang-
abad) : As far as I remember, it was
only DIR which was mentioned at that
time, ]

Mr. Speaker : It reads:

“I have the honour to inform you
that I have found it my duty in
exercise of my power under section
187 of the Criminal Procedure
Code . . .

Shri Nambiar (Tiruchirapalli): That
is all.

Mr. Speaker: I should sit down®

“...to direct that Shri Biren
Dutta, Member, Lok Sabha, arresi-
ed by Kotwali Police Station under
sub-rule (5) of rule 41 of the
Defence of India Rules, 1962, be
detained for nine days for sub-
versive activities and action likely
to endanger the safety ang stabi-
lity of the State and inciting agi-
tations against public servants
Shri Biren Dutta, Member, Lok
Sabha, was accordingly taken into
custody . .. "

Shri Kapur Singh: This is a very
serious matter.

Mr. Speaker: One question arises
that if these sections were already there
and they were charged with them, was
it not their duty to send that infor-
mation also to me?

Shri Priva Gupta (Katihar): Not
only that.

Shri Vidya Charan Shokla: I shall
find cut why these other sections were
not mentioned and 1 shall send the
report to you,
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Shrimati Renu Chakravartty: The
Deputy Minister said they were men-
tioned.

Shri Nambijar: 1If we also failed,
what would have happened?

Mr. Speaker: Let him submit the
report and then we can see.

Shri Nambiar: OQOur memory is

correct, not his memory.

Mr. Speaker: No question of me-
mory, it is a question of record.

Shri Nambiar: Question of life and
death.

Shri Priya Gupta: On a point of
order,

Mr. Speaker: What is the point of
order?

=t faw o mae wERET,
HT ©IET AT WIST # | SN faw 9"
IART IHIT AT HT Gg aqrar m@r
fewm miw sfear so5 & Tras sa97
qFEr 197 & AY A1 [ 9% fanw
qIFTT ®Y TUF T Wiy a7 § e
gEer R F g e aifm Efam &
Tt # 39 fav daw anfeam 7 qa
qv | 7 Fgr g § faw #1 foax e
Aifzar ¥ 39 fav fear a1 1 5% a9
ACHIT § FG AT FaT 6 T dOFw &
w7 fFfmas ahieT #fi8 & 9§
9FEr T & | EFET 4rg g Ay
g1 4% 99 T5 |

TR TG | 97 T @R AE
AET gAT AR A | IH T E A

Shri Hari Vishnu Kamath: On a
point ¢f order under rule 229. If I
heard the Minister aright, he just ncw
said he was arrested under the DIR
plus something, I do not know what
that plus is. If he was arrested origi-
nally under the DIR and those criminal



9263

[Shri Hari Vishnu Kamath]

charges, the rule is clear. What does
the rule say? It obliges the execulive
authorities to act according to that
rule. How does the rule read?

“When a Member is arrested on
a criminal charge or for a criminal
offence or is sentenced to imprison-
ment by a court or is detained
under an executive order, the com-
mitting judge, magistrate or exe-
cutive authority...

—the police also—

...as the case may be, shall
immediately intimate such fact to
the Speaker indicating the reasons
for the arrest, detention or con-
viction, as the case may be, as also
the place of detention or imprison-
ment of the member in the appro-
priate form set out...”

If I heard him aright, and I am sure the
other Members also heard him aright,
he did say that he was arresied under
DIR plus someting—plus means other
charges. Under this rule......

Mr. Speaker: What have 1 said?
This is the only thing I have said, that
it was their duty to inferm.

Shri Hari Vishnm Kamath: Then he
is guilty, not the Minister but the
executive authority.

Mr, Speaker: I will see. This is
exactly what I have said. Mr Kapur
Singh.

Shri Hari Vishnu Kamath: He 1s
liable. Let us have it in this session.

Shri Priya Gupta rose—

Mr. Speaker: I have
Kapur Singh

called Mr.

Shri Kapur Singh: I am afraid that
the real point which is agitating us is
being missed by the proceaure that is
being missed by the procedure that is
worrying us is this. You have c¢-"ec
for a report from the Miniswer. What-
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ever that report might be, whether the
report says that these ‘plus’ charges
were initially therg or whether the re-
port says that these'plus’ charges were
subsequently added, the fact is already
established that a wrong report was
sent to you, and therefore a breach uf
privilege has already occurred. This is
the point which is agitating us.

Shri Vidya Charan Shukla: May I
clarify this a little bit mcre? When I
answered the question on the calling
attention nolice I said the hon, Mem-
bers had been arrested under such and
such section of DIR and they have
been charged with certain offences
under the sections that you have men-
tioned. The arrest was made under
DIR and they have been at the same
moment also charged with offences
under the sections.

Shri M. N. Swamy (Ongole) : We are
not concernsd with what he has said,
we are concerned with what you have
received.

Shri Vidya Charan Shukla: As I
have already promised, I shall find out
why these sections wers not mentioned
when the initial message was sent to
vou, and I shall send the report to you

Shri Nambiar: It is an af.erthought.
Mr. Speaker: Bills to be introduced.

14.10 hrs.

DELHI PANCHAYAT SAMITIS AND
NYAYA PANCHAYATS BILL*

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shokla) : On behalf of Mr. Nanda I
beg to move for leave...

Shri J. B. Kripalanl (Amroha) : Muay
I submit?

Mr. Speaker: After he hasg finishea
Shri Vidya Charan Shukla:

“...to introduce a Bill o pro-
vide for the constitution of Pan-
chavat Samitis and Nyaya pancha-

*Published in Gazette of Tndia, Ex traordinary Part II, Section 2, dated

5-9-66.
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yats in the Union territory of
Delhi ang to make certain amend-
ments in the Delhi Land Reforms
Act, 1054, and the Delhi Panchayat
Raj Act, 1854, and for matters
incidental thereto.”

Shri J. B. Kripalani: What 1 want
to submit is this, that at first though
they were charged under the Defence
of India Act, afterwards they have
been charged under the Criminal Pro-
cedure Code.

Shri P. K. Deo (Kalahandi):
the same offence,

For

Shri J. B. Eripalani: May be or may
not be. They are being charged as the
British used to do. When one law did
not apply, they would arrest and say
they are charged under the Criminal
Procedure Code. This is the danger,
that afterwards they are being charged
by something which is more heinous
and punishable than before. Under
the Defence of India Act you can be
detgined for a few months and come
out, but under these sections, they can
be given life sentence. This. I submit,
is an essential point. It is not a ques-
tion of procedure it is a question of the
liberty of the subject.

Mr. Speaker: If one is charged with
one offence, and subsequently the in-
vestigation authorities charge him with
different offences, they have to proceed
under the law. If they commit any-
thing irregular, then they will be
punished or scrutinised by the higher
courts and the higher authorities. My
purpose here only is to get the correct
information. If that has mnot been
given, I am asking him why that has
happened. So far as thig is concerned,
the business of the authorities was to
give the information, correct infor-
mation, to this House. This is all at
present that I am concerned with, and
1 am asking him to get the irformation,

Shri Nambiar (Tiruchirpalli}: There
is one thing more.
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Shri J. B. Kripalani: You are also

concerned with seeing that justice §s
done,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the cons-
titution of Panchayat Samitis and
Nyaya Panchayats in the Union
territory . of Delhi and to make
certain amendments in the Delhi

. Land Reforms Act, 1954, and the
Delhi Panchayat Raj Act, 1954,
and for matters incidental thereto.”

The motion was adopted.

Shri Vidya Charan Shukla: I intro-
duce* the ill.

14.13 hrs.
RE: CALLING ATTENTION
NOTICE—contd.
(Query)

=t e fag (FTAT) - FAfEA
q¥o & ot faqr qr1 AT g3 S
1 @1 w7 2 fagr &, § @ gra T AN
e o AT @ A AT A
frar 21 & 9ifeai arc @grgan g Afew
TF AT A WA FF HAOAT AT AGE
AT A AT ME A frar g a3
F19? ¥ fagars @3 1Y 10w S

weow wglam g2 931 § gafan
gt &1 fagrs swAr =rfgh

ot aam fag @ faeelt & & e
AmfeRt aT a1 2 1| §5 qar Ay s fx
IEEI A9 gt fear &, femmgans
fear &1 §3 s@ra ar faar =fey,
gf gt A ¥ wara ar faer |/t

WCAN WA : & ST HT o9
F3 A4 I A THT

sIntroduced with the recommend:tion of the President.

1841 (Ai) LSD—4.
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14.14 hrs.

RAILWAY PROPERTY (UNLAWFUL
POSSESSION}  BILL—contd.

Mr, Speaker: Further consideraiion
of Railway Property (Unlawful Pos-
session) Bill. Shri Rane,

Shri Rane (Buldana): I stated yes-
terday that I support the Bill and do
not agree with the [embers who have
opposed the Bill.

The hon, Minister has stated in his
speech yesterday that the claims bill
which was 29 million rupees in 1953-54
rose to 42 million in 1062-83.

1415 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

There must also be, I imagine, huge
losses due to the destruction of pro-
perty and the small and big thefts from
wagons, etc. It is rather sad that the
offences are increasing notwithstanding
the creation of the railway prctecticn
force. I, suppose that this is due to
want of power in the hands of the
force. I, therefore, walcome this Bill
as it seeks to invest the RPF with the
necessary powers. Hon. Membhers
Shri Nambiar, Bade and A, P Sharma
had expressed misgivings and appre-
hensions about the misuse of powers
by the RPF. That argument can be
advanced for the misuse of the power
by the police also. So, there is no
force in that. I feel that the present
measure would not be adequate to meet
the growing menace and increasing of
offences. Now-a-days the tendency to
destroy government and public pro-
perty is growing. In broad daylight
in West Bengal, Bombay and in My.
sore the railway property had been
destroyed recently and railway tracks
are tampered with. In certain count-
ries the destroyers of public property
are regarded as enemies of ‘he people;
i have read this and this has been laid
down in their constitutions and very
heavy and severe punishments are pres-
eribed in their Acts. Hon. Minister
should give thought to this aspect of
the question. The whole problem
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should be studied in detail. If the rail-
way authorities are not able to study
these problems, I go 1o the icngth of
saying that a commitiee should be
formed to study in detail all these prob-
lems because the expenses are gomng
up. All these problems should be
studied and the committee should sug-
gest ways and means lo check the in-
crease in offences.

I now come to my next puint. There
are some reasons which lead to this
increasing of offences. Firstly, the
rallway authorities arc not taking ad-
vantiage of the existlag penal provisicns
in the Railway Act,

wt firm qa  (wfegre) ¢ e
AqgIEY, TT4T Ie) fae qe7 & a7
WAgE q9a T @ §, Tfew "
grew & @3 3, o v g fafreec B
e g afFT gew A arw adt

Mr. Deputy-Speaker: The Bell is be.
ing rung—there is now gquorum.

Bhri Rane: In the British days I had
to defend a small boy of 12, a peasant’s
son who has thrown a stone at a run-
ning train; he was arrested then and
there and prosecuted and I had teo
defend him in court in those days.
Now-a-days we see offences of greater

magnitude being committed but they

do not take action. Secondly, I am
told by several persons that some of
these offences are taking place on ac-
count of the connivance and indirect
participation of some railway servants.
If it is probed into, there will be some
check. In the whole of India, in many
places, gangs of persons who steel
railway property had come into exis-
tence. I think the police also know it.
I do not know whether the railway
authorities know it or not. " here are
also many receivers of stolen property
from the members of that gang but
they are not unearthed.

Mr. Deputy-Speaker:
Pandey,

Shri U. M. Trivedl (Mandsaur): Sir,
the time for this Bill may be extend-
od.

Mr. Sarjoo
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Mr. Deputy-Speaker: At the sugges-
#ion of Mr, Kamath yesterday the time
was already extended. He moved a
motion and it was extended by one
hour. We have now 1 hour and 35
mdnutes.

Shri U. M. Trivedi: That will not be
enough; time will have to be further
eaxtended. This is g Bill which milita-
#es against the very principle of
jurisprudence. Such a Bill where the
very principle of jurisprudence has
been attacked has not come forward in
#he history of India. I think this must
be discussad throughly. Therefore, I
am making a formal motion that the
fime for this Bl be further extended.
I think the House will agree with me
i view of the fact that very important
points of lats are invoived.

Mr. Deputy-Speaker: I am sorry, Mr.
Trivedi.

Shri U. M. Trivedi: Thiz is not a
personal question

Mr. Deputy-Speaker: There cannot be
a motion again on the same subject.
Mr. Kamath moved a motion yesterday
and it bad already been extended, The
House assented to it and there must be
some sanctity for the decisions of the
House. You cannot move a second
motion again. Mr. Pandey.

St O AW (THIT) . SUTA
TEIEY, w3 & gr W fadaw @, &
gt fada w2 & forg ==y g £
T T H FA T A7 T
W@y Y aEer T wary
wifeww A aoa R & w0
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#1 W & wmRR W) oSNE a®
AFA qET Al 1 OFA F fag
[T N B F wfuw 4 & fag
T 7w ¥ ag faw @t mn g1 ok
AT I §eT F FgT W@ § A 4
&z 7z 79 &, gfn & dx wfeadi Y
T 3 % Aeqa a9 7F T4 Tk o "R
W 7% {5 wowg & g Freor @ ger
w1 9 e oW AT & e
B1F & #1 g3y suret afawre w3
foama @ 2w § TR @W@E § AR
T 7@ & wwar | WA F W A
faamer & at |} gE WA §

o Ho wifg § WX I gwiww
wRT T § fr o e Sy qEfRT AT
&, g3 ag Fea & f wmaT G gaer Y
AT 98 ATe &3 § 1 W9 {90
FE T A &, IT ¥ a8 9T A
RN T &, T ST wEArd @
¥ fgm ¥ £ Fgen /T A R
¥F Fig Y 0 919 &, 97 v w7
ar w) fere € At T Ty #
g gfee Fard faad sy g §,
ag I FWT B T T § AT IABTH
T A | ey T & el o €
¥ gawar § f5 W3 St S qEwe
TR AT Y W 27  forw et wad
oYz § fomrd afed & gt mom & o
wat &1 foe & adf wwwar f5 own
EH WAREAT WEay g% 5 s #
ag fawr =mar mn o oF 92 ¥ g
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[ a<q qrig |
9 FON ST FHAW I AT G G
& d=ei frar 2 W § T @A
S gl & 1w weaTT wrea g
SEA I AW F WOUd & o4y 39
oy wt Ffqaw w1 feemr g
I F AR 9qw, 9N fagm,
i faega armm #1 g & fom o2
oA F9 A5 AT 2 g A w0
SEHE FG | W FE qHET ST AT
fafmzs * 7t w30 fr gz faar sz

Q!‘rﬂ’ﬂ-ﬂ'ﬂ' I
i

TS AR

ot ooy wwdw T A,
arT &1 7gt & fafaeee Efwm w41
fr gz 311 A=fEl § 9§
FE AW T SR AT g F ATIEIT
frodmre & ... (smasm).... A%
O AT, WG S FfEga aqv ?
... (=masw) , . . ofews afqg FHw=
A HTT FTETE | AT FT G100 HTH 9T
fawm % §awmar g w3 & warar
* WSITETT § | U 3% 990 F1 A9
1 s At agT 36 faw wwar 21 5A
AN 9T A TG AAT F OF HEEAL A
TF FEHEI FEI 41, 9% i A7 A% |
it Fag & a3t & $1E sty arar
T 9, I A w5 & Iy 97
g G'M faaq are Ard IaAT qwHt
2 T 5w 9T 39 wreHt ¥ g 5 amr
e 1 & A g gt fee
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foray arar s1d 334 wafwat § 1 g
FEA[ FY T IRTAT ATRATF | BIEH
I AR TG W g a9 WiOE
WETATT T 97 T94T | FH W F ar
&0 FfA & e wfadt € T 2,
Y FTEA ¥ a7 gr@ wE m, faw
FzX ¥ a7 fa 2 MG, 7@ AN
F qa qm #1371, foF arsfen F fag
®ifr &1 7, T ograw G485 w4 )
a9 Fve 1 qF fremarz 2wzt fos
qrfe & fau ¥ g3+ o ow WAt
&Y GET AT AT @Y A, a0 AT I3
AT gz @ @ 4, IET A9w HOF
wrget fos oisfer ax wr a1 ar &
FZm fF ga faer 1 @3 et 91 avow
o 1 gad feata gemar A TrEr
A F AR FF AN FaFaT | @I H
ar ft #7151, ATEH, A9 F@ A
fa 1T 73Y & At ag) gfem s Faasy
sy wfase By <ed, gz 97 wOA
&\ mrgAY AT & i feT w1 S ar
72 faadr & ag s 397 TEEH
wF % wodr g sy &1 Faa¥ wew
w7 A AT A F E A i ¥
FI0 i AL WA, IA FT AT A A
g & wran, ofers § w4 7 3, ag e
FH2E | A8 BT 7197 A1 #7148
wfaFre 3 &9 AT XTI 2N W
fow & e Y & srdar e fF g
faer &Y atq| o, IET FW A F TT W
FAT I FA0 AT FOOA A
ag
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st famgarg qedw (W)
JIETE  WERET, F A walt wEew &t
geEe I ¢ fF aw wmals
fadas oz & sy O &) 3w
fardas #t oY & aomAr ar v @ @
gt =gy a4t AfeT = g & & @
wsgr 2 #Mifs w3 gwefa e &
amfe & 91T I KT A1 FET AEGE
g g &7 faeare A1 WAy ®
dasTE fErag agTagr Al
forr a9 71 T34 TE99E ©9 g
g afasr oz & fs =3 S,
g, 77 AR TRA IR N 9w
ifrw gy # 7z oamw & fF Ao
g4 % 4% ®F T4 gFar | 99 ¥ @w
1o ag 9 5 37 Y quf wfawre w28
o ¥R wfaw 37 F fag ot
At mEET I faamws s awr
a1 fr ey 7 2 o aw e wer
o /&Y a=Tar v, a9 o fE YwE
¥ WA & ATea Agy & g,
ST THT FIA ATAY qEqT @ WA vt
N 37w Afaw T w7 A AR
THTAT FTA F AHA A G oAy
w 7% & aWRT § 9% W A
I WY FEE wwmEE § @ TR
#Fdl | Fa1 i @t w@Ew R
2 1953-54 % AMIF I F AT F
afs &t iy 57 a7 29 fafems &
FOd a1 A7 1962-63 §  FT FT
Fag 42 fafoms raar & qowmr
gfr wmmr e o afaw g S
AFET IR wed frar ® oewd @
& afaw g Fwwwn g T 1w
A T W TAT A AFAr & ww fw
T WA B B ulow ATed S92
# wmg 1 3 wHAe ¥ 73 faw AT
1 7 e AT Ay ¥ fR
ATETEO AFT F  FTa #, S SR
@ & 3@ % g9 ® wfaw aiwa O
I gafen f§ am @ = gEaEm
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t afes zafag f& ot I9a =%
fegem & &t gf &, fm & #f
I & 39 F wTAT wT SR SV
e, IEFreFTa v AT
i f& o a 0% w1 fadgw oy
g1, o ¥ A ag awerAr av fF mew
# smag & fadoas Y gaeafa @ &nr
AT HTT, Aw faadY aqr & &Y
T 94T i w31 39 ¥ et 47 fae
THAT, TG {08 TG o A, qF
A wrvd 3T 2 i o 99, s
o7 gt 7 faars & fom w1 faer
T 1T 2 & 94 FT | Sr@rErT #
AT R, WIS HFIX A Frawarers
ATASAT & I & 1 @ A dar
faias & fF @ A gdTemy e
ST g =ifge

Hag i wgmm agar § fFam &
artq @19 f5 WE F & gt § WA
H A1 FWET AT E 0F 29 X guv
£V 9T, a8 TET awe Oy & fF g
HTHH WGl ARG 93 qTHT AT AR
AN W aoF 8§ 91 wfaw
IE Adt agigg gw fadaw & g
T FET 9T §, T4 B F
fan o W& worew ¥ ofq,
wa@1 & wfa, W3 eI i 3 gfy
AW FY WGT A9, AR F AT
afaw - §Y st w@ify frgmm ®
wrer 3W & fao o 79 ¥ wqE A
E & W 99 & 307 &Y S &
FEAT FN ATV § | A 3W wedl &
arg A1 fodnw Al wfew & wea
frar & ot i v 7

«ft wiwT W T (FET)
ulzual wEtew, st a7 fa= smam
g faas s f5 9d dRm o
& 3z araT I or @ & 5 7@ aitz

- AITE T I%T ARS8, A 95 A1 0%
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[t st e )

ST T a7 WgT a1 & fag way
WG EEIRE ) WA awTAGr A
FE T W A @i ager dr e
¥ 9 WeTER g, R 75 93
q9R 1A HT 90 THT { T |
et 37 W9 2w w1 A9mq
dar ¥ iR 7w
TgT 9L AT 22 ATE ®IX FET A 1A
Y T @ U9 4+ FIE
DRE Wamswargfs
T TR B ¥ I AT Y &
40 STEHT & ZT & T WEHM! 9T
gl 1 femar &)@ & faw
T H Y TB w9 F far W@
WIEHT 9 FA ¥ #41 g fF o qnie
foelt WA VY W IO 91y g,
gt F IO TR A AT qEAW I
8, IFR I ¥ < frer ¢ & faey
% womm g7 & fag wx far ek
g # ST FT I I S ogEar
foar ok g @9 w1 FAT F
T whEz #§ ¥ o w1 A9 famra @
gt firemmege & mft e fer ageny
e foerae #1 oY § @Y S9 F1Ear
fagr smat § X 99 42 AT IS
fs s sw# 7 fowmm F1 ¢ vaw
qareet &7 fear amar § 99§ Swen
fraramar g | T W § S
B FHRT 1 WA FHATA FTCH
qaz frer w7 foeslt & aomn s
FCRE) AT A FT IG AW
AT AN E AR AT

# A9y gl F AT TATS AT
e &t g fFrar e #
400 war#w faq ) @ ==
ar$e ¥ w1 frat f am & & W
300 HT o@T f&d o g 700 F
oo @1 fogrs & faar £ 700 5w
W oW fag W & wfa @

aggm ¥ fy few W9
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ATy forie 8, afs @ § foagm
T¥ 9T AEE T g, Sor ot
A

# @3 wiwarm, FE1 F fag
foar, agi o= w1 i W
Fuzr, e & @ fawwr fog m
iR feramean ok =i fs
O AL | gAT = fawrr 9
F1§ o9 78 Fwar, afem ame Fy
Tar X AR g foet § war )
TR S AT T a3 gy g
W Aol wawg ¥
AFEE g T, FfE TEs siw 7
F1E WY 99 I g A gt 2
TR g9 faor § af@ @I Trawm
Sd FI HYT S@RT 9199 2 &) T @)
W fem gt #)k w9
TR FEAT ST |

gaifal &1 ot 7z g g fF
@t mfzar @ ar@e wfsar 2w
wEf FEr E TEIRT AT 0%
eEr e faoey #y A9 3}/ E
FH oSt W wiw w1 @
gt & faurdy At &%¢ omar @
g FgT ¢ fr ag faw |1gF F ared
TAR SEHgE WETFT T AT
g V9T gl @I g A1 /T FF <
g €1 Wy At ara afa, #
I T §, T A A AT
gg AFTY 1 FrAAT AL AT ATIHY
IO FT A Fmar g, wfew 9y agd
wei ME F1 WS z@A zEy WA
A S E 1 A F wE # a
g &1 g3 g g A%, 22 g ey
N TW wWaw g W, wAfE
Iaar w5 famar a8 & 1 @@l 9@
TN QUAGY  WeErAdy 48 ge §
f& ¥ T T o &A1 ai & BwAT
¥ T &3 § M@ X T FAWA



9277 Railway
T B F A W wA a Ed
gy e & gy fodd #L av &g
2§ 5 fafer @ aadm #9,
fafrer wrgg w1 fad @ § 7=
A9 & q@ FT A3 T@E 22
& dar A GAWe A aqran, @
faa faar

%y faq, STemw  WINEE, AT
Foqrag ¥ 9t v Y foe wfasi &1 Y
FIAT & Ag WY AG A Fowan
OF HIT IAMEIW £ 1 qTiAal F 4rHT
srrer # gy orar 2 afsw 1€
37 ¥t 731 faar ST #T IAH &57
foar st 21 & wE qwr g9 & Mg
wig1 6 AT e T AT A1fEg,
oF gt 712 fgar o i) oF gt
g Hfw Qe e e F e fd
g Sawar far smar § 1 ger
Fo 219Xy # firzar frar smar § AR
a2 H AP ¥ FATE AT AT E N
g foaq o ag wg § fF o ag
qag 39 gerE of w &1 2 & 1
@1 wey @1 g amm anar g, fel
TG I FIL AT AN @A, I9 F A
gaaar  faar s

Shri Himatsingka (Godda): Sir, in
view of the fact that stealing and
other offences have increased very
considerably and there is considerable
loss to railway property, additional
powers are certainly necessary, But I
have some misapprehensiong aboubd
some clauses in the Bill.

Clause 5 says:

“Notwithstanding anything con-
tained in the Code of Criminal
Procedure, an offence under this
Act shall not be cognizable”,

That means no one can be arrested
without a warrant. At the same time,
the next clause gives power not only
to the superior officers but even to &
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member of the Force to arrest persoms
with a warrant. These are contradic-
tory, according to my view.

Then the question arises whether
the power now being given to the RPF
is exclusive or this is in addition to
the existing powers of the ordinary
police under the present Act to take
action for offences against railway pro-
perty. Clause 14 says:

“The provisions cf this Act
shall have effect notwithstanding
anything inconsistent t{herewith
contained in any other law for the
time being in force.”

‘Does this. take away the existing
powers of the police and other officers
under the Cr. P.C.? If that be so, as
a result of this Bill, instead of any
benefit accruing, there will be definite-
ly a set-back in arrest, detention and
prosecuticn of persons who commit
these offences. This should be given
carefu]l consideration whether this is
not a retrograde measure in this
sense.

Then, I do not understand what is
intended by clause 4:

“Any owner or occupier of land
or building or any agent of such
owner or occupier in charge of the
management of that land or build-
ing, who wiltully connives....”
etc.

Why shuold these words “any owner
or occupier of land or building or any
ageni of such owner or occupier” be
specified? Any person who connives
at an offence against the provisions of
this Act should be punishable. Why
should there be this restriction t{hat
only the owner or occupier of land or
building or any agent of such a per-
son should be punished? Does it mean
that any stolen property is retained im

such building or land? Why is this
provision introduced in this form?
That needs explanation., I would like

the Minister to clarify what is intend-
ed by this clause limiting it to the
owner or occupier of land or building
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[Shri Himatsingka]
or his agent, and not making it wider
so0 as to apply to any person wilfully
connives at any offence against the
provisions of the Act.

With these remarks, I request the
Minister to make it clear whether this
is an additional power given to the
RPF or it will be an exclusive power
given to the RPF, taking away the
existing powers of the police authori-
ties,

st TRATE AT (ATTERY)
SN WRIEa, WAdm afew Aga ¥
7z o fadas v F Yy omalw §
= % ok, s & g a¢ M=ty Fvar
g A dar & A § S 4 AT
af1a® s F4X w7 AT ¥

Yo, ¥ OAIET % AW ¥
saA AT & v 3 =1t & e ag ATy
¥ a1 oY 399 geafe at £18 ey awafe
FY T AFAT & | FTICF, ST, AT
farr Ir=T BT B W 2E QA ST
oY T|T A4 A & A I wEr A W
aTaT g W1 S9F AT 99 &7 aav
 faercit Y 1 f67 39 & a1g ag fdfea
fe2ear oz, W T FEA F qRT
g afast 7@y 33w wrad
affew w1z 3T F¥ gefa N o
T FT TF, @ T AE FFAT AW
& =o fadgas & oifa @9 & a1z T
FHT qEFRT ¥ 1 &, TH A UF a0 I8
A ATy, W 9T AR B, TqH
g # waifae afase = wndi @
Iq & AW B ATNGE AT ¥ G FA
*1 gfawrs 379 27 faer wmomm )

# ®OEr 39 FT OF ARAT AT
wigdt  fF w7 dvo ‘THo ¥ wifwaz
o7 #2100 faw avoEey &
grr & Ay oo frgdwa ar, sToo
Wlo Q%o ¥ WEHAT ART FII2HAT
 FEARAIEE 3 M, Iy R F ow
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gform svswex & w1 WY fn, Afew
3%t Y famar I 7 &7 | o7 @@
TS AT & A & A e 7Y FA,
e feda g, &3 Fvade #) A s
A% 30 F ¥ 3B T g, afeh 96
gt Fveqer & waTa aaa 3) T e
w37 ooz w7 fzar | faa w1F
FT a2 217 &Y, 71 07 fz7 v & wr
mT FAif i w oA ), W E
g ¥ 3347 sadex afawre 2 faar sy
A & AUAAT § 3T F gRINT A I wT
W@

T A AN A FFAT AT A7 T
2 f& s ¥ sEmEiE S 2 gAY
oA Iw F, AT A7 A F 3w
framr &, W93 ¥ g A A frm &
JaTd {OM FTLEM | A479 A9 {
T A FamEd & A 3@ A
weY Mo 70 gaw fag a1 7 T F 47
ARET & At arfzer, I & =T I
1T WX waHward ot g1 5 37
FATT 7 g A1 ATAAG HAT HGIET FI A7
AT fad M A FEEEAT S FA
o1 Fifzd | Afe aradrg aifze amga
FT Fgy & {7 & F18 gI g @
7 f e & g Ao wawAaT 9T
FATA HZH TR T F FE WY
AT | OF FTH AT I¥ L0F AT AT
Fdm g ar e A A wEy £ 1

& Fgar agw fr orw ga wEey
W faam Fwat ¥ FNraw A
F g qAY @ qF § 1 g8 w9 W
qmaT T g AeA A fr o oawt &
AT WIAT g1 IH OH FAL AT AT
AFAT g< AT 9% gIAT AT | AT AIHAT
AT A FTH ATHA T /AT | Tg A9 I3
TFT § 71T A WP F 3W 9L AGE
¥t wnfzd oY, wewrr F1 r TfEy 4@,
fadw oAy &Y Y Trfgy 4 | @ A
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T T AT A g€ ] ) A agw
W3 syt FY a9 F fadr we Aw
FTTGE

The Minister of Railways (8hri B.
K. Patil): Sir, I rise to a point of order.

|t v Aaw qrEa ¢ F S5 47 &7
g

Shri S. K. Patil: H> will have to sit
down I am rising to a point of order.

Mr. Deputy-Speaker: T.et me hear the
point of order.

Shri §. K. Patil: Sir, my point of
crder is this The hon. Member is do-
ing something which the Speaker had
disallowed earlier. He was raising
some question which had no relevancy
here, without giving me any notice,
and my name was being used. Under
Rule 353 of the Rules of Procedure I
raised a point of order and he was
stopped by the Speaker. In the guise
of talking on this Rallway Property
(Unlawful Possession) Bill, he is re-
fering to the same thing which relates
to the Food Department. My point is
that any reference to that nmow is irre-
levant and must not be taken note of.

Mr. Deputy-Speaker: He should not
say anything about that, He may
speak on this Bill.

ot TAATE qrEy ¢ F 99§ fage
7= {5 9fs w@ 4m @7 gema &1
T T 3, & A A froag
wAY I w1 g g ¥ fAr oag
AT F41 72 & AT ug fadaw Ay &
fom & faars g g%z 771 #m @
fF 331 2o ®1 Feafa 1 e 74 37,
g #% 39 % f&7 agr o7 38 G
A2 AT a3 FF mEAT P 2
Shri 8, K. Patil: He is referring to
#he same thing disobeying your ruling.

! ARATF ATTS . FIE ST TG
2| darag w2m i arg aifes .
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Mr. Deputy-Speaker: I shall examine
these remarks and see.

Shri S. K. Patil: All those remarks
are to be expunged from the proceed-
ings,

Mr. Deputy-Speaker: It is all irre-
levant. You must give previous notice.
It has nothing to do with this Bill,

ot owdaw mAE . Sifanw A
%ﬁmmagfr‘%:zrgmﬁmgm
¥ A wfew g Fzar v S e A
T AT HT W vy 9 A3
F7 F IATA R 47 2AT A ;T |

Mr Deputy-Speaker: There is no
reason why you should raise it here.
It is irrelevant.

Shri Nambiar (Tiruchirapalli): The
hon. Minister need not be so touchy
about it, The more he objects the
more he speaks.

Mr. Deputy.Speaker: Anything and
everything cannot be said while speak-
ing on a Bill

ol THAAE a9 © AT WTTo Gle
e & 39 F FIT 3 IH IFT F ANIY
# v a7 =d W3 Fwfa 5t aw
AT § AR WA Iq A qg FTIEA
afgwrz foar sy & 37 & = 3z §r
TFa1 2 {5 39 @ 3 N A wes
THE N AL FCAGTFS I & g ag ¢
2fE oy vEr @M WY | I w1 AEE
NAFT AT ARG F. L

Wit firm o Ay (WreaTsn)
B a1 AFY T4 Afew 99 99 graT §
qIAT A3 wwC oAr ¥ 0

=t TRATE gm0 2 AT TA AW
& 38 B TEAATH AN Fa AfEA e
AR FT §9 qTg & @A gym A ITH
foy foar o1 g% &
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[ ot Twrdas a=a ]

# wrgm 5 war ngRA I XA
a9 s71 2 f& S wiEE FET
ag w9 & e ag e € ed
% grafa &7 =0@T A9 | 9 FT &
satar wfgwre 97 1 w5) fawry =3ifgd
Fea ¥ Y i fadea g fF s #r ag
sarat wfaFT 7 2 )

zA wE F wra & ¢F fagaw w7
fairs war §

Shri Muthiah  (Tirunelveli): Mr.
Deputy-Speaker, Sir, I rise to support
this Bill. The Bill is essential and
timely in view of large-scale thefts and
pilferages occurring frequently in the
Railways both in respect of pruper.ies
owned by Railways and goods of the
public transported by railways. *

1 submit, Sir, the people are becom-
jng indifferent and irresponsible in the
case of public property or government
property including railway property.
We find nowadays public proparty in-
culding railway property being destroy-
ed by mcb violence during demonstra-
tions as was witnessed recently in
Bombay and Calcutta. Raiiway pro-
perties in railway compartments and
railway stations, in the goods sheds
and goods trains, are being pilfered by
anti-social and anti-national elements.
Even nuts and bolts and crews are
found missing in the railway compart-
mens. Such thefts are a national dis-
grace and unworthy of a civilised
naticn.

Goods in goods trains are stolen
frequently and on a large scale. With
the increase in the guantum of goods
traffic on the railways, thefts are also
increasing. This is proved by the
increasing claims bills. The claims
bills rose from Rs. 29 million in 1953-
54 to Rs, 42 million in 1963-64.

The amendment of the Indian Rall-
ways Act in 1961 has made it obliga-
tory on the Railways to pay claims for
losses, destruction, damages or deterio-
ration or non-dslivery of goods despat-
ched. Because of this additional res-
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ponsibility, effective steps have to be
taken to prevent beavy losses on the
Railways and to reduce claims bills.

The Railway Stores (Unlawlful Pos-
session) Act, 19535, is applicable only
to unlawful possession of railway pro-
perty owned by the Ratlways and does
not cover the offences relating to goods
of the people entrusted to the Railways
for transport. Again, lill now, the
offences under this Act, were investd
gated and enquired into by the State
Police. Because of this, the Railway
Protection Force is handicapped 1a
effectively dealing with thefis and pik
ferages of railway property.

Shri Nambiar: Police cannot do the
job?

Shri Muthiah: The jurisdiciton of the
State Police is limited to the State
boundary. Therefore, it is difficult for
the State Police to make thorough in-
vestigations into thefts of Railway pro-
perty. The Railway Protection Force
i= not equipped with necessary powers
ol investigation and prosecution. lo-
vestigation and prosecution are now
conducted only by the State Police
This is not helpful for effective dealing
with the problem. Therefcre, this
comprehensive Bill hag been brought:
firstly, to include the unlawful posses-
sion of goods entrusted by people le
the Railways for tramspcrt and, seo-
ondly, to give powers of investigatiom
and prosecution of offences relating te
railway property to the Railway Preo-
teclin Force.

The existence of double jurisdiction,
both by S.ate Pclice and by Railway
Protection Force, is a serious handicap.
The railway Protection Force needs te
be strengthened and to be given full
powers to tackle thefts of railway pro-
perty. The additional expenditure is
estignated to be only 1.67 per cent of
the present cost on the Railway Protee-
tion Force.

Severe punishment should be givea
to the offenders guilty of thefts of
railway property., Provision should be
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made in this Bill or subsequent amend-
ing Bill for awarding deterrent punish-
ment for mob violence and mobh des-
truction of railway property.

I come to fhe Bill. Clause 3 of the
Bill provides punishment for unlawful
possession of railway property either
stolen or unlawfully obtained. The
punishment is imprisonment or fine or
both. Clause 4 speaks of penalty for
those who connive at the theft of rail-
way property. It is necessary that
gbetters are also punished. Section #
gives power to the Railway Protection
Force to arrest without warrant any
person guilty of theft of railway pro-

perty or suspected of theft. Here it

is necessary to ensure that the power
is not misused by the railway officials
and innocent pecple are not arrested
and harassed under mere suspicion,

Under section 10, the officer can get
a search warrant from a magistrate
to search any place suspected of hawv.
ing any stolen property, seize such
property and produce it before a court,
and the court, when it is convinced of
the thef!, can order forfeiture of the
stolen property to the Government
The right to enter the premises of a
suspected person s likely to lead to
misuse of powers by the officers some-
times. This should not lead to harass-
ment of innocent peopye by the rail-
way officials.

Shri Priya Gupta: I rise to oppnse
the Railway Property (Unlawful Pos-
session) Bill. This proposal was moot-
ed in 1956. After conception for a
period of ten years this embryo has
been produced by the Railway Minis-
ter. The first conceptinn was abor-
tioned by Shri Lal Bahadur Shastri
when he was the Railway Minister.
The attempt of the Ministry of ER=il-
ways to bring forward a Bill was ua-
timely abortioned during Shri Lal
Bahadur's time because the Staie Gov-
ernments did not give in,

Shri Alvares (Panjim): All abor~

tions are untimely,

Shri Priya Gupta: I want to say that
this Bill is against the provisions of
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the Constitution. If you look at the
Seventh Schedule ‘¢ the Constitution,
in ‘List II, the State List, item 2 reacs
“Police, including railway and village
police”. So, the State polire will have
jurisdiction over the railways alsa
Clause 8, sub-clause (2) of the Bill
reads:

“For this purpose the officer of
‘the Force may exercise the same
powers and shall be subject to the
same provisions as the officer in
charge of a police station may
exercise and is subject to wunder
the Code of Criminal Procedure,
1898, when investigating a cogniz-
able case.”

Thiz can be done only when the rele-
vant entry in the State List is amend
ed so that the Centre can aiso have
jurisdiction concurrently cver the
police. Otherwise, the passing of this
clause will mean that the State police
is being divested of the normal powers
which it has under the Constilutiun
That can be done only when the States
concerned give their aporoval to it and
an amendment to the Constitution ip
adopted. So, Sir, on this very funda-
mental question, I wouid like youms
decision, the decision of the House and
the wisdom of the Government.

Shri Alvares: Government have ma
wisdom,

Shri Priya Gupta: I want.lo know
one thing. Suppose a RFPF offircs
exercises police powers from UP te
Bihar, Bihar to Assam and from Assarm
to Bengal. Now the Chief Security
Officer will be different for different
railways. Since each Railway passes
through two or more States, under
whose jurisdiction will he cnme? Tha}
is a fundamenta]l question. Secondly,
will this Bill preclude the regular polics
officers including GRP of the area from
taking action for offences being com~
mitted?

Then, clause 3 of the Bill talks of
first offence and second offence. Is the
Railways going to maintain a chart of
offenders and find out whether the
particular persons is the first offender
or the second offender? Already, the
arrears of claims of railway employees
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[Shri Priya Gupta]

cannot be paid because of paucity of
staff. Will this extra work also be
given to them?

Railway

Also, in clause 3(b) the punishment

mentioned is too heavy. It is heavier
than the gravity of the offence
warrants. At least, it should be
the same as is prescribed in the

Indian Penal Code and the Code of
Criminal Procedure.

Mr. Deputy-Speaker:
conclude now.

He should

Shri Priya Gupta: Sir, it is a very
important matter, i

Shri Alvares: He is the Secretary
of the Railwaymen's Federation. He
is gpeaking on behalf of several lakhs
railwaymen,

Shri Priya Gupta: Coming to an-
other point, what about the service
eonditions of the RPF enployees?
There is the RPF Act. Because of
the change in their service condi-
tions, they were promised by the
Railway Ministry that whoever does
not want to remain in the RPF will
be absorbed in the open line works
of the railways. That has not been
done with the result that so many
old people have been forced to con-
tinue in the RPF against their will
even though they have cpted to go
out of it. Now you are putting fur-
ther restrictions on them. I think
the railways are looking after their
own interests and not the service
conditions of the people who have
entered the railway service.

15 hrs.

Then, the RPF was organised to
ensure that the railway properties
are safely kept. Now the RPF orga-
misation has got a wing, bigger than
the wing meant for the protection of
railway property, called the. intelli-
gence wing to watch the trade union,
activities of the railway workers

protect railway property from theft.
Now, there ia a separate force, a

The RPF was originally crganised tni ,
X
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separate cadre, inside the ®HPF to
watch the trade union activities of the
rallway employees. It is the TB cell of
RPF. Now when this Bill is passed,
the District Officer, Divisional Supe-
rintendent or the General Manager
will harass those railway workers
who are participating in irade union
activities when RPF will nave powers
to arrest on the plea of some rail-
way property being found in their
possession. It will take many vears
for the employee to go to a court of
law and clear himsei!. In the mean
time, they will cow down the trade
union work by harassing the union
workers saying that they are found
in possession of some railway proper-
ty.

Do the Railway Ministry want to
over-rule the Chief Ministers of
States by this Bill? Because, it is
very clear from the Constitution it-
gelf that the police being a State
subject, will be under the State.

Coming io another point, the em-
ployees of RPF who have put in a
number of years of service are not
given promotions, because....

Mr. Deputy-Speaker: We are not
concerned with promotiong in this
Bill. It is not relevant.

Shri Priya Gupta: Kindly hear me,
Sir. The appeal rules in the RPF
will also change in the context of
this Bill. I have seen that even high
officials of the RPF of the rank of
DIG, AIG and sub-inspectors, they
are superseded by the nomin=e of the
Railway Ministry or the General
Manager. I want to know whether
it is the whimsical officers of the
Railway Board or the whimsical Min-
ister—excuse me, Sir, for saying so—
who will decide whom to give pro-
motions in the RPF?

These are some of the points which
I want to place before the iouse for
serious consideration, because they
will have their repercussions not only
on the ruilway employees but on the
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people of India at large. So, in the
end, I say that the whole intention is
mala fide and this Bill is not meant
to stop the theft of railway property.
There are many other laws already
in force under which the police can
take action if the object is only to
protect railway property. With these
words, T oppose the Bill.

Mr. Deputy-Speaker: 1 will call
the Minister at 3-10 p.m. Now, Shri
Sinhasan Singh.

Shri U, M. Trivedi: Sir, you said
that time cannot be extended because
a motion was moved earlier. We have
got precedents to show that a motion
of this nature, for extension of time,
is not held out if the House so de-
sires.

Mr. Deputy-Speaker: Can you give
me any one precedent when the House
has extended time twice on the same
Bill?

Shri U. M, Trivedi: Three times
the House has extended the time for
a Bill. 1 can give instances,

Mr. Deputy-Speaker; All right, you
give me the precedent.

Shri Nambiar: Sir, formerly the
time allotted was one hour and at our
request you made it two hours. It is
such an important Bill where the
constitutional provisions zre imping-
ed.

Mr. Deputy-Speaker: If it is against
the Constitution, how c¢an 1 throw
it out?

Shri Nambiar: But can it not be
discussed also?

Mr. Deputy-Speaker: You show me
the authority and I will put it to the
House again,

Shri’ Alvares: Even if we want to
throw it out, we have to convince the
House,
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Shri Nambiar; It is a very import-
ant piece of legislation,

Mr. Deputy-Speaker: If Shri Tri-
vedi is able to show me any prece-
dent when the House has extended
the time a second time, I will put it
to the House,

_Sh.ri S. K. Patil: T would give 10
minutes of my own time to Shri Tri-
vedi,

Shri U. M. Trivedi: I will require
only 7 minutes.

Shri Nambiar: Not only Shri  Tri

vedi's points but this has to be tho-
roughly discussed.
Shri Bade (Khaggone): Time was

extended thrice on the Representa-
tion of the People (Amendment) Bill
here in this House last week.

Mr. Deputy-Speaker; Only once, I
extended it.

Shri Nambiar:
again,

It was extended

Shri U. M. Trivedi: Tf I get flwe
minutes, that will be all 1ight.

Shri Priva Gupta: Kindly extend
the time. It is a very important Bill.

Mr. Deputy-Speaker:
SOITY.

I am very

Shri Priya Gupta: We crave your
indulgence. You wanted u precedent
We have quoted that

Mr. Deputy-Speaker: ‘Jrder, order.
Shri Sinhasan Singh.

= Frzvere fog (Tage) : sarsas
gy A R A AR
T o< wg=t g e @g fadrw =9
SITET FT TEAT FA F AT FET TEHE
FEEHISTAIZ AT FA R G
TR BE § : TH Ao WTo GTo HIT
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qirfa mfse A 99 ¥ fires-
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sTE & 1 fF KT
¥ 5§ wel g fw Gefew
sifeet ®iz F wifawwy & atawz =
famas ¥ wearla TF WIS ATT-FHA-
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T F @ wOOH FTHEEA § )
IMH AR 411 F, S & A @A
Y & foaq wooy §,9 99 -
Jaw & |z fadas FrFwrg 37 war
mr ¢ s WE o e gmfa W
a9 wfawTc # AT WEE g, T
TITLAT 411 9777 | T S0 &
AT Y A4 9T H T@AT T 411
gat 1 I FIA THS( AT FTAEL-
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AA-FTET F AT & 15
N g Hfafedrae & fires-
T T g s wfEET A AAY
I W@l & | ARFIEEET AT
¥yl aree & firewre 78 fgarsm
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R faar arie frowardr ¥ wiase
ff 2 farmo ¥
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F FiT o 7@ frerar 1 a@t A
freea §1

AT T A gL ATEA 9T TH
™ ag %At g g fE g s A
FAT IS ATHA g | FIE @A FTA0
TR, EEe A g | g I
WT F e WAl s ot
gt &, forg 1 a8t A ¥ IeET
gRaT & | T S S feade we

WA A e w gy, A
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T @ E Wk S@ W
grat @) wrAmFar g ag Ay g
g wefraesT # 3 o FId
AT T | LG FEAT F A
S0 Y T F TF, A g7 a@ G
Y a1 § | AT FTA F A@ FA
it aT afrgi g1 FEA @ g
& & ag7 av gy € | S IR g
A B AG AICAT AT FA TN
SAAE &, AfFvag ] Tw@raEr
@R 1 FE A CEAT AT AT WG OR,
ag A3 31 FCAFAT § | MWEATHE
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w0 & afawwor @1 @ & g,
St fs ©2z8 & wawa € #ifE
@ faoas & 17 qie Gl THodT
Rt wfgsre A am@RE

Shri U. M. Trivedi: Mr. Deputy-
Speaker, Sir, to me this law appears
to be a hotch-potch of some half-
baked lawyer making this iaw. Per-
haps, the man who drafted it did not
know what was jurisprudence, did
not understand the meaning of the
word ‘cognizable’, did 2ot understand
the meaning of the word ‘enquire’
and, did not know that tne man who
enquires into an offence cannot be
the man who makes an accusation.
All these things are hopelessly mud-
dled up in this little piece of legisla-
tion that is there.
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[Shri U. M. Trivedi]

Sir, I am at one with the Railway
Ministry that thefts are taking place
in the railways, that we are handi-
capped in making investigation, that
we are handicapped in bringing these
thieves to book and that the State
police is not at all helpful On the
contrary, it sits on the throat of the
poor railway employee and makes
money out of it which is the primary
concern that they have. Everyday,
thefts are occurring and the thefts
are occurring with the help of the
police. But at the same time, I say
that this is not a measure which can
eradicate the evil which exists and
which this Bill wants 10 remedy.
This is not at all possible to be done
with this measure. On the ore
hand, you are giving powers to the
Railway Protection Force, the power
of enquiry, the power of summoning
witnesses, the power of taking oath
and recording evidence and that it
will be called a judicial proceeding.
Such a thing has never been conceiv-
ed of that the man who accuses any-
body makes a judicial enquiry into
the affairs. Such a thing has not been
conceived of in law. Any person
who has any knowledge of jurispru-
dence will agree with this.

On one hand, clause 5 says that the
offence is not cognizable and imme-
diately, on the other hand, clause 6
says that for a superior officer it 1s
cognizable. What type of cognizance
is it? It is not cognizable for one
and the very next sentence says that
it is cognizable for the «:ther superior
officer who can arrest the man. What
type of cognizance is it? And that
very man who can make iirest caen
have a search warrant issued but for
that he has got to go to the magis-
trate and by the time the warrant is
issued, that scoundrel will remove all
the goods that are lying there and
nothing will be found. What type of
law will it be? How will it be ad-
justed? To what advantage will it
be? The magistrate will make enqui-
ries and issue the notice. Magistrates
aré not always above board. ‘They
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are also influenced by considerations
of different types. He will have to
issue the notice and by the time the
notice is issued, the goods will dis-
appear,

Now, if the power is tp be given,
let it be given properly. I would sug-
gest one thing to the hon, Minister.
Let the hon, Minister think of it and
let him withdraw this Bill. Let him
have a comprehensive Bill that for
the whole of India, the Railway Police
must be in the hands of ithe Union
Government and that it should be
maintained by the Union Government.
Let the law be amended; iet a pro-
per law be made. Let every prose-
cution and every trial take place at
the Centre either under the charge
of Home Ministry or Railway Minis-
try. Then and then .lone, we can
come to this. Otherwise, there will
be conflict between the Railway
Police Force and the State Police and
there will be a lot of tussle between
them. Then, instead of one, there
will be thieves entering into compe-
tition with each other In depriving
the Railways of their railway pro-
perty. That is there.

I, therefore, say, apart from the
defects that can he pointed out 4l one
stage or the other in the wvarious
provisions of this Bill, the very fun-
damentals of this Bill ¢re wrong in
principle, wrong in jurisprudence,
and illegal and unconstitutional and
the very conflict between the two
sections will take place and that will
create positions of ultra vireg nature
in this matter. 1 most emphatically
submit to my hon. friend, Mr. Patil—
all of them are good and kind to me
—and tell them let this Bill be with-
drawn and let us come to thé con-
clusion that this is not the law which
is meant for removing the evil that ie
there.

Mr. Deputy-Speaker: Shri 8 K
Patil.
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2 Fmd () e T,
BT AT AT 1 376 HIT 340
¥yt & o wEAE A wE TR
g 138 310 frmmsiased:

“A{ any time after a motion
has been made, a member may
move that the debate on the mo-
tion be adjourned.”

w9 ¥q 997 a3 & WA e
fafas wera & i f wdv Jo= paat
q1gzw ¢ 23| Fifwo

“Further consideration of the

following motion moved by Shri

S. K. Patil on the 3rd September,
1966, namely:— '

“That the Bill to consolidate
and amend the law relating to
unlawful possession of railway
property, as passed by Rajya
Sabha, be taken into considera-
tion.”

& cqaa 72414 340 fraw & wrame
7o fom aw w7 T F R oA e
.. (AW, . T AT ATZT T qATH
F5AT q1, AT 7% T ATH FVIAT HT
qraAT #1w faftd wET w1 |THAr
TEAT A1 |

Mr. Deputy-Speaker: This has

nothing to do with that. I do not
allow it,

wtwd famd . & sasr @& T
®E

Mr. De;-unty-Spukar: I am sorry. I
do not allow it,

1 4 e : & o5 fraz & saman
o Y AT (mTam) ...
ag WA &7 TEE 1w F F fag
fadas amr w0 & 1 Afer fegem
# fasfrg 92 § Teaw @ foaErd
1641 (Ai) LSD—;
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A1 AT 3 At &, 97 9T, 77 T7
ART FAT 4 3§ A F AT GRT AT
T 37 FT I THET ZATE, ITF aIX
A AT AT #7 /6. € wrdr gy . .

Shri §. K. Patil: What you have
not allowed, the hon. Member iz
bringing it again. It is thoroughly
out of order. :

=t wy fomd - &7 gafaw ‘maw
WEIeE, 9g 59 faw 0 Y I g 8,
g AT WA F AT wam gafaw g4t
A FARFTFEAT , T T AW qgH
FTETIT AT 2 Arfom

Mr, Deputy-Speaker: Rule 340 does
not apply to this. It has no telev-
ance. 1 do not accept the motion,
Shri Patil

it fema : wqe st & wfrforg |

Mr. Deputy-Speaker: I am not al-
lowing it. Rule 340 does not apply
here.

i 73 fRad : TOE T At
AT ? W WIS N § 0 a7 T T8
grm ? et w1 71 oA S arfam
"9 FEaTs 9T e Arfa i

Shri §. K. Patil: Sir, in respect of
this Bill that has been considered
today, several amendmenis have been
moved and several difficulties have
been pointed out. I was very carefully
listening to my hon. friend, Shri Tri-
vedi, that fhere might be some diffi-
culties arising out of this particular
enactment when it is passed. So also
there have been arguments made by
people who 1 presume may have
been lawyers sometimes in their lives
but have completely forgotien their
law that this is against the Constitu-
tion. If there is any Bill against the
Constitution, even if this House
passes it, then also it can go.
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An hon. Member:
lawyer.

You are not a

Shri S. K, Patil: I am glad I am not
a lawyer. It is much better not to
be a lawyer than to be a lawyer of
this type.

Shri Priya Gupta: Don't
liar. . . (Interruption).

call us

Y TN AIF AT © A4 HRiEd,
4 957 § {3 weg qow feram g
O SqTEqT FT A &, 3 o A1 FH
fpar § ag amw famr s 1, | (==
Q) .. . . FEG TGET, W AT Aa ¢

Mr. Depuiy-Speaker: There cannot
be a point of order here. He is
replying to the debate.

Shri Bade: Did he mean a lawyer
or liar? There is a differanve .
(Interruption).

Shri Ram Sewak Yadav: He must
withdraw that,

Shri Priva Gupta: He has called us
a liar. ’

Shri S. K. Patil: I never said liar.
1 am never capable of saying that...
(Interruption).

Mr. Deputy-Speaker: Order, order.
I have heard him saying lawyer. The
hon, Minister may continue.

Shri S. K. Patil: These points have
been raised and the people have to
shout loud when they have nothing
to defend their case with. There are
one or two wvery substantial things
that have been suggested. To that
also, I shall address myself..
(Interruption).

Mr. Deputy-Speaker: There should
be no running commentary.

Shri §, K. Patil: The constitutional
position concerned is under Schedule
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VII. This House and the Railways
have got the competence to have a
law of this nature. As to whether
1t will ultimately conflict with the
G.R.P. and the Criminal Procedure
Code, etc. is a point that is now raie-
ed by Shri Trivedi. Iad ne really
done it a couple of days ago, I could
have given further thought to that
question—I do mnot find it myself; I
am not doing it—but I can assure
him of one thing. If it is found in
the exercise of this enactment that
any such thing is likely to occur,
either I will come forward to amend
it or to withdraw it if becomes neces-
sary. With that assurance I am not
withdrawing it.

Shri Nambiar: Is he postponing it?
I am not even

Shri S. K, Patil:
postponing it.

There have been guestions as to
why there should be two parallel
authorities, why, when there are a
Criminal Procedure Code and the
Police of the State. should we do it?
‘We have been doing it in many things
e.g. in Customs and Excise. This is
not the first time-. We have got a
much larger jurisdiction than the
Customs and the Excise. And the
only point, which is limited, is this:
that under the R.P.F. Act, we have
those powers, but we are wanting to
extend them to take them to their
logical sequence, namely, if they have
got to be effective, then these powers
of investigation and inquiry have
got to be given. There is nothing
beyond that that is intended., There-
fore, there is no duplication of powers
and to say that there is a duplication
of powers, etc.. is something which
is not correct. (Interruptions).

Shri Priya Gupta: This is a wrong
argument.

Mr. Deputy-Speaker: He must hear
the argument, Please sit down. (In-
terruption). He should not shout like
this,
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Shri 8. K. Patil: The hon, Member
has to shout because there iz no sub-
stance in what he says.

A point has been raised by Mr.
Rane and also by many other mem-
bers, but I find that that is rot with-
in the purview of this Bill. The ob-
ject of the Bill is this: the R.P.F. is
to protect the Railway property; they
have to guard it, but they have no
powers of investigation and inquiry;
therefore, to give them those powers,
this enactment has been brought, But
the question which the hon. Member
has raised—several other members
have also ralsed It—is that there is
so much of vandalism and there is
so much of destruction of property
of Railways for whatever reason. Let
us remember that in very many cases,
there are political reasons and not
any other; they are not ‘he ordinary
dacoits, thiey are not the ordinary
thieves; they are a very sophisticat-
ed type of dacoits and thieves who
sometimes do this destruction and
vandalism. There ought to be a
remedy in order that the railway pro-
perty, which is a national property,
is protected. But the abject of this
Bill is not that. That is going far
beyond this particular scope, which
is a very limited one, i.e., the scope
of this particular enactment is wvery
limited. But something is necessary
for that also because this :rade goes
on increasing day by day. When
they have nothing else to do, they
do this; they are not brave people;
they do something which .s immedi-
ately possible—set fire to it—because
nobody looks at it, because there is
no police nearby, Onmly cowards do
such things; brave people do not do
such things. (Interruptions).

Shri Nambiar rose—
1529 hrs.

[SERr Smam LaL Sarar in the Chair]

Shri S. K. Patil: The hon. Member
is not a coward. What I am saying
is this. Because railway onroperty is
lving everywhere on our tracks which
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are 50,000 kilometres and there is no
Police everywhere to guard it, when
these people, whom I have just des-
cribed, have nothing else to do, tney
are doing this. How this railway pro-
perty is to be protected against that
kind of wandalism 15 a questior that
has been engaging my attention for
a long time. During the last two
years and a little more that 1 have
been the Minister, property worth
more than a couple of crores of
rupees have been destroyed purely
out of vandalistn. That is mot an act
of bravery; I <o no! find any bravery
in that. It s & uooperty that belongs
to the nation, inciuding the members
of the Opposition, including every
member of every party, whether in
this House or outside. It should be
regarded as sacred because that duves
oot justify anything, that does not
prove anything—the restruetion of
property or anything like that. There-
fore, this whole question has got to
be investigated and proper laws made
to stop this. There must be powers
that if anybody is really trying to
do it, he must be shet ay  sight;
otherwise, these things will never
disappear. But those powers are
quite different from the one that we
are thinking of having today because
this particular Bill, this particular
enactment, does not convern that. Its
purview is very mu:ch limited. i.e.,
of investigation and inquiry of 1the
cases that are ordinarilv committed.
It is a little extension of the same
Act which is there. (Interruptions).
Therefore, the Railway Ministry 1s
thinking for a long time of appoint-
ing a high-powered committee—this
is a pronouncement that T am mak-
ing—to go into all aspects of the
working of the Protection Force and
the policing on the Railways. Some
Members of Parliament—it is my
desire—should also be assoriated with
that inquiry. I am not naming the
members of the Committee teduy be-
cause in due course such an announce-
ment would be made. My colleague,
Dr. Ram Subhag Singh will be the
CRlairman of this Committee. It is
absolutely necessary in order to put a
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[Shri S. K. Patil}
stop this, but that is= something
which is outside the purview, as I
said, of this particular enactment.

All the amendments that have been
moved are under a mistaken notion
that this takes the place of G.R.P.
or conflicts with GR.P. Since it is
not so, I am not accepting them,

There are others who zsked why
there should be such a punishment;
they said that it was too sever.
punishment. This is a diffevent kind
of offence; it is not an ordinary
offence that you are dealing with.
There are things which either belong
to the Railways or are entrusted to
the care of the Railways, and here
are people who do not recognise this;
while the traln is running or while
the train is stationary, ihe ‘hefts are
taking place. If for taking cogni-
gence of the offences warrants are
to be secured, then what would hap-
pen? Somebody who has taken it
had already gone and you sit down,
then go to the Magistrate, bring the
warrant and do things like that. That
is not exactly the purpose for which
the legislation has been brought. If
there are any anomalies, if there are
any excesses as a conseqguence of the
funciioning of this enacilment, surely
this House will be able to amend it
or annul it or do aaything like that.
What I am saying ig this. If we real-
ly want that it should be a deter-
rent, it should be a deterrent. Do
not call it a deterrent ind then go
on watering it down, so that the man
can do it as' much as he likes.

A question was raised by one of
my hon. friends whether we keep a
list of the offenders. May I tell him
that in many laws, not unly in this,
there are provisions of this descrip-
tion: what should be the punishment
for the first offerice, what should be
the punishment for the s2cond offence
and so on. Then surely somebody is
making a Iist of it and it may some-
times escape the attention. The hon.
Member need not be afraid that if
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he commits the offence for the second
time, he will be forgotten or forgivem
about it.

Shri Nambiar: I rise on a point of
order.

Mr. Chairman: There is no point of
order now,

Shri S. K. Patil: There is no point
here. I am quite sure that the hon.
Member is good enough; he has been
a railway servant for a long time;
we are glad that there is some know-
ledgeable person sitting in Lhis House
who knows the Railways and pos-
sibly knows it on both the sides—the
good points as well as the bad points
of the Railways. S», il is something
that I must treat him with respect
and That is the respect I am giving.

Therefore, there will be a note of
it and if a man commits the offence
for the second time, he will be duly
punished.

I do not want to take the time of

the House. I am not accepting any
amendment whatsoever. 1 commend
this Bill.
Mr. Chairman: Mr. Priya Gupta.
Shri Nambiar: T rise on a point of
order. During the course of his
speech . . . .

Mr. Chairman:
Priya Gupta,

I am calling Mr.

Shri Priya Gupta: When hg pre-
sented the Bill, he said that it was
for the purpose of

Mr. Chairman: What is his point
of order? -

Shri Priya Gupta:
me, Sir. (Interruptions).

Kindly allow

Mr. Chairman: In case e has any
point of order to raise under some
rule, he can let me know and I will
certainly allow him.
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Shri Priya Gupta: May I +ubmit in
all humility one thing?

Mr. Chairman; He may submit with-
sut humility,

Shri Priya Gupta: My whole sub-
mission is this. When the Bill was
presented, it was said that the pur-
pose was to punish those who are in
unlawful possession of railway pro-
perty. Now he is talking about
vandalism, destruction of railway
property and sttacks by others. It
is not a question of possession of
railway property; when a jnan comes
and destroys a thing, he does not take
it and go away. Vandalism is an act of
destruction and he is giving the argu-
ment of vandalism, ete., just to carry
the sentiments of this House and to
get the Bill passed. Without any
proper argument, he wants to get the
Bill passed.

Shri Nambiar: My noint of order is
a very clear one. While the hon
Minister was replying, he :inentioned
that if the hon. Member who had
spoken just then committed the off-
ence for a second time :t would be
kept on record and proper punish-
ment would be meted out. That was
a sort of insinuation. in fact. it was
not only an insinuation but a sort of
threat against the Member who spoke
against the Bill. Therefore, that re-
mark must be either withdrawn or it
should be expunged.

Mr. Chairman: Shri Priya Gupta
has raised no point of Jrder.

As far as Shri Nambiar’s point is
concerned, I myself had heard the
hon. Minister when he was cpeaking,
and I can say that the hon, Minister
did not say so in the ~ontext in which
the hon. Member is alleging now. The
context in which he said it was quite
in order. Therefore. there is no point
of order,

Shri Priya Gupta: Your ruling is
that it is not an insinuation?
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Shri Bade: I want io put only one
question to the hon. Minister. 1
thought that he would clear this point
in his speech, because he attacked
the profession of lawyerg and he had
said at the same time that he was not
a lawyer himself. But he has not
explained the difficulties felt by two
or three eminent lawyers and which
they have placed before him.

In clause 5, the offence is not made
cognizable, whereas in clause & it is
made cognizable, which means that
even a superior officer can arrest the
culprit. But in the case of offences
which are not cognizable, even the
highest officer of the Stale or the
Central Government cannot arrest
culprit. How can the hon. Minister
reconcile these two provisions? That
1s my difficulty.

Mr. Chairman: The hon. Minister
may keep this in mind now. He need
not reply to it just now. When the
clause is taken up, he may clear this
point.

Shri Kapur Singh (Ludhiana): I just
want {o submit one thing on the point
which was just now made by my hon.
friend over there about certsin re-
marks made by the hon, Minister of
Railways.

Mr. Chairman: I have already given
my ruling ¢n that.

Shri Kapur Singh: What you have
said does not amount to a complete
vindication of the point which he has
sought to make out.

Mr. Chairman: Let us leave it for a
future time.

Shri Bapur Singh: It was certainiy
not in the best of tastes and it should
not have been said. That is all that I
want to say.

Shri Namblar: Because the Chairmau
had given hivfuling I had kept gquiet
Otherwise, I also had my grievance.
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Mr. Chairman: The guestion 1s.

“That the Bill to consolidate and
amend the law relating to unlawful
possession of railway property, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

Mr. Chaltrman: We shall now take
up the clauses.
Clause 2— (Definitions)
Shri Nambilar: I beg io move:
Page 2, line 8, add at the end:

“but not the tools, spare parts
of no material value, and such
other implements of day to day
work by railwaymen.”. (1)

ghri U. M. Trivedl: 1 bhave also
tabled some amendments.

Mr. Chairman: Under rule 79(1). the
amendments that the hon Member Shri
U. M. Trivedi has tabled have not been
given proper notice of; the notice has
mot been in time. So, those amend-
ments are not acceptable.

Shri U. M. Trivedi: [ think they
could be allowed.

Mr. Chairman: Under rule 79, they
are not acceptable.

Shri U. M. Trivedi: Why are they
mot acceptable? There is no guestion of
the rule here. These amendments can
always be allowed by the Speaker or
by the Chair as socn as they are
tabled. 1 had given notice of them in
the morning before the discussion bad
begun here, and, therefore, I must have
the right to move my amendments
You can always waive that rule,

Mr. Chalrman: Rule 70 (1) says.
“If notice of an amendent to a
clause or schedule of the Bill has
not been given one day before the
day on which the Bill is to be can-
sidered, any member may object
to the moving of the amendment,
and such objection shall prevail,
unless the Speaker allows the
smendment to be moved:”.
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My information is that the Speaker
has not permitted them to be moved.

Shri U. M. Trivedl: It is not the
Speaker that has to permit but the
Chair,

Mr. Chairman: [ am sorry.
already given my ruling.

Shri U. M. Trivedi: If vou do not
want to allow those amendments, that
is a different maiter. But it is not a
question of the Speaker giving sbme
ruling in the abstract, but jt is for the
Chair to do so.

Mr. Chalrman: Anyway, I have said
what [ have had to say on that, and,
therefore, that should stand. \

Now, Shri Nambiar has moved his
amendment, and that amendment is
now before the House.

Shri Nambiar: Clause 2 (d) defines
‘railway property’ as Zollows:

“rallway property’ includes any
goods, money or valuable security
or animal belonging tc, or in the
charge or possession of, a railway
administration.”.

I want tha: the following words
should be added at the end, namely:

“but not the tools, spare parts
of no material value, and such
other implements of day to day
work by railwaymen,”.

I have

Under the defizition as it stands, rail-
way property means any property of
the rallways. My difficuity is this. I
am not arguing for argument’'s sake,
but I am only pointing out the real
difficulties which the working rail-
waymen would feel and which I sug-
gest we should remove.

Now, a railway employee may take
a tool after his work is over, to his
house: he takes the tool and goes home
after the work is over, at five o'clock
or seven o'clock; he may not be able to
deposit it in the tool-box or in the tool-
room, and so he will have to take it
home and he will have to keep it with
him and bring it back with him the
next day when he comes for werk.
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Shri Priya Gupta : Even spare parts.

Shri Nambiar: Now, that tool or
spare part which he is taking home is
railway property. Anybody who is not
in good terms with that railway em-
ployee may go to the police station or
to the Railway Protection Force and
say ‘Here is railway property which is
in the possession of this railwayman,
a gangman or whomsoever he may be’,
and get a police constable to have that
man arrested.

Clause 6, which is the main provision
or the king-pin of this Bill provides
that:

“Any superior officer or member
of the Force may, without an order
from a Magistrate and without a
warrant, arrest any person who
has been concerned in an offence
punishable under thig Act or
against whom a reasonable sus-
picion exists of his having been so
concerned.”,

Under this clause. even a Railway
Protection Force constable can arrest
that man; he need not go to a magis-
trate for a warrant; he need not go
to anybody for any help; h2 can him-
self arrest that person, because it is
said that any superior officer or
member of the Force can do so; it
means that any constable is enough
for the purpose, and he can straight-
way go and arrest this railwayman
and put him under lock-up.

Dr. M. §. Aney (Nagpur): The Rail-
way property in his house is presum-
ed to be stolen property.

Shri Nambiar: My point is that the
term ‘railway property’ has not been
deflned properly. I want that it should
be defined very ciearly. Under this
definition, ‘railway property’ can mean
any of the things which can be con-
sidered as tools which are in day-to-day
wse by the railwaymen.

Dr. M. 8. Aney: First, the Rallway-
tools are presumed to be stolen pro-
perty; then only the man can be
arrested.
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Shri Nambiar: My point is this.
The railway employees are doing work
and they have to carry tools with them.
Railways are not a factory within four
walls. Railways are spread throughout
the country.

Mr. Chairman: The hon. Member is
repeating the same thing.

Shri Nambiar: The employees have
to carry tools, sometimes, to their
houses. Therefore, my submission is
that the term ‘railway property’ has
not been properly defined here.

Dr. M. 8. Aney : They can take them
home with the permission of the officer.

Shri Nambiar: I am bringing this
point before the House because I know
several cases out of my own persomal
experience where 1 have seen thig kind
of dificulty being experienced by rail-
waymen, Railway employees who go

out of the workshop after their
duty. ...

Mr. Chairman: He has made his
point.

Shrl Nambiar: It is not only tools
that are involved in this. There are
cases where when the rallway em-
ployees return from their work in the
workshop they carry their tiffin carrier
with them. Anybody wheo wants to
implicate a particular emplcyee who
carries his tiffin carrier may put a nut
or a bolt inside the tiffin carrier. At
the gate, these may be confiscated by
the security staff and the man may be
immediately arrested and kept
under detention. Formerly, if the rail-
way employee takes out a tool and is
caught by the RPF, he has to be pro-
duced before a police officer and the
police officer has to prosecute the case.
Hereafter the necessity of taking him
to the police officer is dispensed with.
The RPF man himself can do the havoc.
Therefore, It will be all the more
possible for the RPF to humiliate and
harasg ordinary railwaymen on the
plea of preventing thefts.
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[Shri Nambiar]

Therefcre, 1 say that the term ‘rail-
way property’ has to bc properly de-
fined. This is lacking in the definition

as it stands.

Shri §. K. Patil: I have nothing to
add to what I have said I oppose the

amendment.

Division No, 31]

Bade, Shri

Bheel, Sbri P. H.
Kandappan, Shri
Kapoor Singh, Shri
Laxmi Das, Shri

Axkamma Devi, Shrimati
Aney, Dr. M. 5.

Azad, Sbri Bhagwat Jha
Babunath Singh, Shri
Balkrishna Singh, Shri
Basappa , Shri

Baswant, Shri

Besra, Shrl

Bhatkar, Shri
Chandrabhan Singh, Shri
Chaudhuri, Shri D. 8.
Chaudhuri, Shrimati Kamala
Dafle, Shri

Daljit Singh, Shri

Das, Shri M. T.

Das, Sbri Sudhansu
Deshmukh, Shii B. D.
Dixit, Shri G. N.
Elayaperumal Shri
Gowdh, Shri

Gupta, Shri Badshah
Hansda, Shri Subodh
Harvani, Shri Ansar
Hazarika, Shri J. N.
Hem Raj, Shri

Kisan Veer, Shri

Kureel, Shri B. N,
1 aksheni

Railway

nma, Sh

Lalit Sen, Shri

Mali Mariyappa, Shri
Mallick, Shri Rema Chandra
Mandal, Dr. P.
Maniyangadan, Shri

Mr. Chairman: The result of
division is: Aves 15; Noes 87.

The motion was megatived.
Mr. Chairman: The question is:
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Mr. Chairman: The question is:
“Page 2, line 8,—add at the end—

“but not the tools, spare parts of
no material value, and such other

AYES

MNambiar, Shri
Ramabadran, Shri
Ranga, Shri
Sezhiyan, Shri
Trivedi, Shei U, M.

NOES

Mantri, Shri D. D.
Marandi, Shri

Mehrotra, Shri Braj Bibari
Mehta, Shri Jashvant
Mishra, Shri Bibhuti
Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mok , Shri Gokul 4

implements of day to day work by
railwaymen'.” (1)

The Lok Sabha divided:

[15-51 hrs.

Umanath, Shri R.
Vishram Prasad, Shri
‘Warior, Shri

Yadiv, Shri Ram Savak
Yudhvir Singh, Shri

Rao, Shri Remapathi
Rao, Shri Remeshwar
Rao, Shri Thirumala
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. 5. K.
Saigal, Shri A. S.

More, Shri K. L.
Munzni, Shri David
Muthiah, Shri

Nanda, Shri

Naskar, Shri P. S.
Pandey, Shri R. S.
Pant, Shri K. C.

Patel, Shri Rajeshwar
Patil, Shri M. B.

Patil, Shri §. B.

Patil, Shri 5. K.
Patnaik, Shri B. C.
Pratap Singh, Shri
Puri, Shri D. D,

Rai, Shrimati Sshodrs Bai
Rajdeo Singh, Shri
Raju, Shri D. B.

Ram Sevak, Shri

Ram Subhag Singh, Dr.
Ramanathan Chettiar, Shni R.
Rane, Shri

Raniit Singh, Shri

Rao, Shri Muthyal

Rao, Shri Rajagopals

BiL",

5 . Shri 5. C.
Saryabhama Devi, Shrimati
Shab, Shrimati Jayaben
Sham Nath, Shri
Shankaraiya, Shri

Sharma, Shri A. P.
Sharma, Shri D. C.

Sheo MNarain, Shri

Shinde, Shri

Shree Narayan Dass, Shri
Shyam Kumari Dewi, Shrimau
Siddananjapps, Shri
Siddhanti, Shri Jagdev Singh
Sidbeshwar Prsad, Shri

Sey, Shri H. C.

Swamy, Shri M. I,
Tiwary, Shri D. M.
Tiwary, Shri K. N

Tula Ram, Shri

Tyagi, Shri

Upadhyaye, Shri Shiva Dutt
Vaishya, Shei M. B.
Veerabasappa, Shri
Vidyalankar, Shri A. N.
Wadiwa, Shri

the L t clause 2 stand part of the

The motion was adopted.
Clause 2 was added to the Bill.
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Clause 3—(Penalty for unlawful pos-
session of railway property)

Shri Nambiar: 1 beg to move.

(i) Page 2, lines 18 and 19,—omit,
“unless he proves that the rail-
way properiy came inlo his
possession lawfully,” (2)

(ii) Page 2,
(i) line 21 —for *“five years"
substitute “‘one year".

(ii) lines 21 to 25—omit—"and
in the absence of special
and adeguale reasons to
be mentioned in the judg-
ment of the court, such
imprisonment shall aot be
less than one year and such
fine shall not bz less than
one thousand rupees”(3)

(ili) Page 2—

(i) line 27,—for “five" substi-
tute “two".

(ii) lines 28 to 31,—omit—"and
in the absence ol special
and adequate reasons to be
mentioned in the judgment
of the court, such impri-
sonment shall no! be less
than two years and such
fine shall not be less
than two thousand
rupees”.(4)

In order that my first amendment may
be properly understood, I shall read
out the first portion of the clause.

“Whoever is found, or is proved
to have been, in possession of any
railway properiy reascnably sus-
pectrd of having been stolen or
unlawfully obtained shall, unless
he proves that the railway property
came into his possession iawfully,

" be punishable . . ."”

I seek the deletion of the phrase
unless he proves that the railway pro-
perty came into his possession law-
fully’. Oiherwise, it will be the res-
ponsibility of the accused to prove that
he got the property lawfully. Accord-
ing to the normal law of the land, it
should be the responsibility of the
prosecution to prove that he unlawfully
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possessed the property. [ know rail-
way properties are being sold in auc-
tion in the open market. They are
available throughout the country and
everybody who is connected with rail-
ways may purchase such propcrty.
Once such property is purchased, pro-
perty such as scrap iron or rails or
other items, the purchaser stocks it at
a Pplace and uses it. Subsequently,
after two or three vears, the RPF may
come and charge the person with
having stolen the property and say
‘You prove that you came into posses-
sion of this property lawfully’. He
cannot prove it after three or four
years; the receipt may hav: peen lost
or not traceable; stil]l all {h2 property
might not have beeri utilised by him.
Therefore, when a m=rosecution is
launchzd against him, the oiaus must
lie on the prosectuicn to prove zhat he
unlawfully possessed it. That is ‘he
normal law of the land. Why should
this person who nolds the property gc
to the court and prove that he pur-
chased this property through lawful
authority? Whatever provision is made
here must be in consonance with the
law of the land, the Crimin2]l Procedure
Code. Why should there be a differ-
ent procedure in this case? Hence this
amendment,

Shri Tyagi (Dehra Dun) : According
to the hon. Member, if any stolen pro-
perty is found cut after three m1 four
years, he mus. be allowed ! hecp it?

Shri Nambiar: My amcucment only
says that the onus of proof should lie
on the prosection. Otherwisz, it will
be putting the law in reverse order,
making the so-called accused answer
the charge and prove as to how he
came intc possession of it

Prima facie it must be the responsi-
bility on the side of the procecutur to
prove it,

Dr. M. S. Aney: I have one reply to
give him. If he proves that it is .ail-
way property, he has proved every-
thing.

Shri Nambiar: My next amendment
is this.
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Shri U. M, Trivedi: I wish to speak

on his first amendment. The first

amendment must be taken up first.

Mr. Chairman: There are four
amendments. Let all these pe taken
together.

Shri U. M. Trivedl: It will nol be
possible. Moving is ail right, but once
we are taking of the onus of proof or
burden of proof upon a particular
person, that is a principle of law which
is involved so far as this particular
amendment is concerned, and I will
apply my mind only to this.

I would have raadily agreed even to
this proposition that a presumption may
be made against the accused on the
ground that it is railway proverty, and
if the railway property is markeq then
the presumption would have been
easier, but what has happened in this
case is this. The definition of raiiway
property today has been widened and
wideneqd in this sense that railway pro-
perty includes any goods, money or
valuable security or snimal belonging
to, or in the charge or possession of,
a railway administration. That is to
say, any commodily, merchandise,
passing on the railway and carried by
the railway may have marks of a dif-
ferent variety, or may have no marks,
it might be bulk. If it is such a bulk
and if the presumption is drawn
against a person that he is in unlawful
possession of it, then difficulty will
arise. It is quite {rue that this princi-
ple would have worked and would have
applied if it related to railway pro-
perty which is so identifiable, hut
where the railway property includes
things which are being handied or are
in the charge of the railways, the rail-
ways are trustees of that property, the
railway as a carrier is in possession of
the property, and if an offence is made
out, the difficulty will be to establish
that the person has come in possession
of it by lawful means. That is not
possible. Each one of us is likely to
he involved.

We purchase some wheat and some
railway officer comes and says this
wheat must have come from the
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godown of the railway, you prove it.
It will be a very difficult problem for
each one of us to meet this type of
charge. Ordinarily, under the Evidence
Act, the possession of a stolen property
can be presumed against an accused
person, but ths possession of sather pro-
perty cannot be presumed to ke that
of stolen property.

I think the amendment of Mr.
Nambiar requires proper consideration.
This is a very important principle of
law and this will create difficulties of
an unprecedented nature in view of the
fact that the railway property defined
under this Act is not railway property
identifiable by any marks.

Shri Bade: There is one more gues-
tion. While not agreeing with Mr.
Nambiar, and with due respect to my
leader, I have got one difficulty. I
want to ask the Railway Minister this
question. While proving the offence
in the court, you are to prove in the
beginning that it is railway properly,
that is in charge of or in the posses-
sion of the railway administration, and
once you prove that it is the property
of or in charge of the railway adminis-
tration or in railway possession, then
the burden of proof is on the accused.
If that is the meaning given here . . .

Shri Nambiar: That is not given.

Shri Bade : Then, of coursz, even my
lecs? - Mr. Trivedi, may not have any
objection, but even that is not clear
here. Is that the meaning? The Rail-
way may clarify.

Shri Nambiar rose—

Mr. Chairman: Mr.
spoken.

Shri Nambiar: I have to speak ot
the other amendments,

Nambiar has

Mr. Chairman: Why did you not

speak then?
16 hrs.

Shri Nambiar: Then cbjection came
I do not have much argument except
to explain,
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In clause 3(a), for the first offence,
for imprisonment of five years I have
substituted one year. If a first cTence
has got any meaning, then five years
should not come there, it musi be one
year. For the second uffence, he again
says five years. What is the distinc-
tion he makes between the lirst oifence
and second offence? Therefore, T
have substituted one year for the first
offence and twe years for the second
offence.

Clause 3(a) says:

“for the first offence, with im-
prisonment for a term which may
extend to five years, ur with fine,
or with both. . .

then comes extraneous matler—

“...and in the absence of
special and adequate r=asons (o be
mentioned in the judement of the
ccurt, such imprisonment shall not
be less than one vear and such fine
shall not be less than one thousand
rupees.”

THis addition is a directive wnich iz
given to the Judge. We are nuw telling
the Judge that he should not give any
punishment which is less than one
year, and if at all he is giving only
one year's punishment, he must give
reasons for that. Why should you
feller the hands of a Judge, who is
going to decide the case? This leaves
a very bad taste, and is very bad in
the sense that you are now dictating
terms even to the Judge as to how he
must write his judgment. If at all
you mean to have rule of law, then
have the rule of law. If you want to
have the rule of Mr. Patil, as Mr.
Patil's law, then letit come. With all
respect to the hon. Minister, I can
understand g particular codification
or jurisprudence or law being enact-
ed by Mr. Patil

Mr. Chairman: Please speak strictly
on the Bill.

Shri Nambiar : Therefore, you should
remove this. After my amendment,
~the clause will read like this:

“(a) for the first oftence. with im-
prisonment for a term which
may extend fo one year, or
with fine, or with both;

[
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(b) for the second or subsequent
offence, wi.h imprisoniment for
a term which may cxlend to
two years and aiso with fine”

Do not dictate terms to 'the Judge,
this is my popint. This he can ac-
cept.

Shri U. M. Trivedi: Here aiso, al-
though Mr. Nambiar’s argument is a
limited one, my point is very simple.
I say that we have got the normal law.
In the Crimina]l Procedure Code also
there is a provision that the first of-
fender cannot be sentenced to impri-
sonment if he is of 3 particular age. We
have got another law, which is known

as the Probation of Offend-
ers Act. Under that law
also, the first offender under

a particular age and of a particular age
cannot be sentenced. The general law
of our land and the principle of inter-
pretation of law is that a special law
does not derogate from the general
law. If that is the position, this pro-
vision of law is redundant and such
redundancy must not be created in law.
When it is an offence relating to pro-
perly easily identificable with sections
379 or 380 of the IPC, for identical
offences making a discrimination with-
out reasonable grounds and providing
for the first offence and other offences
different sentences of five years is
illegal. This legislature should not
make illegal laws which are il-
legal ab initio. The Home Minister is
here and the Law Minister may also
be ralled for and asked to submit his
opinion whether such a law could be
enacted in this House; we should no:
enact this law knowing that it iz an
illegality in itself. Therefore, I say
that this sub-clause must be omitted
and there must be a general provision
where there should not be such a
heavy fine. Our Cr.P.C. and LP.C. say
that if the offence is of a particular
type the sentence can be such, the fine
can go up to a particular amount.
That is a very wise piece of legislation
which had stood the test of time and
it should not be interfered with simply
some sentiments of ours come into con-
flict with the ideas of anti social activi-
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[Shri U. M. Trivedi.]
ties of human beings.
vities exist; thieves are thieves and
they will remain thieves for all times
to come. Social activities will not
change them; More deterrent punish-
ments will not do and in the present
stage of penology such sentences are
not infiicted.

Shri D. C. Sharma (Gurdaspur) : Sir,
I must admit that the gentlemen who
had argued about this clause from the
other side have taken into account a
hypothetical case, a hypothetical person
and a hypothetical court . . . (Inter-
ruptions.) They have also taken into
account an imaginery person and some
imaginery judge awarding an imagi-
nary sentence to an imaginary crimi-
minal . . . (Interruptions) hawve
heard you patiently. Does a law deal
with imagination or hypothesis or does
it deal with facts? I think it deals
with facts and if so, this clause is
perfectly right.

The hon. Minister has said that this
Bill is brought into act as a deterrent
to anti social offences. If you accept
the plea of Mr. Nambiar the very basis
of this Bill is gone. If there is not to
be deterrent punishment, it will be-
come a namely pamby, woolly Bill. Do
I want it to bz like that— Certainly
not.

They say that this Bill gives direc-
tion to the judge. Well, what is our
™"C and Cr.P.C.? They are in the
nature of direcions That is all that
is being done in this Bill. You can
award a person five years imprison-
ment. You can also fine him Rs. 1,000.
Or there can be both. Tf vou do not
give this punishment. =+ you give less,
vou can give reasons. What is wrong
with it? I think we are giving the
judge discretion and why should it be
objecled to?

It has been said that one year should
be for the first offence and two years
for the second offence. I do not think
that this should be done. According
to Mr. Nambiar, a very good friend of
mine (An Hon Member: Not very
good) this Bill should be withdrawn.
But we have not withdrawn this Bill.
I believe that the provisions contained
in clause 3 of this Bill are very whole-
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somez and will serve a very useful
purpose and the amendments proposed
by Mr. Nambiar are the result of
heated imagination and not of cool
judgment and therefore these amend-
ments should be withdrawn.

Shri §. K. Patil: T would first take
up clause 3(a) and (b) and then I
would reply to the other part The
first amendment of Mr. Niambar ays
that five years is too much. Five years
is the longest sentence; that is the
farthest limit to which a judge can ge.
But so far as the first offence is con-
cerned, the minimum punishment is
one year and Rs. 1,000; for the second
offence, 2 years and Rs. 2,000 rupees.
Therefore, the five years need not
create difficulty, So, it can remain as
it is. If there is anything wrong, Acks
are always amended. I am saying this
to Mr. Trivedi for whose judicial know-
ledge I have got the greatest respect,
that the maximum is the same but the
minimum is different. If there is any
lacuna it can be corrected. But fiye
yearg is the fa-thest; it is the ceiling;
more than five years could not be
given. But the minimum is one year
and Rs. 1,000 and then two years and
Rs. 2,000. f

S0 far as the other amendment is
concerned, this clause reads: “Whoever
is found or is proved to have been, im
possession of any railway properky
reasonably suspected of having beem
stolen or unlawfully obtained shall...
be punishable—" That is the onus of
proving that it is railway property
is on the railways. Shri Trivedi spnke
and Shri Nambiar also spoke. The
reply was given by Mr. Bade. I wel-
come his speech because he come te
my rescue; it shows hig legal talent
After the railways charge a man; they
have to prove that it is railway pro-
perty. It does not end with the rail-
ways; it is before a magistrate. It is
not a kind of common property bought
from some one man as has been said
because all consignments have rail-
way markings which are given at
the time of consigning or booking. It
is possible that eriminals may remove
those markings but in many cases
the markings may be there, If they
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‘are there, there is no difficulty to
prove that it is railway property.

Shri Ranga: It must be stated then.

Shri S. K. Patil: It need not be
stated. It is not like any property
that any respectable citizen will pos-
sess. It has not happened and that
cannot happen. It is railway's res-
ponsibility to prove that it is railway
property when it goes to the magis-
trate. That cannot be changed by
any law by us. I would appeal to
them to give a chance for this en-
actment to operate and to find out
whether there are any questions of
this type which arise. I give this
assurance on the floor of this House
and if it is found to be there, T shall
myself come forward to amend this
enactment. I am unable to accept
these amendments.

Mr. Chairman: You present your

amendments 2, 3 and 4. I shall put
all of them.

Shri Ramga (Chittoor): Put the
first amendment first.

Mr. Chairman: [ shall put the

amendments one after the other. I
shall put first amendment No. 2 to
the vote,

Amendment No. 2 was put and
negatived.

Mr. Chairman: I shall now put
amendment No. 3 to the vote,

Amendment No. 3 was put and
negatived.

Mr. Chairman: I shall now put
amendment No. 4 to the wvote,

Amendment No, 4 was put and
negatived.

Mr. Chairman: Now, I shall put the
clause to the wvote. The question is:

“That clause 3 stand part of the
Bill”

The motion was gdopted.
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Clause 3 was added to the Bill

Clause 4- Punishment for connivance
offences)

Mr. Chairman: There are no amend-
ments to this clause,

Shri Nambiar: I do not have any
amendments to this clause but I have
some remarks to make on this clause.
If I bring an amendment, again this
feeling of dejection or rather disap-
proval of whatever amendment that I
bring, is expressed and the hon. Min-
ister therefore does not want to agree
to the amendments. Therefore, I
have not brought in any amendment
to this clause.

This clause is very ambiguous and
is very badly worded. I shall read
it:

“Any owner or occupier of land
or building, or any agent of such
owner or occupier in charge of
the management of that land or
building, who wilfully - connives
at an offence against the provi-
sions of this Act, shall be punish-
able with imprisonment for a term
which may extend to five years,
or with fine, or with both.”

This is very sweeping.

Mr. Chairman; Are you giving your
own version of the clause? I am not
suggesting any; I am just putting a
question.

Shri Nambiar: I am opposing this
clause. Now, not only “any owner
or occupier of land or building” but
“any agent of such owner or occu-
pier” shall be punishable, All these
people are covered in this provisioh.
It is something like the hand or the
tentacles of an octopus stretched all
over the world or at least all over
our country so that they can find fault
at anybody at any corner and haul
him up. And then who is to haul up
such people? Not even an officer;
any constable or any person of that
rank in the RPF is enough to do that.
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[Shri Nambiar]

He can enter the building and arrest
anybody! This is something un-
known. Why should such a sweep-
ing provision be brought in? If there
is theft, you must stop it and punish
the thief. I can understand that. For
that, you cannot make a law so com-
prehensive, so omnipotent and omni~
present. That is unknown, and it
cannot be accepted. So, it will be
graceful on the part of the hon. Min-
ister if he brings an amendment and
puts the clause in the normal way.
As it is, it is an abnormal clause.
Therefore, I humbly submit that the
hon. Members, without considering
party affiliations and realising that
this is a clause which is so worded
that it may be challenged in the
courts tomorrow, will kindly make
the hon. Minister bring in certain
necessary amendments, or, if he does
not do it, I would request hon. Mem-
bers and the hon. House to reject
this clause.

Shri Bade: With all respect, I dis-
agree with my hon, friend Shri
Nambiar, because, if the law is there
it should be all pervading. It should
be complete. There should be no
lacuna, If there is a lacuna then
there is no law. Here the words are
“wilfully connives”. It is wvery
difficult to prove in the court that a
person connives wilully, as in so
many cases and particularly the ex-
cise cases, This will defeat the pro-
visions of clause 4 When I read
this section, I thought it was a very
good thing for the lawyer or the
advocate to plead that this is such
and such a thing and that the person
has not wilfully connived. If you are
asking the prosecution to prove it,
the prosecution miserably fails when
the onus is on them to prove that a
person wilfully connives. I request
Shri Nambiar that he should not be
afraid in this case. On the contrary
he should thank the hon. Minister
Shri S. K. Patil for using the words
“wilfully connives”.

Shri Heda (Nizamabad): Sir, if you
loock into the conditions of the
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country today, the fact remains that
persons are present at the time when
the offence takes place. Many times
the people are present and fhey see
that the offence is taking place
before their eyes, but they do not
want to interfere with it and they
think that it is wise to remain aloof.
This is very derogatory to the pro-
gress in any established society.
From this angle, if the owner or the
occupier of the land in whose pre-
sence the offence takes place connives
at it and keeps quiet and does not
help the law, it is just possible that
there may be proceedings against
him, This will be such a deterrent
on him that he will not allow any
offence to take place. This will be
helpful not only to the proper con-
duct of the law but also to the people
who feel that they can do anything
they like. Therefore, this provision
is good.

So far as the punishment is con-
cerned, the person will not be punish-
ed unless he wilfully connives. It
is not easy to prove, as Shri Bade
said, wilful connivance. Therefore,
this clause is nicely drafted and is
necessary.

Shri U. M. Trivedi: When I look
into clause 4, I feel that there is no
necessity for this provision, The
Indian Penal Code provides for abet-
ment; if it is a question of abetment
in taking away any stolen property,
then the offence of abetment can be
there.

Shri Heda: There is a difference
between connivance and abetment.

Shri U. M. Trivedi: According to
him there is; according to me, there
is none. Whoever abets before or
after any commission of offences, is
as liable to ppunishment as the men
who commits the offenee. So, this
provision appears to me to have been
worded by somebody who was over-
intelligent, and overintelligent in the
sense that he wanted to save some
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Sabarmati and in
Ahmedabad, where they enter into
this business of storing the stolen
property of the railway, and the rail-
way i5 entirely impotent to do any-
thing with them. Their approach is
so great that even if a report is made
to the police, the Divisional Superin-
tendents see to it that any station
master who wants to enforce any
provision of law against thieves gets
an order of transfer within a month;
ordinarily, a station master remains
in his station for five years; but the
moment that he takes imto his head
that stealing should not take place
in the station and that the scoundrels
should be caught hold of for keep-
ing the stolen property of the Gov-
ernment, of the railways, and that
they should be dealt with, then, those
persons exert their influence and get
the station master transferred. There-
fore, the word “wilfully” is used. 1
therefore suggest that you should not
give this protection of “wilfully con-
nives”. If you think that they have
connived, they have connived; that is

scoundrels in

enough. In this case, 1 want to be a
little harder than Shri S. K Patil
himseif. I want that because this is

an anti-social activity of such a grave
nature which is causing serious loss
to the railways—

Shri Ranga: Out Heroding Herod!

Shri U. M. Trivedi: Whether or not
it is so, when you make the law you
have to make the law which is subs-
tantially correct and logical. Other-
wise, do not make it. If you want to
make it, make it a correct law. And
in making the law, it will be proper
to see that this word “wilfully” is
embodied, or, in the alternative, omit
the whole provision, because the law
of abetmemnt is there. Either it 1s
redundant, or it appears that these
words “wilfully connives” have been
wilfully put in,

Shri Priya Gupta: I have got two
submissions regarding fhis clause.
There are some lands or buildings in
close proximity to the railway area
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from where theft of railway property
is possible. Suppose a man passes by
that side carrying certain materials—
switches, batteries or some conduit
pipes—are not marked as railway pro-
perty. Then, the man remaining in
that land or building has got to ask
everybody, whosoever is carrying
such things,

“F o w1 7 gt fraer”
That is one thing.

Secondly, as Mr. Trivedi said, there
are gangs of hooligans. The Minister
knows that when the wagons or
coaches come out of the workshop,
they are stripped of their fittings like
switches, batteries, ete. by gangsters
who sell them again to the railway
contractors or railway stores. If
somebody is forced, under threat of
death or something like that, to con-
ceal the fact and not divulge it, I
want to know whether that is also
tantamount to connivance or not.

I also feel that such a long-range
clause embracing everybody without
specifically making any provision is
not good in law, .

st go T A (Fagaw) : awfy
wgrE, wel & ww faags &1 awdw
AT, { 0F Tra wdi 7g 24 F faar &
o e g1 Wt ST faEw § R
F gredae & forely wri wwdl 1 migdy
TFET AT & | [ HIA FIH F HeEr
FEL gEC I w1 guifass g8 &
graefsy F w1 4 fomg ®Rca §
I & 72! feawa it &1 T H LS
Taggar g i 98 & W& 9T T
@ &1 fafaes Fhfedwm sa7
e ew g e fae W@ &
W 1 OF aT9 & WL ° 9 6
afdfedem = sT wwar & 1 fow =
Fr foreiT<t 99 S | o 99 &
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Shri S. K, Patil: I am grateful to
Mr. Bade for pointing out that if we
want this to be a deterrent, this clause
should be there. Mr. Trivedi asked
why this word “wilfully” should re-
main here. Sometimes it may hap-
pen that a man has the railway pro-
perty, but he does not know that it is
stolen property. If a man is honest
and if the property has come into his
possession in the ordinary manner
and he has not wilfully connived at
it, he should not be punished, be-
cause he did not know that it was sto-
len property.

Mr. Chairman: The question is:

“That clause 4 stand part of the
Bill.”
The motion was adopted.
Clause 4 was added to the Bill.

Clause 5—(Offences under the Act not
to be cognizable),
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Shri U. M. Trivedi: This provision
is inconsistent with the general pro-
visions made in Cr. P.C. There is a
provision in the Cr.P.C. which pro-
vides that any other offence which is
punishable with imprisonment for
more than 3 years becomes a cogniz-
able offence. In this case, the punish-
ment of imprisonment can extend
upto 5 years. So, it passes my ap-
prehension why this offence has been
made non-cognizable.

For the purpose of argument, let
me revect to clause 6 which says that
any superior officer, as defined in
clause 2(e) or a member of the Force,
as defined in clause 2(b), may arrest
any person without a warrant. That
means, any constable can  arrest.
Why should there be this discrimina-
tion between a constable of the RPF
and an ordinary police constable?
Really this is a matter for deep con-
sideration and it requires proper ap-
plication of law. As 1 said before, I
do feel that in framing this law, either
there has been hurry or the person
who did it has not got legal know-
ledge and has not understood the
principles of law and the provisions
of the Cr.P.C. and the Penal Code. 1
say this because although the offence
is punishable with five years of rigo-
rous imprisonment, yet it has been
shown =as non-cognizable. Why? It
is not an offence of a peculiar nature
under the Defence of India Act. It is
an offence under an Act which is
going to be on the permanent statute-
book. So, this must be changed. It
is not vet too late if my friend Mr.
Patil agrees to omit this whole clause
5. Clause 5§ may be deleted and
clause 6 may remain as it is.

Shri Bade: This clause does create
difficulties in the minds of lawyers.
It is not cognizable; so., no police offi-
cer can take cognizance of it. But a
superior officer or a member of the
RPF can take cognizance of it. If a
man commits an offence, he commits
it under the Penal Code and under
the Railway Act. Does the Minister
want that this offence should not taken
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cognizance of sby the nolice under
section 379 or section 411 of the I.P.C.
and the police should not interfere?
Is it his intention? If 3 member of
the RPF can arrest the person with-
out a warrant, it means it is cogniz-
able, because under section 25 of the
Evidence Act, any officer or chowkidar
who can arrest anybody is called
a police officer. So, the superior offi-
cer or member of the RPF is also a
police officer. What is the meaning
of this. I think there is some jumble
in the mind of the hon. Minister's de-
partment or subordinates. They
have not properly drafted this clause.
Therefore, I request the hon. Minis-
ter to solve our difficulty.

Shri S. K. Patil: These are, Sir,
legal difficulties that are pointed out.
But there is a difference between the
two. In clause 5 we have said:

“Notwithstanding anything con-
tained in the Code of Criminal
Procedure, 1898, an offence under
this Act shall not be cognizable.”

This applies, as far as my understand-
ing goes, to offences under the Bill
and not LP.C. offences. Therefore,
there is no ambiguity. It is for those
offences that this applies... (Inter-
ruption), I understand the hon.
Member’s difficulty. But we have
gone further in clause 8 where we
have said: “Any superior officer”.
Here it is not a constable or a rak-
gshak. Then it says: “or a member of
the force”. A member of the force
means, as hon, Member Shri Trivedi
has pointed out, as given in (b) of
clause 2, a person appointed to the
force other than a superior officer.
That distinction has been made here
as cognizable procedure for mnon-
cognizable cases as to ensure effective
enforcement of the provisions in the
Bill. The power of arrest without
warrant is already there in the Rail-
way Protection Foree Act, 1957,

Mr. Chairman: The question is:

“That clause 5 stand part of the
BilL”
1841 (Ai) LSD—6.
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The motion was adopted.
Clause 5 was added to the Bili

Clause 6—(Power to arrest without
warrant)

Mr. Chairman: Then we take up
clause 6.

Shri Nanfbiar: I beg to move:
Page 3,—
(i) line 1,—

(a) omit “or member
Force”

of the

(b) for
""ith.”

“without™ substitute

(ii) line 2—

for ‘“without”
(5).

substitute with”

Clause 6, as I said, Sir, is the king-
pin of the whole Bill. Clause 6 reads
like this:

“Any superior officer or mem-
ber of the Force may, without an
order from a Magistrate and
without a warrant, arrest, any
person who has been concerned
in an offence punishable under
this Act or against whom a rea-
sonable suspicion exists of his
having been so concerned.”

Here, arresting without warrant is
done not by any superior officer be-
cause it is said: “by a member of
the force” which is defined as a per-
son appointed to the force other than
a superior officer.” It means a rak-
shak himself can be a member of the
force. Then clause 6 reads like this:

“Any superior officer or a rak-
shak can arrest without an order
from a Magistrate and without a
warrant....”

Whom can he arrest? He can arrest
a person who has been concerned in
an offence. He need not be himself
a culprit. It means that this becomes
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[Shri Nambiar]

a cognizable offence according to
elouse 6. According to this clause its
straightaway becomes a cognizable
effence. We have just passed clause
5 which says that it is not cognizable.
Clause 5 says:

“Notwithstanding anything con-
tained in the Code of Crimi-
nal Procedure, 1898, an ofl-
ence under this Act shall not
be cognizable.”

By this clause 6 you allow a rak-
shak or any member of the force to
arres. a person, without an order from
a Magistrate or without a warrant,
who is concerned with the affair. It
means it automatically becomes cogni-
zable. Therefore, clause 5 and clause
€ are in juxtaposition, one is quite
reverse to the other. This is absolute-
ly wrong. If it goes to the Supreme
Court—it need not go to the Supreme
Court, even a High Court will finish
it—they will finish with it and all our
labours here, the several hours that
have been spent on it which in terms
of rupees will run into thousands, will
all be wasted. This will become a
dead letter. I cannot understand why
the hon. Minister is so persistent in
passing a legislation which will be of
no value legally, because even a lay-
man—no lawyer is required—can
undsrstand that clause 5 and clause 6
are opposite {o each other. How can
it be done? Therefore, in consonance
with the provision that has already
been passed—clause 5—I have moved
my amendment No. 5 which says that
the words “or member of the Force”
be delzted.” So that, the superior cffi-
cer will get the right to do it. Since
clause 5 makes it non-cognisable, 1 am
moving my amendment so that there
will be sanity between clauses 5 and 6
and there will also continuity. With
my amendment, the clause will read
“any superior officer, with an order
from a Magistrate and wilh a warrant
arrest any person who has been con-
cerned in an cffence..."” Then, there
will be connection and similarity bet-
ween clauses 5 aad 6. It is a simple
thing and self-explanatory. I need
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not elaborate it further, A person
of the calibre of our Railway Minis-
ter can very easily wunderstand it.
So, I would request him, for Hea-
ven's sake, if not for the sake of
Lok Sabha, to accept my amend-
ment.

Shri Bade: Clause 6 makes the
offence cognisable. What is the
meaning of cognizable? I would re-
quest the hon. Minister to explain
what is cognizable, There should be
no ignorance or vagueness in enact-
ments. Here cognizable means a
rakshak or a constable cannot arrest.
Under the normal law “cognizable”
means any constable can arrest with-
out a warrant; if it is “non-cogniza-
ble”, not even a high officer can
arrest. But in this Bill the position
is different. Why should it not be
explained? It is just like the saying
that a magistrate, new from college,
said: if it is a warrant case, issue a
warrant; if it is a summons case,
issue a summons. Such colossal
ignorance is sometimes shown in
courts, But that should not find a
place in our enactments. The defi-
nition of words should be clear and
unambiguous..

Shri S. K. Patil: This clause has
been drafted with full knowledge
and “sanity”, as mentioned by my
hon. friend.

=Y snda fag feawa (mee7) -
Jard Pogmiarisom faer =ar w47 @
mar gl
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Shri Kapur Singh: Apart from the
point which has already been made
by my hon. friends against this clause,
showing some kind of legal incompa-
tibility between clauses 5 and 6, I
have another objection to raise, and
that objection, according to me, is
even more serious.

Mr, Chairman: Clause 5 has already
been passed, He need speak only
on clause 6.
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Shri Kapur Singh: In clauge 6,
there exists the word, “concerned”, in
the last line—“against whom a
reasonable suspicion exists of his
having been so concerned.” This ex-
_pression, “concerned”, is incapable of
judicial precision. It is not already
part of the accepted repertoire of le-
gal terminology and it is not capable
of being so accepted. “concerned”, in
the ordinary dictionary sense, may
have two meanings—one, he may be
mentally seized of the fact of theft;
if a person is mentally seized with the
factum of theft, he may be ‘concern-

ed’” with it. Another meaning of
“concerned” might be, having any

relation, subjective or objective, what-
soever with the factum of theft.
These are the dictionary meanings
by which this term, “concerned”, is
accepted. It is a very loose term and

Division No. 32]

AYES
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its retention in this section is likely,
not only to defeat its object, but to
create a certain type of confusion
and also inconvenience for the pub-
licc, Therefore, either some more
precise word should be introduced in
this clause for, “concerned”, or ihis
clause should be dropped.

Shri S. K, Patil: I have nothing to
add,

Mr. Chairman; I will now put
amendment No. 5 of Shri Nambiar to
the vote of the House.

Amendment No. 5 was put and
negatived.

Mr. Chairman: The gquestion is:
“*That clause 6 stand part of the Bill.”
The Lok Sabha divided:

[16.50 hrs.
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Puri, Shri D. D.

Rai, Shrimeti Sabodra Bai
Raju, Shri D, B,

Ram Sewak, Shri

Ram Subhag Singh, Dr.

Rem Swarup, Shri

Rane, Shri

Ranjit Singh, Shri

Rao, Shri Jaganathe

Rao, Shri Muthyal

Rao, 5bri Ramapathi
Reddi, Dr. B. Gopals
Reddy, Shri H. C. Linga
Roy, Shri Bishwanath
Sadhu Ram, Shri
Samants, Shri S, C.
Satyabhama Devi, Shrimati
Sen, Shri A. K.

Shah, Shrimati Jayaben
Sharkiraiya, Shri

Sharma, Shri A. P,
Shexma, Shri D. C.

Shashi Ranjan, Shri

Sheo, Narsin, Shri

Shinde, Shri

Shree Narayan Das, Shri
Siddanenjepps, Shri
Sidhantd, Shri Jagdev Singh
Sinha, Shri Setya Nerayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nardeo

Soy, Shri H. C.

Swamy, Shri M. P,
Tiwary, Shri D, N.
Tuls Ram, Shri
Ukey, Shri
Upadhyaya, Shri Shiva Duatt
WVaishya, Shri M. B.
Venkatasubbajah, Shri P,
Wadiwas, Shri

Yadava, Shri B. P.
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Alvares, Shri Kandapen, Sbri Umanath, Shri

Buta Singh, Shri Kapoor Singh, Shri Vishram Prassd, Shri

Chatterjee, Shri H. P. Nembiar, Shri Warior, Shri

Gopalan, Shri A, K.
Gupta, Shri Priya
Kacbhavaiya, Shri H. C.

Seshiyan, Shri

Shri Sidheswar Prasad (Nalanda):

I am for “Ayes”.

Shri P. Kunhan (Palghat): I am
for “Noes”.

Shri R. Barma (Jorhat): I am for
"Ayes".

Mr. Chairman: The
division is:

Ayes 102.
Noes 17.

result of the

The motion is carried.
The rmotion was adopted.
Clause 6 was added to the Bill

Clause 7—(Disposal of persons
arrested.)

Shri Nambiar: Sir, I beg to move:—

Page 3, lines 8 and 9—

for “officer of the Force” substitute
“Police Station™.

As per this clause—

“Every person arTested for an
offence punishable wunder this
Act shall, if the arrest was made
by a person other than an officer
of the Force, be forwarded with-
out delay to the nearest officer of
the Force.” (6).

My amendment seeks that he must
be forwarded without delay to the
nearest Police Station. 1 gm trymg
thereby to bring the normal Police
Force of the State into operation.
Here what is meant is that anybody,
who is apprehended of conniving at
or involved in the theft of railway
property, can be arrested by a mem-
ber 'of the Railwgy Protection Force

Roy, Dr. Saradish

Trivedi, Shri U. M.

Ysshpal Singh, Shri
Yudbwir Singh, Shri

and it provides that that culprit muss
be produced before another officer of
the Railway Protection Force. 1 do
not think that can be correct. When-
ever an offence is committed. accord-
mg to the law of the land, one is to
be produced at the Police Station bw—
fore a Police officer who must p-ose-
cute and not a member of the Rail-
way FProtection Force. There is no
law which prevents anybody from
catching a thief. Even an ordinary
citizen can do that Thieves are not
caught only by the Police. The police
is not so big a force in the country
that they can stop every theft. Theft
is stopped or prevented or a thief is
arrested or apprehended by a citizen.
Every citizen has got a right to arrest
or apprehend a person if he is found
in the act of thieving. Therefore
when a thief is apprehended, he must
be brought before the police officer so
that he can prosecute him under the
law and the culprit will have the
advantage of legal shelter and defend-
ing himself. He can move a wrie
petition before a magistrate, get bail
and come out. He can arrange for his
defence. This is required for normal
prosecution and normal defence in any
crimina] proceedings But here, if he
is arrested and produced before an
officer of the Force, what is these
safety of the person so apprehended?
What is the defence that he can ar-
range? Theretore, an ordinary citizen’s
fundamental right is in jeopardy. He
is being handed over to a person who
is not authorised at all. It is very
clear. Supposing a person has com-
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officer so that he can be dealt with

under the law of the land and that the .

culprit will have every opportunity
to defend himseif and avail of the
fundamental right that is guaranteed
by the Constitution.

Mr. Chairman; Defore we proceed
further, may I take the sense of the
House that we may sit for half-an-
hour more today, that is, upto 6 O'
Clock?

Severa] hon. Members:

Mr. Chairman: All right. Shri Bade,

Shri Bade: I have got an objection
to this clause. It says:

“Every person arrested for an
offence punishable under this Act
shall, if the arrest was made by
a person other than an officer of

the Force....".

No, no.

Now, suppose an arrest is made by
a person, that is, by a constable or by
a sepoy, is he compelled to produce
him before an officer of the Force? It
says. ‘a person other than an officer
of the Force' and that means an arrest
or a seizure can be made by a private
person or a constable of the town, the
sub-station may be just near the town,
and the nearest officer of the force
may be far away from it. Under this
clause, even the constable is compelled
to take that man to the neavest officer
of the Force. On the contrary, it
ought to have been to take him to the
police station. ' Instead of that. this
provision eompe’s the constable to go
to the officer of the Force. That is
something like creating double Gov-
ernment in the country. That is very
objectionable. It will create anomaly
and more hardship. Therefore, I
have got objection to Clause 7.

Shri Kapur Singh: T had an objec-
tion to Clause 6 and so is my objec-
tion to Clause 7 also. It dues not
seem to have becn screened by legally
trained persons inasmuch as there
occurs an expression, “....be for-
warded without delay to the nearest
officer of the Foree”.

“Without delay” is a loose ex-
pression and it is not capable of
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judicial precision. “Without un-
reasonable delay” or “without
undue  delay” would be
50 capable, but “without
delay” is mnot so. “With-
out delay" is only a subjective
concept, while “without un:eason-
able delay"”, or “without undus
delay”, is an objective quantum.
‘Therefore, the Clause as it stands,
is not a judicially phrasad Clause.

Mr. Chairman: Would the hon
Minister like to say anything?

Shri S. K. Patil: I have nothing to
add

Mr, Chairman: Clause 7. along with
Amendment 6, is before the House,

I now put Amendment No. 6 to the
vote of the House.

Amendment No. 6 wus put and
negatived.
Mr. Chairman: The question is:
“That Clause 7 stand part of the
BilL".
The pnotion was adopted.

Clause T was added (o the Bill

Clause 8.— Inquiry hour to be made
against arrested persons)

Mr. Chairman: Now Clause 8 is be-
fore the House.
Shri Nambiar: I move;
(i) Page 3. lines 12 and 13,—
for “proceed to inquire into the
sharge against such person”.
substitute
“handover the case to the near-
est Police officer for investiga-
tion and prosecution.” (7)
(ii) Page 3—
Ormit lines 14 to 31. (8)
My amendment No. 7 is this. Clause
8(1) read as follows:
“When any person is arrested
by an officer of the Force for an

offence punishable unde~ this Act
or is forwarded to him under
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[Shri Nambiar]
section 7, he shall proceed to in-

quire into the charge against
such person.”.
Instead of:

Y e he shall proceed to In-
quire into the charge against
such person”.

I want to introduce:

he shall handover the
case to the nearest Police Officer
for investigation and prosecution.”
- he shall proceed to in-
quire into the charge gagainst
such person” should be deleted.

1 take strong objection to the handi-
ing of the case by the Railway Pro-
tection Force. They are not trained
for that purpose. The culprit does
not get the advantage of legal pei-
sons. It is also wrong because the
Railway Protection Force is not, after
all, a Police Station. What is the
jurisdiction under which an officer of
the Force can arrest the citizens? Un-
less and unti] a person 1s proved to be
a culprit by a competent court, he
continues to be not at fault. Funda-
mental rights are guaranteed to the
citizens under the Constitution. But
under this specific provision, he does
not get the fundamental right. When-
ever a person is arrested, according to
the Constitution, he should be taken
to the nearest Police Station and
within 24 hours he nust be produced
before a Magistrate. Here all those
provisions of fundamental rights do
not exist. He can be produced before
a Protection Force. \What shall he
do? All these are guestions of funda-
mental rights, and fundamental rights
cannot be deprived so soon ¢r in so
sweeping a manner as he +wants
Therefore, I move that he must be
handed over to the nearest Police
officer for investigation und prosecu-
tion.

My next amendment
which reads:

“Page 3—
Omit lines 14 to 31

Sub-Clause 2 and proviso
(b)—the whole
omitted.

is number 8,

(a) and
thing—should be
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Mr. Chairman: Order, order, Under
clause 8, his amendment is number 7.
He may speak only on that.

17 hrs.

Shri Nambiar: Number 8 is alse
there. That is, according to my
amendment 7, the Clause gets com-
pleted, namely,

“When any person 1s arrested
by an officer of the Force for an
offence punishable under this Act
or is forwarded to him under
section 7, he shall handover the
case to the nearest Police officer
for investigation and prosecu-
tion."”.

It is the police officer's job to in-
vestigate and prosecute. Therefore.
all that is provided here namely that
the officer of the Protection Force could
investigate and prosecute etc., does
away with that normal practice or
normal procedure. So, my amend-
ment No. 8 is in continuation of my
amendment No. 7 which goes to show
that the whole proviso should be re-
moved. | have my argument against
this proviso. Ewven a cursory reading
of this provision will convince you.
Sub-clause 2 says:

“For this purpose, the officer of
the Force may exercise the same
powers and shall be subject tc
the same provisions as the officer-
in-charge of a police station may
exercise and is subject to unaer
the Code of Criminal Procedure,
1898, when investigating a cogni-
zable case.”.

Under this provision, the moment a
case is brought before the P.otection
Force. the officer concerned assumes all
the powerg of a police officer automa-
tically and he is to be treated s a
police  officer under the Code
of Criminal Procedure, 1898.
The powers of ‘the State
police are taken over by him,
and they are automatically handed
over to him. That is an infringement
of the Constitutional provision. Under
the Constitution, the State police has
got certain powers....

Mr, Chairman: The hon. Member 1s
repeating his arguments.
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Shri Nambiar: How can this pro-
vision automatically hand over all the
powers of the State police to the
railway protection force officer?

Mr. Chairman; He has made {hat
argument also already.

Shri Nambiar: My submission is
that this provision is against the Con-
stitution. Powers cannot be automa-
tically* transferred in that manner.
There must be an amendment to the
Constitution before such a thing can
be done.

Shri U. M, Trivedi: He may con-
tinue tomorrow. .

Shri Buta Singh (Moga):
continue his speech tomorrow.

Let him

Shri Nambiar: Am 1
tomorrow?

to continue

Mr. Chairman: The discussion on
the clauses of the Bill will be resum-
ed tomorrow. The hon. Member may
continue his speech tomorrow.

17.03 hrs.

*GRIEVANCES OF CHS DOCTORS

Shri D. C. Sharma (Gurdaspur): I
am going to raise this half-an-hour
discussion not to embarrass the
Union Minister of Health or the Union
Government, but I am trying to say
something on this point in view of a
proverb—that proverb need not be
taken literally—which is well known
in the the English language, namely
that T appeal from Philip drunk to
Philip sober’; that is to say, I appeal
from the Union Health Minister to the
lady doctor that she was and that she
might be again.

The Minister of Health and Family
Planning (Dr. Sushila Nayar): I
have not ceased to be; I still am.
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An Hon. Member: At sresent, she
is a Minister,

Dr, Suoshila Nayar:
question of ‘might be'.
ter I still am a doctor.

Shri Umanath (Pudkkottai) -
What the hon. Member means to sai
is that she may be a Minister today
but toworrow she may not be.

Dr. Soshila Nayar: In spite of be-
ing a Minister, I am a doctor and will
remain a doctor till the end of my
days.

Shri Umanath: There is no power
of contract for her to be a Minister
and yet be a practising doctor. That
is what he wants to say. -

Shri N. Sreekanatan Nair (Quilon):
Nobody will go to her for being....

Shri Nambiar (Tiruchirapalli): She
is an efficient doctor.

Dr. Sushila Nayar: Whether the
hon. Member knows it or not I am a
doctor still and they do come to con-
sult me.

Shri D. C. Sharma: I would sub-
mit very respectfully that I want to
appeal to her sense of justice, to her
broad-based sympathies, and to her
love of fair-play and to her love of
the profession to which she belongod.
to which she belongs and to which she
might belong in the future.

But this is a very sorry state of
affairs to which I am referring. The
whole thing started in May 1963 and
we are now in the month of Septem-
ber 1966. This thing has gone on like
an Indian epic which has no end. It
has gone on from one session to an-
other without finding redress of the
grievances of the doctors,

‘What has happened is that when
the doctors have raised any question
about their salary or emolument or-
promotion or transfer, the hon. Minis-
ter of Health has only one reply to
give. Unfortunately that reply Las
been not very unequivocal and cate-
gorical. She has tried to postpone the
thing from day to day.

9342

There is no
I am a Minis-

. -An-Hour Duscussion,
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[Shri D. C. Sharma]

Now I must submit very respect-
fully that first of all, it was the Home
Minister who -ume to her rescue. He
listened to the discussion here and
said T will look into it And he did
a good piece of work. He was able to
give some modicum of justice to the
doctors who belong to the contribu-
tory health service

Next time again there was trouble—
beczusz I think there is bound to be
trouble in the Health Ministrv as
long as the affais of the Health
Ministry are run in the way they are
being run—and the late Prime Minis-
ter. Shri Lal Bahadur Shesiri, came
to™he resue of us all. We are all in-
terested in doctors. He said that Shri
Dha ma Vira who was the Cabinet
Secretary at thet time would lock in-
to the matler.

What I mesn io say i+ that = hon-
ever there was any trouble, the ques-
tion wus taken from the purview of
the Health Ministry and was handed
over either to the Home Minister or
to the Cabinet Sccreta.y or to some-
body else so that some justice would
be done to them. What happened was
this. Before any action could be
taken, Shri Dharma Vira was trans-
ferred.

Ever since she has been Union
Health Minister, I must say very sor-
rowfully that she has bcen making
statements which sometimes contra-
dict each othe—because I think it is
the virtue of Ministers. especially lady
Ministers, to contradict themselves.

What do the doctors want? T sub-
mit very respectfully that they do not
want atything much. They are a
patriotic, law-abiding people who are
prepared to go to rural a-eas, people
who are prepared to do service in the
Army, people who do not want that
they should stick to the metronolis
like some of us or like some persons
whose names I do not want 1o men-
tion. They are not that tyoe of per-
s0NS. - *

They want that two thins sh~ld
be guaranteed. The first is, that if they
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are sent to a rural srea—because three
types of places have been classified,
metropolitan area, rural areas and so
on—if they are sent to a rursl area.
they should be sent by rotation, not
at the whim of somebody in the secre-
tariat, not at the whim of some official
They should be sent by rotation and
there should be a regular roster of
their rotation, that they should not be
stuck in the mud, that they shauld go
there for a specified period and they
should then be allowed to come
back and take over other work.
1t is not that you should divide up
the doctors into three classes:

one,
first-class citizens who will stick tc
Delhi. second, second-class citizens

whe will go to the rural areas and the
third clcs: who will go to the ormy
service or something  Tike that. We
ail wang {hat ther should all be re-

pgarded as (rst-class cizizens of ihe
sovereign Republic of India. That
is what they want.

Moreover. they want that they

should be allowed to come back irom
their posts in far off places. 1 think
all doctors are not virging or unmar-
ried persons. This is my misforture.
Suppose T am sent to some far-off
place, I do not mind because I have
nobody to look after. But these doc-
tors have their children, their fami-
lies. Their children are studying here.
Thev have to look after their families
Therefore, they say “When we are sent
to some other place, our houses, our
establishment here, should be kept in-
tact, because given the emcluments
they have tnday, it jg very difficult for
them to afford two establishments,
They have their families here, they
have to look after the education of
their children and they have also 10
pay for themselves in the places where
they are sent. They on'v want that
they should be able to afford all these.
No. guarantee has been given to them
so far as this thing is concerned.

Again, it is not a question of irans-
fer. 1t 1s a question of promotion. I
know, Mr. Chairman how fair-minded
you are. Having been a Minister....
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(Interruption) for more than 15—20
-~ Years, you know where the shoe pin-
“ches so tar as the employee 15 con-

cerned. Now, in the case of promo-
tions, I tell you our Government is
the master of circumlocution, 1s the
master of rigmarole, is the master of
going round the subject without com-
ing to the point This is what has
happened. Of course, this is not
always applicable. But I submit very
respectfully that so far as promotiens
are concerned these persons have
come through the UPSC, no doubt,
and they are there. But a certsin
date has been prescribed.. ..

Shri Surendranath Dwivedy (Ken-
drapara): It is up-grading, no promo-
ton.

Shri D. C. Sharma: Yes, T am very
thankfu! to the hon. Member for the
eorrection. Now those person who
are there already upgraded will be
there. The other pe sons will have to
have a test and will have to go be-
fore the UPSC. It is like asking a
man who has passed the MA examina-
tion, ‘Since you are not able to get a
job within two years, you will have
again to sit for your MA examination
‘and then you may become eligible for
a job'. I think this is a prepostercus
noasense thatcan be perpetrated, an
administrative nonsense, 3 human non-
sense,—al]l these kinds of things that
are theve. Therefore, I wou'd say

that this aspect of the question has,

got to be looked into. I would also
say that this is a very important thing
that has got to be set right.

Now, 1 want the Union Minister of
Health also to do one thing. I know
she has the love of the profession at
heart. I know that wvery well Of
course, I have not had the good for-
tune of consulting her as a lady doc-
tor, but I may have somectime to do
go and then I will be very harpy. I
know she has the love of the profes-
gion at heart, Do I <ay that a non-
doctor is much better as a person in
charge of the Ministry of Health
than a lady doctor? I do not believe
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that. But this is the impression

which everybody pgets. Rajkumari
Amrit Kaur was not a doctor. There
was no trouble in her time. Shri
Karmarkar was not a doctor; there
was no trouble in her time......

Mr. Chairman: Shri Karmarkar is
not a lady doctor. '

Shri D. C Sharma: Fortunately, we
have a lady doctor now in charge.

Shri Nambiar: Unfortunately.

Shri D. C. Sharma: Trouble has beer
brewing ever since she tcok charge
Therefore, I appeal to her to see to it
that these persons are not again asked
to sit ior the examination, these per-
sons are not asked to go hefore selec-
tien posts to difficult areas without
getting due allowance. T would ask her
to make a categorical statement about
the grievances of the doctors, of which
she knows more than I do. I say that
the doctors have been in great trouble
for the last two or three years, and I
would ask her tg have sympathy with
them and not to give them more irou-
bles than they have already had.

Shri S. C. Samanta (Tamluk): May I
know from the hon. Minister how many
M.D. doctors are at present rotting in
CHS dispensaries on daily monctonous
work, and whesther it is a fact that
when the CHS doctors serving in Delhi
and its suburbs are transferred to
other places in the country, they re-
ceive less total emoluments than they
were drawing in Delhi?

Shri A. K. Gopalan (Kasergod): May
I know whether il ig a fact that though
the posts were advertised in NEFA and
Himachal Pradesh with higher emolu-
ments, nene came forward, and if so,
whether the CHS doctors are asked to
go there without any additional emolu-
ments?

Shri Umanath: With regard fo the
promotions, so far the rulss have been
that doctors will be promoted te GDMO
Class I provided they complete five
years and provided they are recom-
mended by UPSC. I would like to
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[Shri Umanath]
know whether the CHS rules regard-
ing these promotions have been chang-
ed to permit promotions even before
five years are completed and even with-
out selection of the UPSC, and if so,
the reasons therefor.

Shri H. C. Linga Reddy (Chikoalla-
pur): May I know the reasons why the
Central Health Service Rules have not
been finalised and whether it is true
that the interim allowance that the
Government have announced works out
to only Rs 8 to Rs. 16 and that it would
benefit only about 150 doctors while
the majority of them will not be bene-
fited by this allowance at all?

Shri Sezhiyan (Perambalur): May
I know whether it is a fact that the
Delhi Municipal Corperation pays a
rural allowance to the doctors posted
in rural areas as an incentive although
the rural areas of Delhi stand little in
comparison with areas like Manipur,
Tripura and Himachal Pradesn where
our Minister wants our CHS doctors to
go? I also want to know, when they
are transferred whether it is possible
and appropriate that doctors posted in
such like uncongenial places are com-
pensated with rural allowance just to
attract them and put them on a ovar
with other doctors in the same profes-
sion.

Shri N. Sreekantan Nair: In view of
the fact that the medical officers in
Grade A have been selerfed with the
concurrence of the Public Service Com-
mission, and in view of the fact that
those who have put in five years of
service would automatically be trans-
ferred to Class I, may I know what
prevents those doctors who have not
yet completed five years and who are
in service on the basis of being select
ed by the Public Service Commission
from coming into Class I when they
complete flve years of service, and
what is the basis of demanding that
they must undergo another examina-
tion when they have alrcady passed a
medical examination and have passed
the examination of the Public Service
Commission?

Shri Buta Siagh (Moga): I want to
know how many posts of Assistant
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Surgeons are outside Delhi and how
many of them are already being man-
ned by Assistant Surgeons. Is it neces-
sary, desirablz and beneficia] for the
already recruited doclors outside Delhi
to be posted in Delhi?

Shri S. M. Banerjee (Kanpur): It is
strongly apprehended that this trans-
fer of CHS doctors is likely to promote
corruption angd favouritism. I would
like to know whether, since either the
Health Minister or the Deputy Minis-
ter does not command the confidence
of the doctors in the matter of trans-
fers, there is any proposal that a com-
mittee should be formed with the
Director-General of Health Services
and one of the representatives of the
CHS Doctors’ Association to see that
the transfers are done with the least
possible trouble to these doctors, that
they are paid proper allowance, and
that their total emoluments are not
depleted when they are transferred
outside.

Shri Bade (Khargone): I want to
know: are there any rules, any pattern
for transferring doctors from Delhi to
outside mofussil areas and is there any
criteria or any rules that the doclors
who are sent will again be transferred
or is it that there is favouritism in
the matter of transfer of doctors from
this place io other places?

Shri Daji (Indore): The CHS doctors
have been having agitation and there
is a legitimate fear that transfers may
be used as an instrument of victimisa-
tion. Have some definite rules for
transfer been made and what is the
necessity of introducing transfers after
8-9 years of service had already been
put in? If they are posted to difficult
areas, will they be posted for a limited
period and posted back to Delhi er are
they being exiled?

Wl JMo ATo faamt (wharemia):
# wefr wgrey ¥ oA 9rgan g e o
@ro w0 wHe ¥ T # W E,
odt gfawd dg@ TEdue & 91 gE%
Ted § 99 ®Y § @1 A, < afe 3y
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Shri B. K. Das (Coniai): The areas
have been defined into three categories.
There is a rural area. May I know
whether there is any proposal for giv-
ing a rural allowance to doctors as in
the cities they are given city allowance?

Shri H. P. Chatterjee (INabadwip):
The doctors are agreeable for transfer
but—they want—according lo some
rules. What is the difficulty of form-
ing rules? If Government cannot,
why not allow the doctors themselves
to formulat= rules? -

Wt gew W= wENW () ¢
& S e g % faww 3 aei &
S §THTT IF F AaA aGA BT 4T F/T
wrgdtmias =i fom o =i
TF e o g g fF @g
T 3T BEF qgl A AT 7
FA T oA FA Ay wfEag &7 F@ avETC
% qmq %% og7 v%E ¢ fa e st
T T aTge A WA e, W7 fEa
T 7z ag e faaelt a1 7% |
78 avg & 99 ¢ % e fam s
atgr TET M7 3W T A fewAr w
Ta ! m % wfafes & & a=
1 g & o g = e fafaedr ®
THE WA 39 1 AAT FTON 7 T TAC-
SHT AEY & A 341 HTO0 § T g B
=77 AT aF fafaedt & s F § fag
el o gt

Shri Surendranath Dwivedy: I would
like 10 know whether the Government
is following any fixed policy or prin.
ciple in the matter of promotion or
salaries or it is left to the whims of
the present Health Minister to change
them as she likes. Whether Govern-
ment does not think it will be dis-
criminatory and in some cases the
persons concerned may use it vindic-
tively if no specified period is fixed
for the transfer of CHS doctors either
to rural areas or to NEFA or any
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other area to which they are all agree-
able to go and tha! there should be a
set pattern of transfer an( that will
facilitate matters. What is the diffi-
culty in the way of Government?
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Shrimati Renu Chakravarity (Bar-
rackpore): Is it a fact that the finalisa-
tion of the mew rules has been out-
standing for the last 24 years and how
much longer it will have to take in
order to have proper rules to guarantee
iheir promotion as class [ officers”

Dr. Chandrabhan Siugh (Bilaspur;:
There is a lot of misunderstanding
going about. I want to know this. 1ls
the Government considering the crea-
tion of a special cadre unique in his-
tory? Were the pattern of transfers
and postings and other Service Cundi-
tions not very well defined from the
very beginning?

Shri A. N. Vidyalankar (Hoshiarpur):
I want to know whether all these CHS
doctors were originally recruifed tor
service in Delhi and, if they are now
required to be transferred to rural
areas and border areas, what extra
compensation or emoluments are bea-
ing offered to them.

st geet TR wew (TRE)
T gt | oAt feadada g .
Dr. Sushila Nayar: Sir, would ihis

not be going beyond 6 o'clock at this
rate?

it T I SYA : TTHI TAX
Fmamr § ? i Afew femr 3
IFFT AT g faar O (s

qamfa wgeg : s @fT 0§
o e fr & fra o dorgm g 7
s faema s & fag & @ F 1
PIE

Shri Tulsidas Jadhav: I want to
know the reason why in the villages
there are no doctors, and the dispen-
sarles are lying without doctors; and
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doctors are doing their private work
and they are conducting their own
private dispensaries. Why do the
Government not bring some such rules
or some attractive measures so that the
doctors will come into the Government
services? Have the Government done
any such trial so ihat the doctors will
come in? What were the grievances
of the doctors last time when they
weTe on strike and how many grie-
vances were redressed by the Govern=-
ment?

Mr. Chairman: As far as the last
question is concerned, the hon. Minis-
ter may no.e the first part of that
gquestion before she proceeds to reply.

Shri Warior (Trichur) rose—

Mr. Chairman: I am sorry; I did not
see you at all here. He has come very

late.

Shri Warior: 1 was sitting here all
the time.

Mr. Chairman: Anyway, please pul
the quesiion.

Shri Warior: I wish t- know whether
the Government had given any consi-
dera.ion to the memorandum submitied
by the CHS doctors’ association or
their organisation, and whether after
consideration, they were intimated of
the decision and the reacticn of the
Government and, if so, what are the
remaining points which the doctors
are not satisfied with, and which are
still pending consideration of the Gov-
ernment, and whether the Govern-
ment is really considering them and
the reply will be given in the imme-
diate future,

Mr. Chairman: Defore I call upon
the hon. Minister to reply to the depate
and the guestions put, I might suggest
that the main or the principal ques-
tions embodying the things that have
haprened and all that has been said
may be replied 1o and she will try to
satisfy the hon. Members. I think very
many points have been referred to.

Dr Sushila Nayar: Thank you, Sir. I
shall wy to answer the questions to
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the best of my ability. First of all,
so far as Prof. D. C. Sharma's re-
marks are concerned, he tried to put
as much sting into his words as he
could. May I tell him that at no stage
either the Home Minister or the
Prime Minister had anything to do
with this gquestion, and the Home
Minister. ...

Shri Bade: It was at the Home Min-
ister’s suggestion that......

Dr. Sushila Nayar: I have listened to
them patiently, and so I want a
patient hearing now.

Mr. Chairman: Order, order. [ re-
quest all hon. Members tu kindly lis-
ten to what is being said. Then, we
must show at least some regard to
tiie hon. lady Minister, Let us hear
what she has got to say.

Dr, Sushila Nayar: May I say that
the Home Ministear might have said
that he will look into the matter, but
when hz saw the whole thing, he saw
that it was not necessary for him or
anybody from his side to go into it
and our officers were competent
to look into the whole matter.
Sp far as the puint regarding the
Cabinet Secretary is concerned, he
only thought that as Government ser-
vants he could make them see that
they had to observe the duties and
conduct rule; of Government servants
and the Prime Minister has got noth-
ing to do with it. May I say that so
far as my -tatements are concerned,
they are always comsistent; there is no
contradiction in anyone of them, and
I challenge anyone to prove any con-
tradiction. (Interruption),

Several hon. Members  rose—

Shri Umanath: She said, she chal-
lenges. (Interruption).

Mr. Chairman: This queslion con-
cerns very much everybody in the
country, particularly those in Delhi. I
would request hon. members to listen
patiently to what she may have to
say. If anything is left, I will see
later.

‘Shri Surendranath Dwivedy: She is
throwing a challerge. May I lknow
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has not
she

whether the UPSC itself
challenged and said that what
gaid is not true?

Shri Umanath: I am prepared to
accept the challenge of the Minister.
What is the machinery through which
this challenge has got to be decided?

Shri Buta Singh: She seems to be
very much agitated. I want to make
a humble submissicn through you to
her. Let her not be vindictive in ap-
proaching this question.

Shri Nambiar: We do not like to
have challenging tones; we want some
sort of smoothening process.

-

St e W wHATA ¢ §TR AAH
FRAR e 7T § A% 97 T

-

wifad gt o @Y ® T Anma ¥
& ?

Mr. Chairman: As far as replying to
this debate is concerned, I hove the
hon. Minister will not mind my saying
that certainly we should aveid heat.
If we generate light, that will satisfy
everybody. I would equally request
my hon. friends: Let us forget heat for
these few minutes and try to generate
light particularly in order to help those
who are suffering. (Interruptions).

Shri H. P Chatterjee: It is quite un-
becoming of her to challenge like
that.

Dr. Sushila Nayar: I am afraid the
whole tone hag been set by the hon.
members; I have for myself absolu-
tely no wish to do or say anything to
add to the controversy.

So far as the Health Ministry is con-
cerned, Shri D. C. Sharma said, there
was no trouble in Rajkumari Amrit
Kaur’s time and in Shri Karmarkar's
time. May I say that the formation of
the CHS was decided in Rajkumari
Amrit Kaur’s time; it was not taken
up because it was a troublesome ques-
tion. (Interruptiom). In 1956, when Raj-
kumari Amrit Kaur was Minister, the
decision on CHS was taken. Certain
tentative thinking was done. There
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were difficulties and it was also put off
in Shri Karmarkar's time, T did make
this mistake, if it is a mistake, that 1
felt that a decision which was taken in
1956 should be implemented. We tried
to do our best to implement certain
decisions that had be=n taken. As a
result of that, certain representations
were made by doctors. Certain de-
mands were put forward. Because I
am a doctor—as the hon. Member was
good enough to say—and I have the
love of ihe prcfession at heart, I
thought we should try to give the
best possible terms to the doctors. It
is well-known how I personally went
round from one Minister to another,
from one office to another, to get the
better terms accepted for them. It is
well-known all over the country....

An Hon. Member: the
world!

Dr. Sushila Nayar: ...and the world.
that the revised terms that the CHS
doctors are getting mow.....

Shri H N Mukerjee /Calcutta Cen-
tral): Do the doctors know it?
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All over

Dr. Sushila Nayar: Yes; the doctors
also admit—they have come to me and
told me that they are not in two minds
that the terms that have been offered
to them are very good. (Interruptions).
Sir, the States have complained that
we are raising the Salaries etc. so
much that we are causing complica-
tions for them. Be that as it may, we
have done it.

Now, Sir, the demands are. ...

Mr. Chairman: I would request the
hon. Minister to first clear two things:
firstly, whether there are rules for
recruitment and, secondly, whether
there are rules for transfers. These

* are the two pointg that mainly agitate

the minds of hon. Members.

Dr. Sushila Nayar: There are rules
for transfers, there are rules for pro-
motions But they are as they are for
all other services. We cannot have a
separate set of rules for CHS doctors.
Then, Sir, it is not possible for any
Government to tell them that they will
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EBo out for two years and come back
to the original station. When the ser-
vice is formed, it is necessary for
everyone to fall in line with the terms
of that service. Therefore, those who
do not like the terms of service—noth-
ing prevants them from leaving the ser-
vice......(Interruptions).

Some hon. Members: Shame, shame.

Mr. Chairman: Order, order I take
strong exception to hon, Members say-
ing “shame”, ‘“‘shame”.. . (Interrup-
tions). Again, 1 would request the
hon. Minister to speak in positive
terms and not in negative terms.

Shri 8. N. Chaturvedi (Firozabad):
What is wrong in her statement, Sir....
(Interruptions).

Mr. Chairman: Order, orter.

Shri Surendranath Dwivedy: Sir,
this sort of statement, like the one that
the Health Minister has made today, is
going to harm the entire country, We
want more doctors, more engineers to
enter government service. If she takes
this attitude, if she asks the doctors to
go out of service, it will harm the
whole country. This is not the proper
way. If she cannot serve the doctars,
she should get out, and not the doe-
tors......(Interruptions).

Mr, Chairman: I would like to tell
the hon. Minister one thing (Interrup-
tion). From all the questions that
have been put from all sides of the
House, it is clear that hon. Members
are a bit agitated. Therefore, my sub-
mission would be that she should
speak in positive terms...(Interrup-
tion).

Dr. Sushila Nayar: Sir, all that 1
am saying is, after all, services have
certain rules and those rules have got
to be observed. Whoever joins the
service knows that there are certain
rules and those rules have got to be

observed. That is all that I am say-
ing.

Then, Sir, somebody sald that there
are MD. doctors rotting in dispen-
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saries. I take objectlon to the word
“rotting”. After all, in the dispen-

saries there are patients who are being
looked after, and we have given op-
portunities to some of these doctors to
specialise and become M.D’s, by taking
training while in Service and passing
the examinations. We should they com
plain about being posted to dispen-
saries? If they want to go into diff-
erent types of work, specialised work
and so on, as and when there are
vacancies they will have chance to go
into those types of work. So there is
no cause for any complaint,

Then, as for going to distant places
like NEFA, Nagaland etec. is concern-
ed, all those who are sent there got
certain extra compensations. These
doctors will also get it. There can be
no question of anybody not getting
these benefits.

Mr, Chairman: There is one ques-
tion which Members have asked.
Have you given any special terms to
the doctors who are being posted to
far off places like Nagaland or even in
the case of Himachal Pradesh?

Dr. Sushila Nayar: All the Govern-
ment servants who are posted outside
to difficult places, get certain allow-
ances. These doctors also will get
them. It is not possible for us to
continue to give them houses in Delhi.
Sir, you know every day there ure
questions about houses. How many
Government servants are provided
with houses? So, how can we provide
all of them with houses? All that I
wish to say is that we have given
them very fair terms, and that the
two things that they want it is not
possible for the Government to accept.
I hope my good friends will use their
good offices to persuade them to give
up their agitation and put their whole
heart into the work.

Shri Buta Singh: I have asked a
specific question. How many posts of
Assistant . Surgeons are there outside
Delhi and how many are beln.g manned
by Assistant Surgeons?
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Dr. Sushila Nayar: All those who
are outside Delhi, they also want to
come to Delhi. How can I tell them
that they should remain outside? I
do not have the specific number with
me at present.

=t et avw waE ;. Fwmfy
WERA, § Az ¥ qrg@ g P "
AERA T IT IR AR ATEH
HIET 7AT FL, AT WS TiAT |

=t gFR T wEAT 0 A FiEE]
feeslt & A< 217 g g7 &, IR
7 F5ArE 2 o g |y faeshi avT
oA AEA § 7 TR 9T w1 3T
qWH & A A g am § AT §T
TEIRT F g7 X 7 AW A%
uferd fadT #af 7Y faar £ 7 ao
®1 g1 g T g &1 9 5 a5
fafaed § wF43 wodr 9few 1 99 35
TG gL A4 &, @7 97 F1 AW
are 7% fafaedr 7 afaq &7 & fag
F4T FgT o T & 7 9T el &7
foestt & agz fead & a%  TaEr
s ?

Shri S, M. Banerjee: I have agked
a specific question whether a commit-
tee will be formed, consisting of the
Director-General of Heaith Services

and the representatives of the assocla-
Hons to settle the problem so that

GMGIPND—LS—TI—1641 (ai)
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there will not be any difficulty. The
Minister has not given any reply. On
the other hand, she said that they
would leave, What is the objection to
having that committee?
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As far as Shri Banerjee’s question
iz concerned, there should be some-
thing specific so that a committee
could go into it. Otherwise, it is not
simply done in the Government de-
partments.

Since a large number of questions
were asked, it is not physically possi-
ble for the hon, Minister to cover all
the points within the short time. Seo,
¥ it is possible, a little note may be
made. ...

Dr. Sushila Nayar: I have already
given a note. I have given statements
giving all the answers...(Interrup-
tions).

Mr. Chairman: The House stands
adjourned.

17.45 hours.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
September 6, 1966/Bhadra 15, 1888
(Saka).

LSD— 24-11-86—970.



